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LOK SABHA

Thursday, April 16, 2858/Chaitns  21, 
1881 (Saka).

The Lofc Sabha met at Eleven of the 
Clock,

[Mu S m m in the Chair] 

ORAL ANSWERS TO QUESTIONS

Indian fnatftnte of Technology, 
Kftarsgpw

+

fShrt Suhodh H*uaa:
,11u J Shri 8. C. Samanta:

 ̂Shri ft. C. Majhi:
(_8hri Ajit Singh Sarhadi:

Will the Minister of SokattBe I*, 

aearch and Cultural Affair* be pleased 

to state:

(a) whether It is a fact that a Re­
viewing Committee has been appoint­

ed by the Government to review the 

working and  development  ol  the 
Indian  Institute  of  Technology, 
Kharagpur;

(b) if so, how many members have 

been appointed on this Committee;

(c) whether they have started their 

work; and

(d) if so, since when?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayon 

Kahir): (a) A Reviewing Committee 
was appointed by the President ot 
India is his capacity as the Visitor 

ot the Institute;

(h) live;

(c) and (d).  The Committee start­
ed work on -fhe 12th January, 1959, 

«<Ai) LSD —1.

117*0-

and has submitted its report on 29th 

January, 1969.

Shri Subodh Hanads: May I know

whether this is the first time  fhafc 

such a Reviewing Committee has been 
appointed?

Shri Homaywt Kahir; For this Ina.

titute, yes Sir.

Shri 8. C. Sanunta:  May I know 

whether the shortage of equipment 
in the Mining Engineering department, 

end of staff also, will be considered 

by this Reviewing Committee?

Shri Hamayon Kahir: I have said

that the Reviewing Committee has al* 
ready submitted its report

Shri Ajit Singh Sarhadi:  May  1

know ii the question of opening a 
centre for examination at Ambala haa 
been considered, in view of this bdqg 

a leading Institute which muet cater 

to the whole country?

8hrl Bomayon KaMr: This does net 

arise out of this question.

Shrt Snbodh Haasda: May I knew
whether the report at the Reviewing 
Committee will he laid on the Table 

of the House?

Shri Humayoa KaMr: The report is 

at the present moment under the con­
sideration of the governing body of 
the Institute, under the direction of 
the Visitor; and, till the Visitor has 
considered the report it is consider­
ed secret When it has been consider­

ed by the Visitor and  bis  orders 
secured I shall place it on the Table 

ol the House.

Shri Achar; May I know  if  the 
Reviewing Committee haa considered
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the quntioa of admissions to tibe Ins­
titute and, if so, what axe its secom- 
mendatkma?

Mr. Speaker: He is asking about the 
«etails of the report  It will be placed 
DP the Table of the House.

ft̂ yhnnmttaBaMr: What to* 
the defects noticed in the working of 
this Institute which  warranted  the 
appointment at this Reviewing Com- 
aotttee?

8hri Humayun Kalrtr:  Then is no 
question of detects; we are very much 
p#M0ad vKh  the  woifctyp  of  the 
Institute.  But under the Act, the 
Visitor xnay appoint from time to time 
PfWfloqs to review the progress and 
the work of the Institute, and it is in 
ttmpi of ttw* that a Committee has 
bjpn appointed.

Shri Joachim Alva:  Is it not true 
feat fee reputation of this Institute 
ft rather high but it is for bringing it 
into line With the best institutions in 
Um world that this has been done?

fU fbuaaywa KaMr: We consider 
It to be one of the best institutes in 
the w«rld already.

Shari Bam Kriahe* Gajpt*: Hay  I
know whether this Committee will also 

the question of admissions?

Mr. Speaker: It has examined and 
submitted a report.

Mai Vajpayee: May I know if notice 
of doverqment's intention to call an 
enquiry was given to the Institute and 
its reactions obtained?

Ham*r«w Sabir:  Of course,
4Prs i* (s in the terms of Act itself.

WawJp QlMMiflS

+

rShrf S. O. Ssmaata:
*VUM> i 8hri Subodh Haos*a: 

[Shri D. O. Shama:

JHU the Minister of ydacatjon be 
ftyftttd to refer to the xeply given to

Starred Question No. 459 on the 2ml 
December, 1M8 and statg:

(a) whether  the  manuscripts  of 
foreign classics  and  Biology  series 
have been selected far publication;

(b) whether individual authors can 
approach the Central Government for 
such assistance as is generally offer., 
•d to publishers; and

(c) the languages in which the sub­
mitted manuscripts have been written?'

the Minister of (Dr. K»
L. ShrimaU): (a) The  Scheme  bias 
been dropped.

(b) and (c). Do not arise.

Shri S. C. 9**es*a:  my I k9*w
whether the UNESCO proposal  to 
award ten prices to Indian «uItems for 
the best boofc for the new  reading 
public has been implemented?

Dr. K. L. ShrimaU: This is a differ* 
ent question. As far as I remember, I 
think a press notification has  been 
issued, but I cannot say at what stage 
the proposal is.  It is entirely a diff­
erent matter.

Shri Snbodh Hands: What is  the 
reason for dropping this proposal?

Dr. K. L. ShrimaU: While the Minis, 
try was negotiating with the publishers 
the publishers independently brought 
out the books, and they were of quite 
good quality. Therefore, the proposal 
to give subsidy to the publishers waa 
dropped.

aft to* wto  sftar, t anw 

n̂prr j «rc: Pft vntff

% Pwk Pctt  Tp «tt iftr wr 5̂ 

*rwr  ft q* | for  %• 

air wr bM an  I ?

»to *r<> m°  : 4* # 

fiwr  firwf  wifiw 

»nfc $ 1 <5* 

f̂ Fwr  nW % ww fit 

saftwrt # frofter # 1 w f
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Ewwtr ̂ Br # gRP? «wft

vnfr *nt w W  qwww *# v$ 

ftr  fctffc swtt;  *fr Hpw w- 

fiw# Vt 3 <V ̂  ’

Shri tMMh Hansda: May I knew 
whether the research institutes  for 
foreign languages will he allowed to 
puHUsfa. mdi awe manuscripts  or 
whether this proposal is ruled put?

Or. K. L. ghrfanall: Well, any  in­
stitute, if it has got authority,  can 
publish; nobody can prevent than

Shri S. C. Samante: May I  kno* 
tiie names of the publishers who came 
forward to take up the work?

flr. JL L. BhrimsH: I do not have 
the names.  If the hon. Member  is 
interested I will find out 

Ail 8. 0. Samante: The number.

Dr. K. Ii. Bhrimall: The number too, 
X do not have.

Planetarium 

*1856. Shri Ram KrUhan Gupta: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to refer to 
the reply given to  Starred Question 
No. 983 on the 15th December, 1968 
and state the nature of steps taken 
to build a structure where the Plane­
tarium can be put up for viewing 
by the public?

Hie Minister of Scientific Research 
and Cultural Affairs (Shri Bumayon 
Kabir): The plans for the  proposed 
building to house the  Planetarium 
have been completed by the architects 
and it is proposed to begin construc­
tion as early as possible.

Shri Ran KiUaa Gupta: May  I 
know the name of the place  where 
it will be located?

Shri Humayaa Kahlr: It was given 
In the earlier question out of  which 
thin has arisen.

Ail iHckta Alva: Jta>a is  the 
teoaus German town from which tin 
plpataria of the world have sprung 
out  Th? Vice-Chancellor  of  Jena

University, Or. Sphwarz, was here with 
the German Democratic  Republican 
Parliamentary Delegation.  May  1 
know whether any consultations were 
held or any assistance was asked from 

them?

Shri Hmayua Xahir: There is no 
question at gajr further subsistence. We 
have a small planetarium which was 
presented to the National  Physical 
Laboratory in Vp are setting
U up.

•ft »mr nfar : vn  % 

* a* SI9 «tf $ fc Hr Plane­

tarium “ffiw

fwr m  «rr  wfhr 

otpt v& ft * vs ***** $ ̂ ncr» 

ftnrr

irst v k fir *t ip | ?

•ft *wr

gnFT fjtr arrfaT i 

fenaJgju/puHf* Tip*, gajftgl4s 

*1U7. Shri Rameshwar XastU: Will 
the Minister of Steel, l§hm ami fM 
be pleased to state:

(a) when the Ferro-manganese plant 
at Rayagada is expected'to go  into 
production; and

(b) what would be its production 
capacity?

The Parliamentary Secretary to the 
Minister of Steel, Mines  ant Fuel 
(Shri Gajcndra Prasad Staha): (a)
and (b). The licensed capacity of the 
plant is 10/12,000 tons par annum. 
But the firm are putting up this la 
two stages—-the first, stage has been 
completed  and  the  first  electric 
furnace with a capacity of 7,200 tons 
per annum has started production. 
The furnace for the second stage is 
now under erection and when  com­
pleted will increase the capacity to
12,000 tans per annum.

Shri Rameshwar Tantia: What  is 
our total consumption just now, and 
what do we expect to consume when 
the steel plants will be operated?

Shri Gajeadm Prasad Staha: Most 
of the ferrp-manganesf we are export-
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in( to foreign countries, because  we 
have a good market as well as  a 
monopoly market  Our consumption 
is not very much in this country.

Shri Rameshwar Tantia: What was 
the total amount exported in 1958?

Shri Gajendra Prasad Sinba:  Our
target figure for the Second Plan »
1,60,000 tons out of  which we are 
contemplating to consume 60,000 tons 
internally and one lakh tons we are 
expecting to export

Shri Vtdya Charan 8hukla: Is it a 
fact that ferro-manganese produced so 
far in India, generally, does not con­
form to the international specifications 
of purity because of which we  have 
been experiencing difficulty in export­
ing the ferro-manganese produced  in 
India, and, if it is so, what remedial 
measures are we contemplating  to 
take to remove this difficulty7

The Minister of Mines and  Oil 
<8hrl K. D. Malaviya): We are con­
stantly examining the question of im­
proving the quality and conforming 
to the specification, but I do not think 
that the reduction in our expoitg is 
due to our qualify having gone down 
or not being up to the mark.

Shri VMya Charan Shnkla* May  I 
know what was the export of ferro­
manganese in 1957-58 and whether any 
advance contracts for the export  of 
ferro-manganese out of the country 
for 1959-60 have been entered into7 

Shri Gajendra Prasad Sinha:  The
export figure of ferro-manganese from 
April to November, 1957 was  5,000 
tons, but we have increased it during 
the period Apnl to November, to 8,753 
tons.

ft? *t *n*r sfTfrc

$ tflr vxfa* *ft

ifcr  | far  jt?t th <fr*t4*r- 
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WJ>t ft?VT t xftx f̂fdPT % ̂  %?ft 
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zrohr | vr i
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Mr. Speaker: We are entering into 
a detailed discussion of this  small 
matter.  Questions have been put and 
answers have been given.

«rt n#nr srm»  : <frcr

<FFRT 5|ft ft T̂t t I

Shri Vidya Charan Shukla:  The
hon. Minister just now said, that apart 
from the impurities in ferro-mangan­
ese, there are other difficulties  be­
cause of which the export figure has 
been only 5 to 8 thousand tons. May 
I know what is the exportable  sur­
plus that we have and why all the 
surplus we have is not being export­
ed?

Mr. Speaker: He is putting the
same question in another form.

Shri K. D. Malavlya: Yes, Sir.

The exports have recently  gone 
down.  I cannot say why they have 
gone down. We have got an installed 
capacity today much more thgn what 
we have got orders for.

Mr. Speaker: The hon. Ministers, I 
think,  must be  constantly  cm  the 
watch.  Either it must be on account 
of bad quality or on account of over­
production elsewhere and competition.

Shri T. B. Vittal Kao: Or recession 
elsewhere.

Mr. Speaker: This Is really surpris­
ing. Hon. Members want to know, they

are anxious to see Hut there is as 
much export as possible or  internal 
consumption. The hon. Minister him­
self says he does not know.  Who 
knows?

Shri K. D. Malavlya: Periodically 
there occurs a depression in mineral 
trade.

Mr. Speaker: He might say there is 
a depression.

8hri K. D. Malavlya: I am not in a 
position to specify what the  reasons 
could be, but the fact is that there is 
a depression, and the demand today 
for ferro-manganese is not as much 
as we would like it to be.

Mr. Speaker: That is sufficient.

Tata Trucka

T

C Shri S. M. Banerjee:
*1859. < Shri Tangamanl:

(̂Shrl A. K. Gopalan:

Will the Minister of Defence be 
pleased to state:

(a) whether cost of the trucks sup­
plied by Tatas (Telco) to the Defence 
Department is Rs. 7000 more thaw the 
price of the truck supplied to other
buyers;

(b) if so, the excess amount paid on 
such deal of trucks by the Defence 
Ministry so far; and

(c) reasons advanced by Tatas for 
such increased and inflated price?

The Deputy Minister  of  Defence 
(Sardar Majithia): (a) and (bV  300 
Nos. 4 X4 three-tonner Mercedes Bens 
Army trucks chassis were purchased 
from Tatas (Telco) early in 1957 at 
about Rs. 31,000 each.  These were 
specialised trucks required by  the 
Army and were different  from  the 
civilian type 4 x2 trucks.  As far as 
we know Telcos have not  supplied 
these Army type of trucks to  any 
other buyer in India.

In 1958, it was proposed to purchase
1,000  nos.  of  4̂ 4 Mercedes  Benz
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truck chassis from Telcos for which 
they demanded about Rs. 8,000  per 
chassis more than the price paid to 
them in X957. As the pnce demand­
ed was considered unreasonable, the 
proposal for the purchase of  the 
trucks from Telcos was dropped.

(c)  According to Telcos, the increase 
in price asked for by them was due 
to increase in cost  of  chassis  in 
Germany and of indigenously manu­
factured parts and also because of loss 
suffered by them and some  other 
factors in the previous contract.

Shri S. M. Banerjee: May I know 
whether it is a fact  that  TELCO 
agreed to reduce the price at a time 
when an agreement was reached bet­
ween the Arm of MAN and the ordn. 
ance factories about the manufacture 
of trucks in the ordnance factories?

The  Minister  of  Defence  (Shri 
Krishna Menon):  That position does 
not arise.  In the negotiations TE1XX) 
•greed to reduce the price by some­
where about, subject to  correction, 
Rs. 600 or Rs. 800—not anything ap­
preciable.  If any  observation  has 
been made or the figures mentioned 
after the arrangements  have  been 
made, that has nothing to do with that 
transaction and the Ministry hat had 
no offers.

Shri S. M. Banerjee: May I know 
whether the trucks were also supplied 
by Hindustan Motors and  Premier 
Automobiles to the Defence Ministry, 
and if so, whether it is a fact  that 
these prices were 50 per cent, higher 
than those to buyers other than the 
Defence Ministry?

Skfl Krishna Menon:  Government 
is quite willing to give the informa­
tion if the hon. Member puts down 
a separate question.

Shri S. ML Banerjee: Now that we 
have decided to  manufacture  the 
trades, may I know what will be the 
cost per truck manufactured  in the 
ordnance factories, whether it will be 
lets than TELCO?

Shri Krbhna Menon: That also doe* 
not arise from the question,—that is 
if he wants accurate figures, but it 
will be far less than what  TELCO 
asked for.

Shri T. B. Vtttal Bao: Do the Gov­
ernment consider the price of Rs. 31,000 
paid in 1957 to be a fair price or an 
abnormal price?

Shri Krishna Menon:  Government 
must have considered it a fair price, 
that is presumably why they paid It

firwft  wfruff  wfafftff

+

vpm  : 

fan'll :

TW fW fir:

% f*rr  ftr

3 STOTT

# arc? wt sptf?r  $ ?

trant) :  * «TRt foftt *  ̂$ i

H Vt *rf fiwifaff TT ftRTT

ftOT  3!T  t I

An Hon. Member:  In English also.

Shri Datar: The Committee has sub­
mitted its report.  The recommenda­
tions made in the report are under 
consideration.

: A  ^TT

jj ft? m  "ft farts as*  iftr 

tc w t#  i «f*t  w 

3ft wr iff jrth  ?̂t *3$ fa 

w w % m  fasrfTsf

t ?

Shri Datar: At this stage it is not 
proper to disclose what the recom­
mendations are.  Government  are 
considering them.  After Grovernment



11731  Oral Answers  CHAJTEtA 26, 1881 (SAKA)  Oral Answers  H7&&

have takert a decision, the  question 
that the bon. Member hu raised will 
be duly considered.*

•ft to nfo #  arprrr 

p fir *r| fc  ̂ % frit # ftwr 

mftor

<for?TT £ arrfrrr7

Shri Deter: This report was receiv­
ed in the last month, and within one 
month move Government will come to 
a decision.

«ft to  fsrt mm % «tft 3 

fr Frap* f j wqf % qpn: 

TT wtafirsft *t *rc»rr n  $<ft *t

7$-1 aftfa TmFft % fa* p* 

wrcr | i wt ?*r s«f«r # tfteraT 

% vtf ffahr fanrr vrw êt 'tt

w*rtT fwrr  7

Shri Datar: Government are anxious 
to take decisions and implement them 
as early as possible.

Shri Run Krtehan Gupta: May  I
know whether it is a fact that these 
jhuggies and jhopnes are being  re* 
moved?

Shri Datar: In some cases they are 
being- demolished, but the number of 
such demolitions is not very  large 
Only those which appear to have been 
very recently constructed  are being 
demolished.

•ft  ft. far : wr *pfW s 

tft fr'TT yfrft fy  gftrfwt ftrpft 

vr & t *r «rc*n*ft *<t % vft 

5* * »

Shri Datar: All these jhuggtes and 
jhopnes arise all of a sudden  They 
aura only of a temporary character.

«T®  : # IT? 3TPHF -̂ TT f

ft? yT aft

f  fW s*pit wr ifanrm

TOT WPPn ?

Shrf Datar: That question will have 
to be considered—whether there are 
any equities at all in their favour.

•ft  ’wrr ?rtfr } w

w  smtf «pt jtom fw | ft 

jpktc vt jft'rfirtfr sw t frrcrit | 

«fhc 35T *  «rf*Rf fsramr «rat $ ?

Shri Datar: Government propose to 
have a survey of this.

•ft nufir? >nf w*rf  anr to $ 

ffrrfrm vsri *nft, m  ?w to I?

fW % fat wpqiift <ftr

tt̂ t  <rrft wft «w wt  *t

jpicst fw an̂rr i

Shri Datar: Government would con­
sider the whole question when  de­
cisions are taken.

•ft >rw rftn: $  armr 

5 fa smnr # aft s f H ? t  «ft, 

wr   ̂wr *fT?r «rit fnim fv eft 

rr ifhrfirff #  t * f>W

wft % wet f, ftisr vnwt  «n% ̂

Shri Datar: All these questions will 
have to be considered.

Befnaal to accent “Mhtt JB̂taStUT

+

C Shri Haghwnath Siaglu 
I Shri Anrobindo Ghosal: 
j Shri Mahammed Elks: 

*1868. i Shri Sabiman GhMM: 
j Shri Tridlb Komar 
I  Chaudhnrl:
[ Shri Blmal Ghoae:

Will the Minister of Heme AHatre 
be pleased to state:

(a) whether any person from West 
Bengal has refused to  accept  the 
award of “Padma Bhushan**; and

(b) if so, what is his name and th» 
reasons therefor?

The Minister of State In the Minis, 
try of Home Affairs  (Shri Datar):
(a) Yes.
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(b)  Shri  Sisir Kumar Bhaduxi. 
He has expressed his inability to ac­
cept the award on grounds of princi­
plê and also lor a personal reason.

w w fas: * *n$ arnnr *nfHT 

g fa *5 tsiftpw WT qT, ftw % %rmK 

<nc vsfi  w*torc fiprr 

wr  w»?  faa# 

t vtvniji *t  r*Rn: Prt | ?

Shri Datar: Such cases of refusal 
are extremely vara. In this particular 
case, he does not desire to take it on 
principle. He does not like to receive 
tiie award from Government

■bit Vidya Charan Shnkla:  Has
Government considered the possibility 
jo? jyawulilv dlu* pswjnlj* Jts>  .vrhwr 
awards are proposed to be given be­
forehand so that such indecent  in­
stances do not come up?

Stall Datar: It would not be advis­
able to make any such consultations 
beforehand.  In that case, the whole 
thing will come out even before the 
question has been finally decided.

•’ ̂ *̂5 ̂ hhii

jj fa # £rg£<NT fa*T 3TVTC 'TT tft* faff

«iSt fwfw «rc ft#  f \

Shri Datar: Government receive the 
recommendations from the  State 
Governments and the Ministries. Then 
they are considered and final deci­
sions taken.

sft farcr«ifar *t#

ZH55T ft# arrftyf, w  **ft-

ffir  srnft § qr 1$ fa m  

ffcpjfa <t 3fT xgt | ?
Mr. Speaker: He has just now ans- 

-wered that

vff #  $ fa «r̂r   ̂ sft

«rrefY ( 1

■ft Kîrpi tn? : $

fa  mflTaw iSt -Itoflfarei %mft 

1 1 #  «tprt ̂ n̂err 5 fa fUT 

<FfWt  srfar % wl'w vr

?Rft?JiT f̂a  ̂Pniftr—famw— 

to *t firar «r$*n tfa ^

ÎTR ̂ jjt qft, aTfa  # WPfrFTC 

•rc# ifm ft »r <rw 1

Mr. Speaker The hon. Minister has 

laid that it is not desirable to  give 
Out the secret beforehand.

Shri Sinhasan Singh:  What is the 
terecy about it?

Shri Snbiman Ghaae:  He is un­
doubtedly the best actor in  Bengal, 
ke was once Professor of English  in 
the Vidyasagar College.  It is a fact 
\hat he was superseded and somebody 
Use was given the title in 1057 and is 
U for that reason that he has refused 
•ite HUtf

Stall Datar: We need not go into 
that question at all. We have his re­
fusal here.  I understand the Minis­
ter of Cultural Affairs is in corres­
pondence with him.

Shri Hem Baraa: May I know whe­
ther Government has tried to bring 
to the notice of Shri Sisir  Kumar 
%haduri, who has refused to  accept 
this award  of  Tadma  Bhushan', 
Hajaji’s dictum that “in  democracy 
there is no joy unless there is com­
parison”?

Mr. Speaker: Next question.

Iron Ore in Orissa

*1865.  Shri  Panigrahi:  Will  the 
Minister of Steel, Mines and Fuel be 
bleased to state:

(a) whether a new iron ore mine 
Hear Barajamda in Orissa is  being 
developed by the Government of India 
Vith the assistance of Messrs Bird and 
Company;

(b) whether the  Government  of 
bidia have entered into any agree­
ment with Messrs. Bird and Company 
to this effect; and

(c) whether a copy of the agree­
ment will be laid on the Table?

The Parliamentary Secretary to the 
Minister of Steel, Mines  and  Foot 
t.Shr! Gajendrra Prasad Sinha): (a) to 
\c).  A new mine (Bolani) in the Gua
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region of Gnaw U being developed 
by Bolani Ores (Private) Limited, in 
which the Government of India have 
a share of 50*8 per cent and the re­
maining 49 5 per cent shares  are 
owned by the Onssa Mineral Deve­
lopment Company  Government have 
not entered into any agreement with 
Messrs Bird & Company, but  they 
have been appointed as  Secretaries 
and Treasurers by  Messrs  Bolani 
Ores (P) Ltd

8hri PanigTahl:  Are  Government 
aware that Bird and Company are 
also the  proprietors  or  managing 
directors of the Orissa Mineral Deve­
lopment Company?

Shri Gajendra Prasad Sinha: Yes 
Government are aware of the fact that 
in the Orissa Mineral  Development 
Company, Bird and  Company  have 
shares  But I am not in a position 
to say to what extent they have in­
terest in the Company

Shri Fanignhi: May I know whe­
ther any of the steel factories will be 
supplied with iron ore from the Bolani 
area7

Shri Gajendra Prasad  Sinha:  The
Bolani ore is being developed to sup. 
ply iron ore to Durgapur

Shri Vidya Charan Shnkla:  What 
was the reason because of which the 
Bolani Ores (Private) Limited were 
given contract for initial supply of 
iron ore to Rourkela and Durgapur 
and what was the reason that the de- 
partmentally  worked  mines  of 
Hindustan  Steel  (Private)  Limited 
could not supply the iron ore as is 
being done in Bhilai7

Shri Gajendra Prasad Sinha:  For 
supply  to  Bhilai  and  Rourkela, 
Raj aura and Barsua mines—if I re­
member aright—were being develop­
ed  Naturally Government thought it 
proper to have  co-operation  with 
some private firms with mining in­
terest m the Gua area to expedite the 
supply of ore to Durgapur

8hr! Joachim Alva: Have Govern­
ment any rational policy in  settling 
this point’  Bird and Company are a 

real octopus  We  know  of a  ease 
when they came up and took charge 
nt transhipment in railway and on 
that matter we had a debate also

Mr. Speaker:  The hpn  Member
will refrain from making observations 
against persons or institutions who- 
are not here to defend  themselves. 
He will cut out the earlier preamble 
and ask a simple question

Shri Joachim Alva: We must know 
the background  Here is a foreign 
private company trying to take every­
thing, even transhipment work which< 
should be given to Indian firms

Mr. Speaker: Next question

8hri Paniffrahi.  Are Government 
aware that the Onssa Mining Corpora­
tion, which is a public corporation 
owned by the Governments of India 
and of Orissa, was set up  in Onssa 
during the last three years7  If so, 
what was the necessity for the Gov­
ernment of India  to enter into an 
agreement with this company when 
another public corporation  is func­
tioning in that very State for that very 
purpose7

Hie Minister of Mines and Oil (Shri 
K D. Malaviya): Government would 
nave been happy to undertake min­
ing under public control  But  this 
decision was taken as the  mining 
operations in the Gua region were in 
the hands of private industnes before 
and the best areas were held on lease 
by pnvate parties  It would not have 
been easy to get lease of suitable and 
conveniently operationable areas  for 
the supply of iron ore for Durgapur 
and to make all preparations  There­
fore, as  the  second best choice, we 
decided to go into partnership  with 
the Onssa Mineral Development Com­
pany
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gfarl Vidya Ohuan Shokla: Is it not
m, tact that Government bold mining 
leases in the Kiruburu area which Is 
•equally good as the Barajamda area 
in respect of iron ore?  May I know 
•what is the specific reason because of 
which these mines were not develop­
ed in time to supply  iron  ore  to 
Durgapur and Rourkela public sector 
4teel plants?

Shri K. D. Malaviya: It is a ques­
tion of opinion. We are trying our 
level best to make preparations  in 
•order to supply in time. But looking 
to every aspect, economic and techni­
cal specially, we thought  the  Gua 
'regioti should be developed for sup­
ply to Durgapur.

Shri Panigrahi: Will a copy of the 
agreement with the Bolani Ores (Pri­
vate) Limited be placed on the Table 
•of the House?

Shri K. D. Malaviya:  Yes.  The
Agreement can be placed on the Table 
•of the House.

Mr. Speaker: Next question.

Shri Vidya Ghana  Shnkla:  Will
-the agreement with the Orissa Mine­
ral Development Company be placed 
on the Table?

Mr. Speaker: Order, order.  I have 
called the next question.

Twenty-third Indian MottMmri 
Training  Course

•1867. Sbri Baa Satan:  Will the 
Minister of Education be pleased to 
etate:

(a)  whether  the  Diplomas  of 
Twenty-third  Indian  Montessori 
Training Course, New  Delhi  have 
been recommended by the Ministry 
for recognition to the Governments of 
different States; and

(b) whether any State Governments 
have recognised the Diploma of the 
Institution?

Hie WUnHter of Mierttos (Dr. K. 
L. Shrfmall): (a) The Diplomas of 
the Association Montessori  Interna­
tionale were recommended for recog­
nition in general.  No specific recom­
mendation has been made with res­
pect  to  the  Twenty-third  Indian 
Montessori  Training  Course,  New 
Delhi.

(b) Yes, Sir.

Shri Bam Sana: Are Government 
aware that in the prospectus of the 
institution it is stated that  diplomas 
awarded by the Association Montessori 
Internationale have  been recognised 
by the Governments of Delhi, Him­
achal Pradesh, Bihar, Assam, Madhya 
Pradesh, U.P., Orissa, Kerala, Andhra 
Pradesh, Punjab, West Bengal Rajas­
than and Mysore, and on the basis of 
this, hundreds of students have sought 
and got admission to the institution?

Dr. K. L. Shrimall: I would like to 
read my own list, because I do not 
know how it compares with that  in 
the prospectus. From the information 
that is available with us, the States 
that have recognised the Montessori 
diploma, mostly for employment  in 
Montessori pre-primary  schools, are 
Assam, Bihar..........

lb. Speaker: It is a long list.

Dr. K. L. Shtteuli: I will place it 
on the Table of the House.

Sbrl D. C. Sharma: May I know if 
Montessori schools have been started 
anywhere under the auspices of  the 
Central Ministry or under the auspices 
of the State Ministries?  If not, what 
is the value of recognising these dip­
lomas?

Dr. K. L. Shrimali: This Is a much 
wider question. As far as the Central 
Government are concerned, we have 
been giving assistance  for starting 
these institutions.  As far as I am 
aware, there is no institution directly 
under the control of the  Central
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Ministry of Education—the Montessori 

flbhooL

Shri Bbhwanath Boy: Is there any 
difference between the  Montessori 
curriculum and the..........

Mr. Speaker: I have already called 
Shri Ram Saran, the hon. Member who 
lias tabled the question.

Shri  Sana: Is the Government 
aware that this diploma has  been 
recognised by the Government  of 
Delhi?

Dr. K. L. BhrimaH: It is true that 

It is recognised by Delhi.

Shri BUhwanath Boy: Is there any 
difference between the curriculum of 
the Montessori schools and other or­
dinary schools?

Dr. K. L. SMnuUl: There is a great 
•deal of difference.

Mr. Speaker: The hon. Member will 
kindly go and see what a Montessori 
•chool la
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Scheduled Caste Hostels

*1869. Shri Shlvananjappa: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether the Union Government 
have asked the State Governments to 
reserve 10 per cent seats for Sche­
duled Castes in non-Scheduled Caste 
hostels and an equal number for non- 
Scheduled Castes in Scheduled Caste 
hostels; and

(b) if so, how many States have 
accepted this recommendation?

The  Deputy  Minister  of  Hotne 
Affairs (Shrimati Alva): (a) No, Sir.

The Government of India forward­
ed to the State Governments for ap­
propriate action the following  two 
recommendations made by the  State 
Ministers’ Conference on the Welfare 
of Backward Classes held  in *New 
Delhi in February 1958, regarding re­
servation of seats in hostels:

(i) In all general hostels control­
led or assisted by the Gov­
ernment, at least 10 per cent, 
seats should be reserved for 
Harijans; and

(h) There should be no separate 
institutions, hostels or  colo­
nies exclusively for Harijans. 
In these, at least 10 per cent. 
non-Harijaiu should be taken 
as far as possible,  to  give 
them  a  mixed  character. 
Non-Harijans upto this num­
ber could be given the same 
facilities as are admissible to 
Scheduled  Castes  to  en­
courage them to  join  such 
colonies or institutions.

(b) (i) The Governments of Assam, 
Kerala,  Madras,  Rajasthan 
and Uttar Pradesh have  ac­
cepted the  recommendation 
regarding reservation of  10 
per cent seats for  Harijans 
in all general hostels  con. 
trolled or assisted  by  the 
Government.
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(h) The Governments  of  Assam, 
Kerala,  Madhya  Pradesh, 
Madras, Rajasthan and West 
Bengal have accepted the re­
commendation regarding re­
servation at 10 per cent seats 
for non-Harijans in Harijan 

hostels.

Shri Shivananjappa: May I know

whether any State Government has 
acted upon this recommendation’

Shrlmatl Alva: Yes, Sir

8bri Shivananjappa: Not only ac­
cepted but acted upon7

Shrlmatl Alva: Yes, Sir  I think 
they are acting on this  recommen­
dation

Shri Shivananjappa. May  I know 
whether there is any proposal under 
the consideration of Government to 
do away with this system of commu­
nal hostels7

Shrimatt Alva: That proposal has 
been coming up  Because these sug­
gestions come to us we have to exa­
mine them before we undertake it on 
a countrywide scale

Shri Pahadla: May  I  know  the 
number of students who have been 
admitted up to this time—the Sche­
dule Castes in  the  non-Scheduled 
Castes  hostels  and  non-Scheduled 
castes m Hanjans hostels7

Shrlmatl Alva: This is done State- 
wise, we have not got the figures

Senior Service Committee Report

+

(Shri H. N. Mukerjee:

•ima J Shri Tangamanl;
} Shri S M. Banerjee:
I Shri Rameahwar Tan tin:

Will the Minister of  Finance  be 
pleased to state*

(a)  whether the  report  of  the 
Senior Services Committee for fixing 
the seniority list of officers of Life 
Insurance Corporation has been con­
sidered

(b) if so, whether  verdicts  have 
been enforced; and

(c) whether the said report  to­
gether with  Government’s  decision 
thereon will be laid on the Tablet

The Deputy Minister  of  Finance 
(Shrlmatl Tarkeshwari  Sinha):  (a)
and (b)  The report of the Senior 
Services Committee was carefully con­
sidered by Government and remitted to 
the L.I.C for implementation, the ex. 
penence gained since the Corpora­
tion was set up was also taken into 
account  in  this  connection  The 
work of implementation is still  in 
progress, though a large portion of it 
has been completed

(c)  No. Sir  The leport is being 
treated as a confidential document.

Shri H. N. Mukerjee; May I know 
if the attention of the Minister has 
been drawn to the fact that the Lall 
Committee interviewed  only  about 
one-third of the applicants and that 
in the process of the  ranking  of 
officers there have been very drastic 
promoting and demoting almost in a 
topsy-turvy manner and allegations of 
discrimination have been made?

Shrlmatl Tarkeshwari  Sinha:  The 
Lall Committee had before it  only 
data available up to only December 
31,,1955  We have realised ourselves 
that the cases after that were not 
considered by the  Lall  Committee; 
and, therefore. Government did  not 
implement from A to Z the recom­
mendations of the Lall  Committee 
and they asked the Corporation  to 
make adjustments as far as possible 
so far as these officers are concerned.

Shri H N. Mukerjee: In view of the 
feeling  of injustice  under  which 
many of the officers are smarting at 
this moment, will Government con­
sider the desirability of having an in­
dependent body of persons  and not 
the people already entrenched in the 
LIC to draw up a seniority list and 
to circulate it to the members of the-
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staff so that they can make represen­
tations if they have any  grievances 
about the selection?

Hie  Mlnkrtfr  Of  Finance  (Shri 
Moraijl Desal): May I say  that  in 
this matter, because of  these  con­
siderations, when the Anal  orders 
were passed and the list made, it was 
also conveyed to them that those who 
want to represent can represent their 
cases  About  105  representations 
have been received  and  they  are 
under consideration and they will be 
carefully considered. That is all that 
can be said.

But, it is wrong to say that  the 
Board is not capable of looking into 
these cases and some independent and 
other people will be able to look into 
it

Shri Ferese Gandhi;  May I know 
whether it is a fact that  after  the 
seniority list was prepared  by  the 
LIC —a list of the first 70 officers 
according to seniority—the  position 
has been arrived at where the salar­
ies have been actually double—of the 
first 70 officers—as against the salar­
ies they were getting when the Life 
Insurance was  nationalised’  Will 
the Government also place the list of 
the first 70 officers on the Table of 
the House giving their salaries when 
insurance was nationalised and their 
present salaries?

Shri Morarji Desal If  a  separate
question is put, I shall certainly con­
sider about putting the list on  the 
Table  (Interruptions)  Putting  the 
list on the Table will be considered 
But, it is not true to say that the first 
70 officers have their salaries doubled 
I do not think that is true  at  all 
But, still, one can go into it and find 
out

Shri  Feroze  Gandhi:  The  hon
Minister said that it is not true  Pro­
bably, he meant that what I said is 
not accurate  In that case,  if  the 
seniority list could be placed on the

Table of the House, it  would  be 
possible for us to verify whether it is 
correct or not

Shri Morarji Desal: I do not know 
whether it will be possible for this 
hon House to go into the merits at 
each case and whether it would be 
proper for the Corporation to do it 
That is why I said that that will be 
considered and found out and then it 
can be done

Shri Harish Chandra Mathnr: May
I know whether the principles  for 
determining seniority were formulat­
ed and were made known to  the 
officers concerned’

Shri Morarji Desal:  I do not think 
that that is the practice anywhere to 
do this But the Lall Committee, which 
was appointed, framed for themselves 
certain principles  on  which  they 
decided the cases and they were ac- 
repted  On that,  now,  representa­
tions are received, and these repre­
sentations will be considered also

Shri H N. Mnkerjee; In view  of 
Government’s duty to ensure  the 
morale of the officers who are at the 
moment in service, may I know if 
the Minister has given attention to 
the fact that the most important ap­
pointments seem to be monopolised— 
utmost monopolised—by people who 
have been actuaries and who  have 
not had general experience of insur­
ance work so that that  experience 
would be mobilised for purposes  of 
national insurance?
m.

Shri Morarji Desal: I agree that the 
morale  of  the  officers  and  staff 
ehould be maintained  But  if  the 
morale depended upon  the satisfac­
tion of everyone of them, even God 
will not be able to keep that morale 
Therefore, somewhere this has got to 
be begun and that is  being  done 
And, I am doing  my level best to 
aee that no injustice is done  now 
Afterwards,  m future,  Government 
feave no intention of interfering m 
this matter at all.
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Shri S M. Banerjee: May I know 
whether this Committee also recom­
mended suitable action against some 
of the officers for the way in which 
they were promoted;  if  so,  what 
actior̂ has been taken, whether those 
officers have been demoted and, if so, 

how manyT

Bhrl Honuji Desai: Until these 106 
representations are properly eyamin- 
•d and decisions are arrived at,  I 
cannot say there have  been  such

Shri Tyagi: I wonder if promotions 
are  on the basis of merits and
efficiency of an officer, or purely on 
the basis of seniority

Shri Morarji Desai:  All the three 
combined.

Extension of JuiMictioo of Supreme 
Court and Election Commission 
to Jammu and Kashmir State

'Shri S. M. Banerjee:
>hrt Haider:
Shri Warier:
Shri Tancamapl:
Shri A. M. Tariq:
Shri Vajpayee:
Shri  U. L. Fatll:
Shri Shree Narayan Das: 

Will the Minister of Home Affairs 
be pleased to state

laj whether Government  propose 
to bring the Kashmir State  within 
fhe jurisdiction of the Supreme Court 
and the Election Commission of India; 
and

(b) if so, when7

She Minister of 8tate in the Minis­
try of Home Affairs (Shri Dstar): (a)
and (b). The State of Jaiumu  and 

ja already within the juris* 
diction of the Supreme Court and the 
Election Commission of India except 
4or certain purposes. The functions 
af the Election Commission of India 
and the Supreme Court can be ex­
tended to tbe State for all purposes

only with the consent of the State 
Government  The matter Is receiving 
attention.

Shri S M. Banerjee:  May I know 
whether the Kashmir  Government
has approached the Central Govern­
ment  for  bringing  Jammu  and 
Kashmir for all purposes under  the 
Slection Commission, if so, the  re­
action of the Central Government?

Shri Datar: No, Sir.

Shri 8. M. Banerjee: Yes, Sir, they 
have done

Mr. Speaker:  If the hon. Member 
says that they have done, he need not 
have  put  the question  The hon. 
Minister denies it

Shri Vajpayee: In view of the tact 
that the circumstances under which 
article 370 was incorporated in  the 
Constitution have materially changed 
and  the  people  of  Jammu  and 
Kashmir have expresed their  desire 
to be on a par  with  other  Union 
States, may I know if the  Govern­
ment would consider the desirability 
of deleting article 370 of the Consti­
tution?

Shri Datar: So long as that article 
is in the Constitution, it has to be 
followed

Shri Vajpayee: My question has not 
been answered  I want to know if 
there is any proposal  under  con­
sideration  of  the  Government  to 
delete this article

Shri Datar: No, Sir

Mr Speaker. He says that it will 
be followed

Shri A. M. Tariq: May I know if 
Government are aware of a decision 
taken by the ruling party under the 
leadership  of  Bakshi  Ghulam 
Mohammed asking  Government  of 
India to bnng the State of Jammu 
and Kashmir under the jurisdiction 
of the Supreme Court and the Elec­
tion Commission, and, if so, may I 
know if Government are going  to 
amend the Constitution?
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Shri M «i From the P»m report* 
»U that appear* is this, that the Exe­
cutive Committee of the party  has 
taken a decision. The matter has to 
come before the Jammu and Kashmir 
Legislative Assembly, and then  the 
Government will be in a position to 
write to us after which proper action 
will be taken.

Taking «p of Jobe by Retired UfAC.
Members in Private Fbaw

*1873. Shri Harish Ctaaadra Mathnr:
Will the Minister  of Home Affairs 
be pleased to state:

(a) whether members of the Union 
Public Service Commission,  on  re­
tirement, are free to accept jobs in 
private firms without obtaining per­
mission of Government;

(b) whether any members have ac­
cepted such appointments during the 
last four years; and

(c) if 90,  whether  »  statement 
furnishing the details of employment 
accepted will be laid on the Table?

The Minister of State in lie Minis­
try of Heme Affairs (Shri Datar): (a)
Yes, except  those  members  who, 
being governed by Article 531-B of 
the Civil Service'Regulations, are re­
quired to obtain prior permission of 
Government before  accepting  com­
mercial employment within a period 
of two years after retirement.

(b)  and (c). Information will  be 
collected and laid on the Table  of 
the House.

Shri Harish Chandra  Mathur: Is
the hon. Minister not aware that the 
retiring Chairman of the Union Pub­
lic Service Commission  accepted  a 
job in a private concern and he nego­
tiated for it  even  when he was m 
office?

Mr. Speaker: That does not arise.

Shri Datar: That does not arise out
of this question.

Shri Harish  Chandra  Mathnr:  It
does arise.  Look at parts (b) and
(c) of the question.  Sir, would  you 
permit the Home Minister to get away 
by saying that he does not even know 
that the retiring Chairman  of  the 
Union Public Service Commission ha* 
got into a private job?

Shri Datar:  I have  never stated 
that  I do not  know.  Let not  the 
hon. Member attribute to me things- 
which  I have not stated.

Shri Harish Chandra Mathnr:  Sir,.
will you kindly look at parts (b) and
(c) of the question? I am asking a 
definite question whether the Chair­
man of the  Union  Public Service- 
Commission  who  retired  recently 
accepted a job in a private concern 
and negotiated for it when he was in* 
office.

Shri Datar: I have replied that the 
information will be collected and laid' 
on the Table of the House.

Shri Harish Chandra Mathnr:  Is it
the contention of the hon. Minister 
that he is not aware of this particular 
fact?

Mr. Speaker:  He wants time to
collect the  details of all members 
who have taken service elsewhere.

Shri Tyagi: It is not a matter of' 
thousands of  people;  it  is only a 
matter of hardly a dozen or half a 
dozen people.  How does it take so 
much time for the Ministry to collect 
information about only five  or  six 
persons?

Shri Datar: The hon. Member has 
tabled a question and we have called' 
for the  information.  He  has  not 
asked information  about any parti­
cular officer.  The question is clear, 
whether any members have accepted 
such appointments during the last four- 
years.  Therefore. Government have- 
to find out . . . (.Interruption).

Mr. Speaker: Order, order.  Horn
Members are arguing this matter

Shri Tyagi: No, Sir.
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Mr. Speaker: There are about 9 or
10 members of the Union Public Ser­
vice Commission, we  will  assume. 
During the last four years there must 
have been about 40 or 50 memben. 
Every case has  to  be  examined 
whether the member concerned  has 
accepted a private  job or not.  The 
hon. Minister will certainly lay the 
statement on the Table of the House 
.as soon as he gathers the information.

An Hon. Member: The session will 
fee over.

Mr. Speaker: The next session will 
•come.  Are you dissolving so soon?

Shri Tyagl: Our fears are that the 
Home Ministry is  sleeping over this 
small matter.  Therefore we want to 
put a (leTuni'te question as to Whether 
“the number is really so large as to 
warrant the Home Ministry to take so 
<snany months to enquire into them.

Shri Da tar: I pointed out that the 
-question was in general terms.  It Is 
•in respect of those who are in pen­
sionable service and  those who are 
-not.  The  information covers both 
-these categories.  Therefore, Govern­
ment have to collect the information 
Ijecause some members have already 
•retired.

Mr.  Speaker:  Very  well;  next 
•question.

Shri Harish Chandra Mathur: May 
1 ask one question?

Mr. Speaker: All right

Shri Joachim Alva:  Sir, just one
•question.

Mr. Speaker:  Order,  order.  Shri 
MAthur.

Shri Harish Chandra Mathur:  May
I know whether the hon. Minister has 
considered  the advisability  of  the 
UP SC members  joining private ser­
vice? I am asking a general question 
whether they have  considered the 
advisability of members of th« UPSC 
•retiring like this being permitted to 
join private service.

Mr. Speaker: It is too big a matter 
>of policy. It does not arise out of this 
question.

Shri Harish Chandra Malfear: I am
asking whether they have oonsidered 
it or not

Mr. Speaker: Order, order. I am not 
going to allow it  The hon. Minister 
may or may not be willing to answer 
it but big matters of policy ought 
not to be raised during the question 
Hour.

Shri Tjrafi: it gives a sense of lack 
of vigilance.

Shri Harish Chandra Mathur: I am 
only asking whether they have con­
sidered it or not

Mr. Speaker:  That is a matter of 
policy.  We will go to the next ques­
tion.  Hon. Minister will kindly lay 
it on the Table of the Houn.

"Start 'Nrfta TH: Before ¥he end of 
this Session.

Mr. Speaker: Yes. I  will  allow 
hon. Members to look into it in detail 
and come forward  with  questions. 
Nothing will happen in the meantime!

Next Question—Shri V. P. Nayar— 
Shri A K. Gopalan—both are absent 
Next Question—Shri Shree  Narayan 
Das—absent Next Question.

iftr vrcifhr qf sf5T %  qTfw

rm psw ijpf :

WT Jffirwn f'TT

fa :

(«p)

% 3TWJ. sftr Wtyftl TT31T if 5T#5T % ftR

M<r*id fipr 3|K P̂TTCcT TT

& vt favinr fw I ;

(̂r)  r̂, eft f>R

% ^  »un̂fl

fan  «rr tfhc vw &  fMr smro

(»r) 3 srwj- %tr*
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(vr) TCfo? JFTltfV % W H 

%  arnjsfrr: vnrfftx * «rrf»PRTPT 

% TWfNt vtr *T3r 5R*ft

$ stw  Tta* tp fatf tor m  

g»mr ■PT# apt f̂trr mr T̂t £ ’

The Deputy  Minister  of  Defence 

(Sardar Majithia):  (a) Yes, Sir

Seth Govind Du: Sir, I rise on  a 
point of order  The original question 
was tabled in Hindi  The  Deputy 
Minister of Defence knows Hindi very 
well  I do not know why the usual 
convention is not  followed by  him 
He always replies questions in English 
even though they are put in Hindi

Shri Tyagi.  This was not put m 
Hindi

Seth Govind  Das:  The  original
question was in Hindi

Mr Speaker:  Order, order.  It is
in Hindi  When a Hindi answer  is 
given hon Members  ask  for  the 
English answer The Deputy Minu­
ter has only reversed the process  He 
will come to the Hindi answer later

Shri Hem Bama:  Sir, I nse on  a 
point of order  Why is it that the
hon. Member is pleading so much for 
Hindi in English7

Mr Speaker: Hereafter, the answer 
may be given first in the language in 
which the question is put and then in 
English if the question is in Hindi and 
English answer is asked for

The Minister of Mines and Oil (Shri 
K. D Malaviya)  Sir, may I  have 
your permission to read the  Hindi 
version of the answer7

Mr. Speaker:  Order, order.  I may 
here say that when an hon Minister 
is not able to reply m Hindi,  even 
though the question is put in Hindi he 
is entitled to answer it in English. It 
is not an examination class that we 
are having here  I am really  sur­
prised Is it that first of all Members 

S4 (Ai) LSD—2

have to undergo a test in Hindi before 
ihey are appointed as Ministers7

Shri Tyagi The Home Ministry has 
recently starred Hindi classes for its 
officers  Could they not start one for 
the Ministers7

The Minister  of  Finance  (Shri 
Morarji Desai): May I say that peo­
ple above 45 years of age are exempt­
ed?

Sardar Majithia (a) and (c)  This 
system was introduced soon after the 
Cease-fire in Kashmir for reasons at 
security  It has however been review­
ed from time to time  To encourage 
tourist traffic and on the suggestion 
of the State Government, it has been 
decided to abolish the system except 
for Ladakh and areas adjacent to the 
Cease Fire Line

id)  Pakistan  nationals  will not 
normally be given any visas for desti­
nations withm Jammu and Kashmir 
Normal security precautions are taken 
against all undesirable elements

Shri Vajpayee:  May I know  the 
number of Indian nationals and  the 
number of foreign nationals who were 
refused permission to visit the State 
during these 12 years7

Sardar Majithia:  I want notice for
it

Shri Vajpayee. May I know if it u 
a fact that a large number of Pakis­
tani nationals are infiltrating into the 
State of Jammu and Kashmir across 
the border and may I know  what 
steps the Government have taken to 
check i-'f'

The  Minister  of  Defence  (Shri 
Krishna Menon):  Anybody infiltrat­
ing across the border does not ask for 
permits  They are dealt with m other 
ways  The mam question  is about 
those who are visiting according  to 
the normal procedures  The question 
now put is about  infiltrators  The
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>ermit issue question does not apply
0 them.

Shri Keshav*: On a point of order. 
Could a Member  put  the original 
luestion in Hindi and put the supple­
mentary in English?

Shri Vajpayee:  For the  conveni­
ence of the Defence Minister I put the 
supplementary question  in  English.

•ft  TO* : WT fr

% to  snrrar % RUF A itVt *tor 

% 'rrer %  3 3tK %

fa# 'rtf*? ?fcrr  ftnr ?

Shri Krishna Menon:  Could I have 
he question in English?  It ia rather 
in important matter.

•ft *n* «nf : f̂ t ?Tt pfTt ̂ nrnff 

t̂ **FT I I

Mr. Speaker:  Hon. Ministers must 
lave some other  hon. Ministers  to 
interpret.  (Interruptions).  Order, 
order.  The House is composed in a 
peculiar  manner.  I have  received 
intimation from nearly  70 Members 
that they do not know English at all. 
Likewise, there are some Members 
who do not know Hindi at alL  It is 
true that Ministers must have by their 
side some persons who know Hindi, 
because I cannot force an hon. Mem­
ber who does not speak or is not able 
to express  himself  in  English  to 
speak only in English.

Shri T. B. Vittal Kao:  Shri Bhakt 

Darshan knows English very welL

Shri Krishna Menon: May I submit 

that I only asked for a repetition  of 
the question and I would not have 
asked for that if I knew that the hon. 
gentleman could not speak English. I 
thought it was a matter of courtesy 
and convenience.

Mr. Speaker: We are spending away 
much time over this language business. 
May I suggest one thing?  Whenever 
an hon. Member knows both English 
and Hindi and when he knows that

hon.  Ministem  understand  English 
and Hindi perfectly, to them the ques­
tions, may be put in Hindi.  Regard­
ing the others, the questions may be 
put in English as far as possible.

•ft ms to* : «fr̂, A f* 
ivre  ĉtt far 4 *rihft A ?ft to 
5TC5T $$ TOT g A 3 f̂fr A 
9TFT <pT *FT  S05T far ̂  ?fr *p5T 
sre* ff?*t A «rr  sfijrw

RftCT f'TOSk TT*

fa? ft ft

îdl  ̂fti  VH & V*T (ft

r̂ ft  %far=r w»rc *5 «mr ̂ n: wifaft 

*ft t 1

Shri Sinhaaan Singh: Shri Majithia, 
I think, should be knowing  HindL 
He is from Punjab and he has also 
read  in Uttar Pradesh  where  the 
language is Hindi.  So, he  cannot 
refuse to read it in Hindi saying that 
he does not know it.

Shri Tyagi: He knows GurmukhL

Mr. Speaker:  He is only not able
to read Devanagari.  That  is  all 
Next question.

•ft w  to*  : *wrer *fra*r. 

sre*  *ft fen >THT I A h

*T5 arppn  *tt fa? wt 

fa? % to *ft

% A 'BWT  %•

'tTFT % 5T*t *T l̂H  *TTftf5 3RT

«f*TO ft*TT *frr  faw  &

f«PTT *WT t  ?

Sardar Majithia:  It  has  already
been answered in the question.  That 
is, so far as Ladakh and cease-fire line 
are concerned, people are not permit­
ted to go there.

Shri Vajpayee: The question iŝ why 
an exception has been made in  the 
case of Ladakh.
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Shri Tyagi:  For strategic reasons.

Shri Krishna Menon:  For security 

reasons.

Madras  Government  Higher  Grade 
Certificate ia Civil Engineering

*1877. Shri Keabava: WQl the Minis­
ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether the Central Government 
have withdrawn recognition to  the 
Higher  Grade  Certificate in  Civil 
Engineering of the  Madras Govern­
ment; and

(b) if so, the reasons thereof7

Xfe# Minister cS SrJianiiBr JUwarcb 
and Caltwai Affairs (Shri Humayun 
Kabir): (a) and (b). A statement is 
laid on the Table of the House.

Statement

In July 1956, the Board of Assess­
ment for Technical and Professional 
Qualifications in considering the ques­
tion of recognition of various certi­
ficates of State Governments, received 
the information that the Commissioner 
for Government Technical Examina­
tions Madras was holding higher grade 
examinations in a number of  Civil 
Engineering Subjects.  In the belief 
that the passing of these examinations 
would entitle a successful candidate to 
a tii<»hor Gradp Certificate  ’n Civil 
Engineering and that such Certificate 
was recognised by the State Govern­
ment, the Board recommended Central 
recognition fox; that Certificate.  Soon 
after, it came to the notice of  the 
Government  of  India  that  private 
institutions working on a commercial 
basis were coaching students for some 
of these examinations.  On enquiry 
from the State Government, it was 
found that while the State Commis­
sioner was  holding  Higher Grade 
Examinations in Civil Engineering, he 
was not awarding any certificate de­
signated as "Higher Grade Certificate 
in Civil Engineering”  He was only 
awarding what were known as Group 
Certificates for certain specified sub­

jects.  in view of this,  the Central 
Government with the concurrence of 
the State Government has withdrawn 
the Recognition of ffie so-called Higher 
Grade Certificate in Civil Engineering 
88 from 16-3-1959.  This cannot have 
affected any student as no certificate* 
entitled Higher Grade Certificate in 
Civil Engineering' was  at any time 
issued by the State Commissioner or 
recognised by the Madras State. The 
Assessment Board has however re- 
comitiended that Group Certificate in 
Building,  Drawing  and  Estimating 
issued by the  Madras  Government 
on the result of examinations conduct­
ed up to and including 1959  be re­
cognised for purposes of recruitment 
to subordinate posts.

Shrf Keshava: May I know if any 
date from which this withdrawal ia 
giveii effect to has been fixed?

Shri Hmnaynn  Kabir: That has 
been mentioned in the statement itself.

♦tsvsc;. sft

foqmv,  H** % wmfw spft
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W Vi anrw feiT |  igprr

I fa T<T ifr̂RT vt TO f 5!H 

t 5̂5 JRrraf% iftr  WRqf f | 

'TWT tforSJT JR%  <T$# ?*T iftSRT 

TT ffmpft  fâTT frnfT <TS*TT I

Shri Sampath:  The answer  may 
be read in English also

Mr Speaker. Yes

Shrimati  Tarkeshwari  Sinha: (a) 
No.

(b) Does not arise.

(c) Some of the banks which were 
addressed have not yet replied, and 
the banks which have replied have 
refereed to certain administrative and 
legal difficulties in implementing the 
scheme, which will have to be care­
fully  examined,  before  any  firm 
decision can be taken

Defence Stores

*1880. Shri Bam  Krishaii  Gupta
Will the Minister of Defenee be pleas­
ed to state:

(a) whether it is a fact that Defence 
Ministry indented stores far in excess 
of requirements during 1957-58 and 
1958-5B,

(b) if so, the reasons for the same 
and

(c) the approximate amount of loss 
suffered thereby?

The Deputy  Minister of Defence 
(Sardar Majithi*)  (a) to (c) Provi­
sioning of Defence stores is done ac-< 
cording  to the procedures/directives 
approved by Government from time to 
time  Provision Reviews are earned 
out periodically at which assets and 
liabilities are adjusted and demands 
are placed for net deficiencies only 
After placing the demands, occasions 
may arise where  their adjustments 
may become inevitable due to  the 
Ckcton which could not be foreseen 
at the tune of placing of orders, eg, 
reduction in scales, reduction in actual 
requirements of users uis-a-uts fore­

cast  requirements,* etc  or  due to 
human errors  During the years 1957- 
58 and 1958*59, a few minor cases 
of indenting of stores in excess of 
what proved to be final requirements 
for the year have been reported but 
in no case has any loss occurred to 
the State  The relevant surplus in­
dents have either been cancelled or 
if supplied will be adjusted  against 
requirements which will anse soon

Shri Bam Krishan Gupta:  May I
know the nature of the step taken or 
proposed to be taken for the utilisa 
tion of this extra equipment*

The  Minister  of  Defenee  (Shri 
Krishna Menon): I have the facts be­
fore me  The question really applies 
to four items out of which three items 
have been cancelled  The only item 
that remains is a civilian item—Rings 
for Wnght Cyclone engines—there are 
rings that go  into  the  aeroplane 
engines  You could never accurately 
calculate how much of them will be 
worn out in a particular period  The 
total amount of money involved in 
this is Rs 29,253  Whenever the rings 
will be wanted for the coming year 
we would use them up and not order 
for new ones.

Shri Bam Krishan  Gapta May  T
know whether any enquiry wfll  be 
held about the purchase of this equip 
ment*

Mr. Speaker: What is the need for 
enquiry?

Sardar Majtthia: There is no need

Shri Vidya Charan Shukla: Is it a 
faet that even when the correct re­
quirements were later established by 
reviews, the suppliers have most of 
the time refused to reduce the supply 
because of the defective contract and, 
if so, whether the Government have 
assessed the loss incurred bv Govern­
ment because of the defective con­
tract entered upon by the suppliers 
with the Defence Ministry for  the 
last three years’

Shri Krishna Menon: This is another 
and separate  question  There have
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been no losses incurred on the items 
covered in the question  There is no 
question here of defective supply. In 
regard to these three items which re­
late to defence  equipment probably 
there has  been  over-indenting, not 
over-ordenng, and as soon as it was 
known that they were not required, 
they were cancelled

Shri Tidy* Ghana Shnkla: May  I
invite the attention of the Defence 
Minister to the Audit Report for 1958 
m which the Audit have clearly stated) 
that three orders  for aircraft were 
placed on the basis of the recorrunen-

and they have resulted in a surplus 
aggregating to Rs  35 lakhs which 
could have been reduced if the con­
tract with the foreign firm had not 
been defective and, if so, what is the 
view of Government about it7  Is  it 
correct or not’

Shri Krishna Menon: I am aware 
of what appears in the Audit Report, 
but they do not relate to these items, 
they refer to a period long ago Each 
year more and more care is taken in 
regard  to  the  placing  of  indents 
Sometimes this happens because when 
the indents are placed, the item is not 
manufactured here  Then it is manu­
factured here, it is cancelled or it be­
comes surplus in some ways

Shri Vidya Chann Shnkla: May I 
know if this was the only instance of 
defective contract between the foreign 
suppliers and the Defence Ministry or 
whether there were  other  defective 
contracts also before this, to which 
the attention of the Ministry has been 
invited by the Auditor General?

Shri K~HriM»n Menon: He may put 
down a separate question and I will 
try to answer it

Mr. Speaker: The previous audit re­
ports will disclose all that

WRITTEN ANSWERS TO 
QUESTIONS 

Steel Quota for Bihar 

*>858. Pandit D. N. Tiwary: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state.

(4)  whether it is a fact thpit steel 
allotted to Bihar State for agricul­
tural purposes is low as compared to 

othfr States;

(p) if so, the reasons for the same, 

and

(f) the quantity of Steel supplied to 
Bîar State in 1968-597 

She Minister of Steel, Mines  and 
Fattl (Sardar Swann Singh): (a) No, 

Sir/
(b) Does not arise

(c) 902 tons  against  agricultural 
qûta and  3,286 tons  against other 
quotas, upto September, 1958.

List of Scheduled Castes and 
Scheduled Tribes

*1861. Shri D C Sharma: Will the 
mrjmster of Home Affairs be pleased 

to state

la) the progress  made so far  in 
revising the list of Scheduled Castes 
and Scheduled Tribes; and

(b) whether a copy of the revised 
Order will be laid on the Table?

iJChe  Deputy  Minister  of  Home 
Ajfalrs (Shrimati Alva):  (a) So far,

proposals for the revision of the 
ligts for Scheduled Castes and Sche­
duled Tribes have been received from 
th£ following State Governments:—

1 Andhra Pradesh (ST list only)
2 Assam
3 Bihar
4 Bombay
5 Madras
6 Onssa
7 Punjab
8 Himachal Pradesh
9 West Bengal
10 Delhi
11 L M & A Islands
12 Manipur
18 T̂ours
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The remaining States viz., Andhra 
Pradesh (in so  far  as  Scheduled 
Castes  list  is  concerned),  Kerala, 
Mysore, Rajasthan, Uttar Pradesh and 
Madhya Pradesh have been asked to 
expedite their proposals.

NecAsary legislation to revise  the 
Order will be taken up in the Parlia­
ment after the proposals  from  all 
States and  Union  Territories  have 
been received.

(b) Does not arise as the necessary 
legislation will be taken  up in  the 
Parliament.

w-mri-ww 

fagfa fiw : «WT firo

(W) WT  | %

if ton ft# %  <n*Rrr-

t ; sftr

(*r)  srt, ?ft w  vferrt 

«p̂ % Era stvf % wr

t ’

• (*)  I

(sr)  src*  m»r  (*•)  %

3 f̂t  forr w   | 3*1%

VR1T ̂   $?T  t̂rTT I

Sale of Steel Products

*1164. Shri Morarka: Will the Minis­
ter of Steel, Mines and Fuel be pleas­
ed to state:

(a) whether Government has fram­
ed any policy for sale of steel pro­
ducts by Hindustan Steel Ltd.;

(b) whether there would be a uni­
form policy of sale to cater to the 
rnguirements of the Public and Pri­
vate Sectors;

(c) whether Government have any 
proposal to appoint distributors on a 
regional basis;

(d) if so, on what terms,

(e) whether Government will con­
sider exporting the surplus stocks; and

(f) if so, through what channels?

The Minister of Steel, Mines  and 
Fuel (Sardar Swaran Singh): (a) The 
sale of steel products by the Hindu­
stan Steel Limited will be governed 
by the provisions of the Iron and Steel 
(Control) Order, 1896.

(b) to (f). Under the present policy, 
steel is sold to the consumers either 
(flrectfy or through controlled  and 
registered stockists.  The same pro­
cedure will apply to the public and 
the private sectors.  The distribution 
channels will be strengthened when 
found necessary. If there is a surplus 
at any time after meeting the coun­
try's requirements, It will be exported. 
The method and agency for export 
will be determined from time to time 
according to the then prevailing con­
ditions.

State Insurance Schemes

MM. f Shri L. Achaw Singh:
\ Shri Khushwaqt Rai:

Will the  Minister  of Finance be 
pleased to state:

(a) whether the attention of Gov­
ernment has been drawn to the fact 
that  the  various  State  Insurance 
Bodies have come into conflict with 
the interests of  the  Life Insurance 
Corporation of India; and

(b) if so, whether any remedy has 
been proposed by the Government to 
remove the anomaly?

The Deputy  Minister  of Finance 
(Shrimati Tarkeshwari  Sinha):  (a)
No, Sir.  It is not a  fact  that the 
various State Insurance Bodies  have 
come into conflict with the interests 
of the Life Insurance Corporation of 
India.

(b) Does not arise.
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Janata Insnrance Scheme

*1868. Shri Balakrlshnan: Will the 
Minister 01 Finance  be  pleased to

(a) whether the Janata Insurance 
Scheme of the Life Insurance Corpora­
tion is receiving favourable response 
from the public;

(b) if so, the  ninober  of such 
polidea issued so far; and

<c) the total amount subscribed?

Tbe Dtpsty Minister at  ' Finance 
<Shrhnati Tafkeriraarl Sinha):  (a)
Yet, Sir.

(b) 47,882 (upto February, 19M).

tc) Rs. 283*6 lakhs.

Hoastnt Census

•187L Shrimati Ha  Paldioadhari: 
Will the Minuter of Hone Affairs be 
pleased to state:

(a) whether it is a fact that a pro* 
posal to hold a ‘housing census’ along 
with the next population census to be 
held in 1961, is under consideration of 
the Government of India;

(b) if so, what are the broad de­
tails of the proposal; and

(c) when a final decision is likely 
to be arrived at?

The  Deputy  Minister  of  Home 
Affairs (Shrimati Alva): (a) A sepa­
rate full-fledged housing census is not 
contemplated along  with  the next 
population census in 1961. But several 
items of information regarding hous­
ing and housing conditions will be col­
lected at the house-listing stage pre­
paratory to the population census of 
1961, which will  provide the basic 
frame for a more detailed housing 
census.  These items of Information, 
to be collected  during house-listing, 
have been  selected for  use at the 
National Building Organisation.

(b)  The draft housdist form placed 
on the Table of the Sabha [See Ap­
pendix VI, annexure No. 110] will 
explain the broad outlines.

Cc) The decision to adopt thp bourn- 
list has already been taken.

Vanaspatl and Refined Oil for Defence

*lg„ /Shri V. P. Nayar:
\ Shri A. K. Gopalan:

Will the  Minister of Defence be 
pleased to state:

(a) the annual average purchases 
of Vanaspati and refined oil for the 
Defence Forces  during  the past S 
rears;

(b) whether any request has been 
made by the Kerala Government to 
the Government of India to purchase 
at least a portion of the requirement 
from the products of the State owned 
hydrogenation factory at Kozhikode; 
and

(c) if so, the action taken thereon?

Tbe Deputy Minister of  Defence
(Sardar Majithia): (a) It will not be 
tn public interest to give information 
on quantities of supplies used in any 
period by the Armed Forces.

(b) Yea, Sir.

(c) As procurement of all foodstuffs 
and edible oils required for the De­
fence Services is done by the Minis­
try of Food and Agriculture, the re­
quest was forwarded to that Ministry 
for consideration.

Departmental Canteen

*1875. Shri Shree Narayan Das: Will 
the  Minister  of  Home  Affairs be 
pleased to state:

(a) whether it is a fact that steps 
have been taken to reorganise depart­
mental canteens in the Central Secre­
tariat;

(b) if so, nature of steps taken;

<c) the  nature of  improvements 
made; and

(d; the  expenditure  incurred by 
Government in this regard*
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Be  Deputy  Minister at Hone 
Affairs (Shrimati Alva): (a) to (d). It 
■ not a fact that the departmental 
canteens in the Central Secretariat are 
being reorganised.  For the  better 
management and supervision of  the 
canteens in the South Block includ­
ing hutments, a whole-time officer has 
been appointed in place of a number 
of part-time officers hitherto entrusted 
with the work without extra expendi­
ture to Government

Harvesting of Rabl Crop on UJ.- 
Blhar Border

•1879. Dr. Ban Subhag Singh: Will 
tiie Minister of Home Affairs be pleas­
ed to state:

US*
at the fact that thousands of acres of 
standing Rabi crops are not  being 
harvested due to disputed ownership 
on the border of Ballia (U.P.) and 
Shahabad (Bihar) owing to the change 
in the water course of the Ganges; 
and

(b)  if so what steps Government 
propose to take to expedite the settle­
ment of dispute for the prompt har­
vesting of the Rabi crop?

The Minister of Home Affairs (Shri 
O. B. Pant): (a) Enquiries made from 
the two  State  Governments reveal 
that there is some dispute about pos­
session and harvesting of standing 
crop at a place on the Bihar-U.P bor­
der.

(b)  The State Governments are, in 
consultation with each other, taking 
necessary action in the matter.
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Oil Oompaniee

«i«— f Shri D. C. Sharma:
L Shri Bam Kriahaa Gupta:

Will the Minister of Steel, Mines and 
fuel be pleased to state:

(a)  whether  Government  have 
received the Balance Sheets of  the 
(til Storage  and  Distributing Com­
panies in India for the year ending the 
l̂st December, 1958;

(b) if so, the percentage of profit 
gnd the dividend declared by each oil 
company; and

(c) how do these figures compare 
yrith those for the year ending the 
gist December, 1957?

The Minister of Mines and Oil 
{Shri K. D. Malaviya): (a) Not yet, 
<?ir.  The Balance Sheets will become 
available to Government, it is expect­
ed, in July or August when the Com- 
ĝnies are expected to file them with 
tpe Registrar of Companies after their 
ŷnnual General Meetings are held.

(b) Does not arise.

(c) Does not arise.

Commonwealth Development Bank

*1883. Shri Bam Krishan Gupta: Will 
tpe Minister of Finance be pleased to 
,tate:

(a) whether it is a fact that there 
y a proposal to set up a Common­
wealth Development Bank  for the 
development of Commonwealth coun­
tries; and

(b) if so, at what stage the scheme

it*

Ike Deputy Minister of  Finance 
(0krl B. B. Bhagat): (a) and (b). At
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the Commonwealth  Trade and Eco­
nomic  Conference  in  Montreal  in 
September 1958. senous consideration 
was given to the ides of a Common­
wealth Financial Institution such as a 
Commonwealth Development Bank in 
which  Ccnanonweatth Gomnneste 
might participate as partners. No con­
clusions  were  reached  but it was 
agreed that there should be further 
Joint studies to determine  whether 
there is, or will be, a role for a new 
Commonwealth Institution for financ­
ing  economic  development.  These 
Joist studies an yet to be undertaken
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Maanwh  in  Punjab

rShri  Krishan Gnpta:
J Shri AJit Singh Sarhadl:

5114  S Shri D. C. Sharma:
Ŝhri Daljit Singh:

Will the Minister of Scientific Re­
search and Cultural Affairs be pleas­
ed to state the amount spent for pro­
tection and  improvement of  each 
monument in Punjab under the pro-
1  tection of the Central Department of 
Archaeology during 1958-59 and  the 
•mount sanctioned for the year 1959- 

80?

Xha Deputy  Minister of Scientific 
kcMwrch  and Cultural Affair*  (Dr. 
*. M DM): A statement is laid on the

Table of the House  [See Appendix 
VI, annexure No. 111].

Loss of Indian Citizenship

3115. Shri Bam Krishan Gnpta: Will 
the Minister  of Home Affairs be 
pleased to state the number of Indians 
who have lost Indian citizenship since 
1S50T

The Minister of Home Affairs (Shri 
G. B. Pant): The information is  not 
available.  Any Indian citizen  who 
acquires  the  citizenship  of another 
country ceases to be a citizen of India; 
but he is not required to obtain any 
permission or to send any intimation 
to the Government of India about 
this.

State Undertakings

3116. Shri Bam Krishan Gnpta: Will 
the Minister of Finance be pleased to 
state:

(a) the names of the State owned 
and controlled concerns which  are 
turning profit; and

(b) the total amount of profit earn* 
ed during the  year 1958 (concern- 
wise)?

The Minister  of  Finance  (Shri 
Morarji Desai): (a) and (b). The
information is  being  collected and 
will be laid on the Table of the House 
as early as possible.

Chinese Nationals in India

3117. Shri Bam Krishan Gnpta: Will 
the Minister  of Home  Affairs be 
pleased to state the number of Chinese 
nationals or citizens of Chinese origin 
in the States of Assam and West Ben- 
pal at present?

The Minister of Borne Affairs (Shri 
G. B. Pant): The number of Chinese 
nationals registered in the States of 
Assam and West Bengal is 496 and 

8042 respectively.

Production of Copper

311 S. Shri Bam Krishan Gnpta: Will 
the Minister of Steel, Mines and Fart
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fee pleased to state the total produc­
tion of copper ore during 1958 (State- 
<wiae)?

The Minister of Mines and Oil (Shri 
K. D. Malavlya): At present Copper 
ore is produced only in the State of 
Bihar.  The total production during
1958 from there was 404,992 tons, with 
an average tenor of ore of 2*16 per 
cent copper.

Sterling Balance*

8119. Shri Ram Krishan Gupta: Will 
Ihe Minister of Finance be pleased to 
state:

(a)  whether it is a fact that India’s 
tfiefhng \jtfmxicfc3 recorheh fne tnmns 
1958-59;

(b) it so, since when these started 
rising during 1958-59;  and

(c) the highest and lowest figures 
touched during 1958-99?

The  Minister  of  Finance  (Shri 
Morarji Desai):  (a) to (c). India’s
iterling  balances  have  fluctuated 
during 1958-59 but have not recorded 
a net rise in the year 1958-59.  The 
balances stood at Rs 267.00 crores at 
«he end of March  1958  and  only 
Rs. 213-06 crores at the end of March 
1959.  Their highest level was in th«* 
opening week of the financial  year 
when they stood at Rs. 284-41 crores, 
after a capital sum was received from 
the U.K Government under the sterl­
ing pension settlement.  The lowest 
Jevel of Rs. 178-43 crores was reached 
on the 31st October 1956 since when 
-there has been some improvement

Diploma Institutions

'ton  /Shri Ram Krishan Gapta:
3120  -̂ Shrl Vasadevan Nair:

Will the Minister of Scientific Re 
search and Cultural Affairs be pleas­
ed to refer to the reply given to Un- 
Starred Question No. 744 on the 2nd 
.December, 1958 and state at what stage 
is the scheme for the establishment al 
twenty-seven  new  Diploma institu- 
ikMM?

The Deputy  Minister at Setaattfe 
Research and Cultural Affairs  (Dr. 
M. M. Das): Government  have ap­
proved the scheme and steps have been 
initiated to implement the same  in 
consultation with the concerned State 
Governments.

Libraries for Women and Children In 
Bombay

3121. Shri  Fangaikar:  Will  tbe
Minister of Education be pleased to
state:

(a)  the amount of grant sanctioned 
by the Central Social Welfare Board, 
to Voluntary Social Welfare Organisa­
tions for libraries for women and 
children  in  Bombay  State during 
1958-59; and

(b) if so, the names of places where 
these are being set up?

The Minister of Education (Dr. K. L. 
Sbrimali): (a) Rs. 19,980.

(b) 1. Chalala 2. Vadnagar 3. Surat
4 Dhulia 5. Parbhani 6 Uran 7. Shola- 
pur 8. Ahmednagar 9. Dhamgaon 10 
Bhankheda  11.  Akola 12.  Jalgaon 
Jamod 13. Nagpur  14. Yeotmal  15 
Vazirabad Nanded 16. Bhir 17. Bala- 
pur 18. Sawargaon Dukre 19. Osmana- 
bad 20. Bombay-4.  21. Fort-Bombay 
22 Colaba Bombay 23. Girgaon Road 
Bombay 24 Chmchpokli Bombay 25. 
Viramgam 26. Rajkot 27. Bhavnagar 
28 Vaghodia 29. Koyali 30. Vile Parle, 
Bombav 31  Jamnagar 32 Patan 33 
Baroda 34.  Jodia  35.  Jalalpur 38 
Mangrol 37. Andheri, Bombay  38 
Kher, Bombay 39  Mulund, Bombay 
40. Ghatkopar, Bombay 41. Vithalbhal 
Patel Road, Bombay 42. Dadar, Bom­
bay 43. Nasik 44 Yawal 45. Kandivalee

Quota of Iron Sheets for Jammu and 
Kashmir

3122. Shri D. C. Shanna: Will the ; 
Minister of Steel, Mines and Fne] be
pleased to state;

(a) what is the quota of iron sheets 
allotted to Jammu and Kashmir State 
during the year 1958-59; and

(b) the quantity lifted so far**
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The Minister of Steel, Mines  and 
Vm I (Sardar Swarmn  Singh):  (a)
and (b)  The information is  given 

below:

Allotment 2,434

(April,  1958-March, 1959)

Despatch ei 1,158

(Apr il-December, 1958)

t<>r post-matnc studies during 1987-88 
1958-59 in Bombay State to Stu­

dents  belonging  to (1) Scheduled 
Castes, (11) Scheduled Tribes and (111) 
Other Backward Classes9

The Minister  of Education  (Dr 
&. L. ShrimaU): A Statement is laid 
ofi the Table of the Sabha  [See Ap­
pendix VI, annexure No 113]

Central Social Welfare Board’s Grants 
to Institutions in Jammu and Kashmir

3123 Shri D C. Sharma: Will  the
Minister of Education be pleased to 
lay a statement on the Table showing 
the names of the public institutions 
and uv Jaroma  and
Kashmir State which have been given 
assistance during 1957-58 and 1958-59 
by the Central Social Welfare Board 
and the amount given or allotted to 
«ach of them’

The Minister  of Education  (Dr. 
K. L. ShrimaU)  A statement giving 
the requisite information 19 laid on 
-the Table of the Sabha [See Appendix 
VI, annexure No 112]

Qutab Minar

3124 Shri  Pangarkar:  Will  the
Minister of Scientific  Research and 
Cultural Affairs be pleased to state.

(a) the amount spent for the main­
tenance of Qutab Minar during 1958- 
S9, and

(b) the amount proposed to be spent 
for the maintenance of Qutab Minar 
during 1959-60’

The Deputy Minister  of Scientific 
Research and Cultural Affairs  (Dr
M. M. Das): (a) Rs 4,345 (Upto the 
•nd of January, 1959)

(b) Rs 6,400

Post-Matric Scholarships

S125 Shri  Pangarkar:  Will  the
Minister of Education be pleased to 
lay on the Table a statement showing 
the amounts of scholarships paid un­
der the Government of India scheme

Multi-purpose Schools in Bombay

1126 Shri  Pangarkar:  Will  the
ifimster of Education be pleased to 
■fate the amount of grant sanctioned 
I(jr multi-purpose schools in Bombay 
State during 1958-59?

The  Minister of Education  (Dr 
&. L. Shrlmali):  An ad hoc grant of 
Bs  26 10 lakhs has been sanctioned 
tfi the  Government  of Bombay as 
Central assistance for all the schemes 
tor the reconstruction of  Secondary 
Education,  including  multi-purpose 
schools

Anti-smuggling Measures

8127. Shri  Pangarkar:  Will  the
Ŝinister of Finance  be pleased to 
■tate the total expenditure incurred 
on anti-smuggling  measures during 
the second half of the year 1958?

The  Minister  of Finance  (Shri 
llorarji Desal): The total expenditure 
on anti-smuggling  measures during 
the second half of the year 1958 was 
Us 60,37,500, which included an ex­
penditure of Rs 6,83,200 on the pur­
chase of launches

Tobacco Cultivation in Bombay

3128  Shri  Pangarkar:  Will  the 
Minister of Finance be  pleased  to 
state

(a) the total area  under tobacco 
cultivation in the Marathwada region 
of Bombay during 1958-59, and

(b) the income accrued  therefrom 
in excise duty*
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me  Minister  of  Finance  (Shii
Morarji Desai):  (a) 1,383 acres.

(»

CO  Rs-
2,03,000 1 an lcipated  basic Central 

Excise duty).

(m)  13,000 [anticipated  Additional
du v of excise under the 
Additional  Duties  of 
Excise (Goods of Special 
Importance) Act ,1957]

Total  .  2,16,000

17773 Written Answers

Scholarships

3129. Shri Daljit Singh: Will  the 
Minister of Education be pleased to 
lay on the Table a statement showing 
the amounts of scholarshiQg, paid un­
der the Government of India scheme 
for post-matric studies during 1958-59 
In Punjab to students belonging to (i) 
Scheduled  Castes,  (ii)  Scheduled 
Tribes  and  (iii)  Other  Backward 
Classes

The Minister  of Education  (Dr. 
K. L. Shrimall): A Statement  is laid 

on the Table of the Sabha  [See Ap­
pendix VI, annexure No. 114].

Buildings for Delhi Schools

1130. Shri D. C. Shanna: WiU the 
Minister of Education be pleased to 
refer to the reply given to Unstarred 
Question No. 1204 on the 10th Decem­
ber, 1958 and state:

(a) the further steps taken to pro­
vide permanent buildings for Govern­
ment aided private schools in  Delhi 
and New Delhi which are being run 
at present in tents or other temporary 
structures; and

(b) the amount, if any, proposed to 
be sanctioned during 1959-60?

The Minister  of Education  (Dr. 
K. L. Shrimall): (a) As stated in reply 
to Unstarred Question No. 1204 ans­
wered  on the 10th December 1958, 
Government have  no responsibilty 
for providing permanent buildings for 
Government aided private schools ex­
cept that they assist them in procur­
ing land at concessional  rates and

consider the provision of financial as­
sistance if and when applied for by 
them.  During  1958-59  five aided 
schools were assisted in securing re­
habilitation  grants  amounting  to 
Rs. 1,35,000 from the Ministry of Re­
habilitation for construction of school 
buildings.  The Delhi Administration 
also  sanctioned  building  grants 
amounting to Rs. 78,700  to another 
three institutions. Eight aided schools 
were assisted  in securing  plots of 
lands at concessional rates for cons­
truction of school buildings.

(b) A provision of Rs. 2 lakhs has 
been made for  sanctioning building 
grants to private  aided institutions 
during 1959-60.
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* ?T̂t  3ft  #5T
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PmdRi ?ît vr fiwT wrar

% WFT jp* ft W | f
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Multi-purpose Schools In Sijistbu

31SS. Shri Karni SlafhJI: Will the 
Minister of Education be pleased to 

state:

(a) the grant sanctioned for multi­
purpose schools in Rajasthan  from 
1854-65 to 1957-58; and

(b) how this grant has been utilis­
ed?

The Minister  of Education (Dr. 
K. L. Shrimali): (a) Rs. 48,31, 884.

(b)  Rs. 23,23,105 have been utilised 
for the establishment of 35 multi­
purpose schools so far.

qnrrvm
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UU  «TFt, UU a*  Wffir

# tw a* srtc sfar *  faifar 9m 

I i  ̂  firfirc  * m  # 

snw  <q qr*5 »nft  *r5 w  ̂  

ft t faifar *ter: ̂ spt <5 iit  ̂1

Lend Policy in Cantonments

S1S6. Seth Gorlnd Dae: Will tbe 
Minister of Defence be  pleased to 
state*

(a) what  further  measures have 
been taken to implement the  land 
policy of the Government of India as 
announced  in newspapers  m Feb­
ruary, 1957 in respect of Cantonment 
areas, and

(b) if no measures have been taken 
so far, the reasons for the delay*

The Mini iter  of Defence (Sbrl 
Krishna Menon):  (a)  Government
orders outlining the broad principlee 
to be observed for conversion of old 
grant and lease rights into free-holds 
in respect of lands  in Cantonment 
areas were issued in October 19S7 A 
copy of the orders was laid on the 
Table of the Lok Sabha in reply to 
part (a) of  Unstarred  Question No. 
2040 on the 18th December 1958 Fur­
ther administrative instructions relat­
ing to the Government’s right of pre­
emption, the standard form of conver­
sion deed to be used, the delegation of 
powers to the Military Estates Officers 
to sign conversion deeds on behalf of 
Government in respect  of old grant 
lands in civil areas in  the Canton­
ments, etc are expected to be issued 
shortly

(b) Does not arise

Stenographers

<U7. Shri D. S Kajn:  WiU the
Minister of Home Affairs be  pleased 
to state*

(a) the number of stenographers 
employed  m  Central  Secretariat, 
during 1954>5S  1955-56, 1956-57 and 
1967-58;

(b) their period of  probation 
any; and

(c)  what  percentage  of  steno­
graphers is likely to be  made  per. 
manent’

The  Minister  of  State  la 
the  Ministry  of  Home  Affairs 
(Shri  Datar):  (a)  Posts  of
stenographers in the Central Secre­
tariat and the main attached offices 
are included m a single cadre known 
as the Central  Secretariat  Steno­
graphers Service which is organised 
in three grades  Information about 
the number of posts included in this 
Service es in 1955 and 1958 is tabu­
lated below  Statistics in respect of 
the intervening, years are not readi­
ly available

Perma­
nent
posts

Tempo­
rary 
pos s

Total

1-5-1955
Grade I 83 20 103

Gradi 11 *42 5° 192

Grad< III 896 *57 1053,

1-5-I )•,»
Grad I 83 4 87
Grade II 142 198

Grade III 1000 454 *454

(b)  The period of probation is one 
year in case of appointments against 
permanent vacancies  Persons who 
are  appointed  against  temporary 
vacancies are also kept on trial for 
the same period

(c)  As will be seen from (a) above, 
1225 out of the total number of 1739 
posts in the three grades will  be 
permanent as  on  1st  May,  1966 
Thus, 70 44 per cent  posts will be 
held by permanent officers on  that 
date  after  orders  of  confirmation 
have issued on the completion of the 
necessary formalities
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4uh Near Bkpa) Qnrdmn, Delhi

Shri Vajpayee:
Shri Nival Prabhakar:

Will tbe Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that on the 
38th March, 1859 rival groups clashed 
m front of the  Sisganj Gurdwara, 
Delhi, resulting in serious injuries to 
a 14 year old boy,

(b) whether it is also a fact that on 
tbe day following this clash, a dead 
body of a middle aged person  was 
recovered from the  premises of the 
Gurdwara:

(c) the  circumstances leading  to 
these incidents; and

(d) the steps taken by Police autho­
rities to prevent their occurrence?

The Minister of Home Affairs (Shri 
G B Pant): (a) On the 29th March 
1969 a clash occurred between  two 
groups of the Gurdwara Prabandhak 
Committee, Delhi, at a  distance of 
about  150  yards  from  Gurdwara 
Sisgan]  The police immediately in­
tervened  and brought  the situation 
under control The  police have not 
been able to find any trace of  any 
injured boy

(b) On the 30th March 1959 a dead 
body was recovered from the Girls’ 
School which is situated within the 
premises of Gurdwara Sisgan]  The 
police have registered a case  under 
Section 302 IPC and have made cer­
tain arrests The matter is under fur­
ther investigation

(c) The incident of the 29th March
1959 occurred as a result of differences 
between rival  groups of the  Gurd­
wara Parbandhak Committee, Delhi, 
over the possession of Gurdwara Sis­
ganj

(d) The police have taken necessary 
measures to maintain law and order

Life Insurance Corporation 
Investments

3139.  Shri Kajendra Singh: Will
the Minister of Finance be pleased 
to state*

(a) the total investments of the Life* 
Insurance  Corporation  in  equities 
after the investment policy was laid 
down, and

(b)  investments  in  other  than 
equities7

The  Minister  of  Finance  (Shri 
Morarji Desai): (a) The  total  in­
vestments (purchases less sales) of 
the Corporation from 23rd  August, 
1958  to  28th  March,  1959  are 
Rs 2,74,06,634

(b)  The investments in other than 
equities  during  the  same  penod 
(purchases less sales) are

(I) Cen ral and Sac Gov­
ernment’s Sêuri tc'

(II) Other Approved Secu-
fl ICS

(III) Debentures

(tv) Preference Shares

Total

Rs
13,20,18,657

7,19,38 440 

82,92,324 

77.07.127

ax>99,56*548

Merger of Dearness  Allowance with 
Basie Pay

3140.  Shri  Run Krishan  Gopta:
Will the Minister of Finance be pleas­
ed to state:

(a) whether Government have con­
sidered the question  of merger of 
dearness allowance with basic pay m 
respect of workers and employees i» 
the public sector; and

(b) if not, the reasons therefor?

The  Minister  of  Finance  (Shri 
Morarji Desai): (a) No, Sir

(b)  The question has to be consi­
dered in the light of the recommenda­
tions of the Pay Commission, whick 
are awaited.
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Bank Earnings

3141  Shri  Ram Krl?haa  Gupta:
Will the  Minister of Finance be
p̂leased to state*

(a) whether it is a fact that  bank 
warnings during 1958 are lower than 
those in 1957;

(b) if so, to what extent, and

(c) the reasons therefor’

The Minister  of Finance  (Shri 
Xorarjl Desal): (a) Yes

(b)  As details in regard to all  the 
■banking companies are not yet avail­
able, it is not possible to indicate the 
extent to which  the profits of  the 
banking system  as a whole  have 
fallen

(c)  The fall in profits was generally 
•due to the fact that while there was 
an expansion in deposits owing to the 
contraction in the import trade and 
•other reasons there was not a cor­
responding increase in the  demand 
for funds

3148.

LtaiaWe Minorities

'Shri Ram Krlsban Gupta: 
Shri Bhakt Darahan:
Shri Bern Raj:
Shri Bibhnti Mlsbra:
Shri Surendranath 
Dwivedy:

Will the Minister of Home Attain 
be pleased to refer to the reply given 
to Starred Question No 611 on the 
5th December, 1958 and state:

(a) whether Government have since 
received the first report from the com­
missioner for linguistic minorities;

(b) if so, whether the copy of the 
same will be laid on the Table; and

'(c) tile action t&Ken on tne recom­
mendations contained in the report?

The Minister of Home Affairs (Shri 
G. B Pant): (a) Yes.

(b) Yes

(c) The State  Governments  are 
principally concerned Steps are being 
taken to send copies of the report to 
all State Governments

Hindi University In the South

Shri Ram Krishan Gupta: 
Shri Vajpayee:

Will the Minister of Education be 
•pleased to state:

(a) whether it is a fact that the 
Andhra Pradesh Hindi Students Con­
ference has urged upon Government 
“the need for establishment of a Hindi 
University m the South; and

(b) if so, nature of thi action taken 
in this regard?

The Minister  of  Education  (Dr. 
■K. L ShrimaU): (a) Yes, Sir

(b)  Under  the provisions  of the 
Constitution, the establishment of new 
Universities is the  concern of State 
•Governments  The Government  of 
Andhra Pradesh have been informed 
accordingly

Import of Steel from the USSR

f Shri Ram Krishan Gupta:
SI44. ̂ Shri AJlt Singh Sarhadl: 

Shri Pangarkar:

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question  No. 
174 on the 24th November 1958 and 
state*

(a) whether negotiations  with the 
Government of USSR regarding im­
port of steel have been concluded; 
and

(b) if so, the results thereof?

The Minister of Steel, Mines and 
Fuel (Sardar  Swaran Singh):  (a)
and (b). Negotiations with the Gov­
ernment of  USSR have  concluded 
and a formal agreement is expected to 
be signed shortly We propose to buy 
about 198.000 tons of steel from the 
USSR in 1999
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Protective  Homes  Opened  Under 
Suppression  of Immoral  Traffic in 

Women and Girls Act, 1986

{
Pandit D. N. Tlwary:
Shri D. C. Sharau:

Shrlmatl Ila Palchoudhuri:

Will the Minister of Home Affairs 
be pleased to state

(a) the number of protective homes 
opened or arranged so far under  the 
Suppression  of Immoral  Traffic in 
Women and Girls Act, 1956, and

(b) the number of women and girls 
m these homes?

The  Deputy  Minister of  Home 
Affairs (Shrimati Alva): (a) Fifty-
nine inclusive of the Rescue Homes 
and Reception Centres  which  have 
been set up under the Social & Moral 
Hygiene and After-care  Programme 
and  can be  utilised as  Protective 
Homes under the Act

(b)  The number of inmates m  the 
above institutions in 898

Army Vehicles Depot, Avadi

f Shri S. M. Banerjee
3146. ̂ Shri Tangamani:

ÎShn A K. Gopalan:

Will the Minister of Defence be 
pleased to state whether the propo­
sal to close down the Army Vehicles 
Depot at Avadi has since been drop­
ped’

The Deputy  Minister of  Defence 
(Shn Raghuramaiah): No, Sir  How- 
pver there is no prospect of the Depot 
being closed m the near future  The 
question of locating other defence in­
stallations at Avadi is also under con­
sideration of Government

Production of Civilian Items in 
Ordnance Factories

8147. Shri S. M. Banerjee: Will the 
Minister of Defence  be pleased to 
state*

<a) whether steps have been taken 
to have bulk  production  of those 

54 (Ai) LSD.—8

civilian items which  were exhibited 
in the Defence Pavilion of the “India 
1958 Exhibition”;

(b) whether any orders have been 
placed by persons and concerns for 
some of these articles with Ordnance 
Factories, and

(c) if so, whether any orders have 
been accepted9

The Deputy  Minister of  Defence 
(Shri Raghuramaiah): (a) Most of the 
items for civilian use exhibited  in 
the Defence Pavilion of  the “India 
195d Exhibition” are already in bulk 
production  for  some  considerable 
time Some items recently developed 
and produced m the Ordnance Facto­
ries by general engineering  method 
were also displayed and action  to 
produce them in bulk is m various 
stages of progress  Bulk production 
in the Ordnance Factories can be un­
dertaken only in the face of orders

(b) Yes  Orders for  established 
items are being received  regularly 
from time to time

(c) Yes, for items which are al­
ready under bulk production

Small Savings

3148.  Shn  Panigrahi: Will  the 
Minister  of Finance be pleased  to 
refer to the reply given to  Starred 
Question No 521 on the 26th Febru­
ary, 1958 and state

(a) the share of the various State 
Governments from small savings col­
lection during 1956-57, 1967-58 and 
1958-59,

(b) how much of this amount has 
actually been received by the differ­
ent State Governments, and

(c) whether any target for collec­
tions from small savings for 1959-60 
has been fixed

The Minister  of  Finance  (Shri 
Morarji Demi):  (a) and (b)  The
amounts due and paid  to  various
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State Governments from Small Sav­
ings Collections during 1956-57, 1957-
58 and 1958-59 (upto end of Janu­
ary) are as follows:

(In  lakhs  of Rs.)

Stae 1956-57 *957-58 1958-59 
(upto 
January)

1 Andhra
Pradesh 27 3,08 1,58

2. Assam 74 1,09 1.73
3. Bihar 1,89 3.35 2,69
4 Bomba> 4.98 7>7° 9,86
5 Kerala 27 r.03 72
6 Madras s6 ‘*>34 M5
7. Madhya
Pradesh I,OI 1,88 1 >°4
8. Mvsore If 2 94
9. Orissa 39 83 SS
10. Punjab 2.75 3,86 2,48
11 Rajasthan 60 1,22 86
12. Uttar
Pradesh 2,46 6.99 '.43

13 West Ben­
gal 2,00 <.94 5.34

Totai 18,65 42,33 30,37

(c)  No, Sir  The net  collections 
from small savings during  1959-60 
have, however, been assumed m the 
Budget at Rs 85 crores

Grants to Affiliated Colleges in West 
Bengal

...s / Shri Subodh Hansda:
* \ Shri S. C Sanuutta:

Will the Minister of Education be 
pleased to state:

(a) whether the affiliated colleges in 
Calcutta  and outside  Calcutta in 
West Bengal have received financial 
help from the University Grants Com­
mission  for the  improvement  of 
Salary Scales of their teachers;

(b) if so, how much has so far been 
given to these colleges;

(c) what are the conditions imposed 
on the recipient colleges; and

(d) how the  teachers  have been 
b̂enefited?

The  Minister of Education  (Or. 
K L. Shrtaall): (a) and (b). A sum 
of Rs. 6,88,000 has been pud so far 
to the Calcutta  University towards 
the upgrading of salaries of its col­
lege teachers for  1957-58, represent­
ing  the share  of the  University 
Grants  Commission  in the  imple­
mentation of the scheme.

(c) In the case of the following nine 
big colleges, the grants  have been 
made subject  to the condition  that 
these colleges are agreeable to bring 
about a phased reduction of numbers 
to 1,500 within a period of about five 
years:

(1) Asutosh College

(2) Charu Chandra College

(3) City College

(4) Surendranath College

(5) Bangabasi College

(6) Maharaja Manindra Ch College

(7) Vidyasagar College

(8) Rishi  Bankim  Ch.  College, 
Naihati

(9) Narasingh Dutt College, Howrah

In the case of recipient colleges, the 
University Grants Commission  have 
formulated certain principles in con­
sultation with  the Government  of 
West Bengal The following conditions 
have inter aha to be complied  with 
by the colleges, viz —

(1)  The revised scales are only ap­
plicable  to full  time  permanent 
teachers below 60 years of age; and

(ii)  teaching staff placed in  the 
revised scales of pay may not under­
take private tuition for  more than 
four hours a week; prior approval of 
the Principal and the Governing Body 
must be obtained in the acceptance of 
a private tuition

Since the implementation of the en­
hanced scales of pay will have retros­
pective effect from 1-4-1957, the ques­
tion whether  the  above-mentioned 
conditions should be observed in res­
pect of the grant for 1957-58 is under 
consideration of the  Commission in 
consultation with the State Govern­
ment
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(d)  Obviously, it has  made some 
contribution towards the improvement 
of  the  admittedly  low  scales  of 
pay of college teachers.

Income Tax on Concealed Incomes

315. Shri Ram Krishan Gupta: Will 
the Minister of Finance be pleased to 
state:

(a) the total amount of income-tax 
assessed on concealed incomes during 
1958-59; and

(b) the total amount collected out ot 
the amount assessed?

The  Minister of  Finance  (Shn 
Morarji Desai): (a) and (b). Separate 
statistics in  respect  of income-tax 
demanded on concealed incomes And 
collections therefrom  are not main­
tained. However, the total amount ot 
tax demanded during 1957-58 on ac­
count of assessments and reassessments 
under sections 34 (1) (a) and 34 (1)
(b)  of the Income-tax Act was  Rs. 
10-14 crores The tax demanded dur­
ing 1957-58 in respect of cases disposed 
of under Section 34 (IA) and 34 (IB) 
was Rs 2-51  crores.  The tax on 
voluntary disclosures made by asses- 
sees during this year worked out to 
Rs. 20 lakhs.

Similar statistics for the year 1958-
59 are being compiled and will be 
available in November, 1959.

Steel Re-rolling Mills

3151. Shri  Pangarkar: Will  the
Minister of Steel, Mines and Fnel be
pleased to state how many steel re­
rolling mills  have been set  up in 
various States during 1958-59?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): No new
steel re-rolling mills have been set 
up in any State during the year 1958- 
59.

Technical Education

3153. Shri Pangarkar: Will  the 
Minister of Scientific Research -"if 
Cultural Affairs be pleased to refer 
to the reply given to Starred Ques­
tion No. 718 on the 30th August, 1958

and state what  further  help has 
been received from foreign countries 
during 1958-59 for the advancement 
of technical education?

The Deputy Minister of Sdcnttta 
Research and  Cultural Affairs  (Dr. 
M. M.  Daa): The  particulars of
foreign assistance  received  during 
the period July, 1958 to March, 1958 
and the sources concerned  are  as 
follows:—

Assistance Received from 
July, 1958 to March, 1959 

Source— — . .—
Country/Agency Scientific Number Number 

equip-  of  of 
ment.  experts training 
work- obtained facili- 
shop ties
equip-  obtained
ment & 
library

Rs. lakhs

(1) T.C.M.
(U.S.A.) 11-75 4 63*
(11) Wheat Loan
Programme
(U S.A.). 2-59 I

(111) Colombo
Plan(U.K and
Canada) 0-08 2 •t

(«v) UNESCO/
UNTAA 33-31 7 8

Totai 47-73 14 73

*This  includes 59 trainees under 
the technical teacher training pro­
gramme.

Grants to Punjab University

3153. Shri D. C. Shanna: Will the 
Minister of Education be pleased to 
state:

(a) the amount of money proposed
10 be given as grants to the Punjab 
University by the University Grants 
Commission during 1959-60; and

(b) the  amount  actually  given 
during 1958-59?

The  Minister  of  Education  (Dr. 
K. L.  Shrimall):  (a) A sum of
Rs. 18,01,233 is likely to be paid to
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the Panjab University by the Univer­
sity Grants Commission during 1959-
60

(b)  Rs 21,70,434 22 nP

Legal Terminology In Hindi

3154.  Shri D C Sharma.  Will the 
Minister of Education be pleased to 
refer to the reply given to Unstarred 
Question No 2025 on the 18th Decem­
ber, 1958 and state the further pro 
gress made by the expert committee 
set up for evolving legal terminology 
m Hindi7

The  Minister  of  Education  (Dr.
K L Shrimali) Since the Unstarred 
Question No 2025 was answered on 
18th December, 1958, the Expert Com- 
Ttrfhfce on 'nas eviJmli
331 more terms

Recruitments through U P S.C

3155. Shri D C. Sharma  Will the 
Minister of Home Affairs be pleased 
to lay on the Table a statement show­
ing

(I) the total number of officers of 
different categories recruited through 
the UP SC in 1958,

(II) the total number of officers of 
different categones recruited during 
the said period directly by different 
Government Departments,

(III) how  many  of  the  officers 
directly  recruited in  1958 later on 
appeared before the U P S C so far

dv) how many of them have been 
rejected by the U P S C ,

(v) whether those rejected officers 
are still continuing in their posts, and

(vi) if so, reasons therefor9

The Minister of State in the Minis­
try of Home Affairs (Shri Datar): (1)
to (vi) The information will be col 
lected and laid on the Table of the 
House as early as possible

Translation of Acts Into Hindi

3156  Shri D. C. Sharma-  Will the 
Minister of Law be pleased to refer

to the reply given to Unstarred Ques­
tion No 2026 von the 18th December,
1958 and state the titles of the Acts 
which have since been translated into 
Hindi upto the 31st March, 1959’

The Minister of Law (Shri A. K. 
Sen) A statement of the titles of 
Acts  translated  into  Hindi  from 
December 1958 to 31st March, 1959 is 
given below —

Statement

1 The Life Insurance Corporation 
Act 1956 (XXXI of 1956) (Published)

2 The.  Tu ritorial  Councils  Act, 
1956 (103 of 1956)  (Published)

3 The Probation of Offenders Act, 
1%8 (XX of 1958)  (Published)

4 Tht  Gift Tax Act, 1958 (Under 
punt)

5 The Delhi Municipal Corporation 
Act  1957  (Under print)

6 The Central Sales Tax Act, 1956
(as modified upto date)  (Under
print)

Scholarships for Post-Matnc study in 
Hindi

3157  Sardar Iqbal Singh  Will the 
Mimstu of Education be pleased to 
state

(a) how many -students  from the 
State of Punjab‘were awarded scholar­
ships foi Post Matric study in Hindi 
in 1957-58 and 1958 59 by the Gov­
ernment of India and

(b) the basis on which these scholar­
ships art awarded9

The  Minister  of  Education  (Dr 
K L Shrimali)  (a) 1957-58—3

1958-59—Recommendations from the 
State Government are awaited

(b) On the basis of merit

Secondary Education

3158.  Sardar Iqbal Singh: Will the 
Minister of Education be pleased to 
refer to the reply given to Unstarred
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Question No 860 on the 24th Novem­
ber, 1858 and to lay a statement on 
the Table showing the amount actually 
utilised by each State Government 
out of the grant given by the Govern­
ment of India for the expansion of 
Secondary Education dunng 19S7-58 
and 1988-59’

The  Minister  of  Education  (Dr. 
K. L. Shrimali): The information is 
being collected and will be placed on 
the Table of the Sabha m due course

Annamalal University

3159. Shri Elayapenunal:  Will the 
Minister of Education be pleased to 
state

(a) whether it is a fact that a depu­
tation of Annamalai University autho­
rities met the Chairman of the Uni­
versity Grants Commission at Chidam­
baram m connection with increase of 
improvement grants to the university, 

and

(b) if so, the action taken m the 
matter*

The  Minister  of  Education  (Dr 
K. L. Shrimali): (a) The Annamalai 
University presented a memorandum 
on the needs of the University for the 
Second Five Year Plan, to the Chair- 
umn  (Amenity  GiunU C.Vim\iiasKn 
when he visited the University on the 
17th October, 1957

(b)  On the basis of the recommen­
dations  of the  Visiting  Committee 
appointed by the Commission to look 
into  the  development  schemes  for 
Humanities,  and  the  visit  of  the 
Chairman to the University, the Com­
mission approved certain schemes for 
»ve development of the Departments 
Sanskrit, Tamil, Philosophy and 

#*ychology, Rural Civics and Social 
Sciences, and Music  In May, 1957, 
the Commission had sanctioned the 
creation of a number of posts (Readers, 
Lecturers, etc) m the different Depart­
ments of the University on the recom­
mendations of the Visiting Committee.

The Commission also approved on. 
the recommendations of th» Visiting

Committee  appointed  for  Higher 
Scientific  Education  and  Research, 
certain schemes for the development 
of different Science Departments, viz 
Physics,  Chemistry,  Mathematics, 
Botany, Zoology, Statistics, etc  and 
also for the development of the Marine 
Biological  Station  at  Porto  Novo 
Creation of certain posts of Readers 
and Lecturers in some of these Depart­
ments was also approved

Definite  proposals  regarding  the 
grant of an interest bearing loan for 
construction of staff quarters and for 
reclamation of land for play ground, 
have yet to be received by the Com­
mission

Regarding the revision of the basis 
of matching grants, the possibility of 
providing  special  assistance  to the 
Annamalai and other Universities in 
the same situation, is at present being 
examined by the Commission

Grants for schemes like Water Sup­
ply, Reclamation of lands, eflc, which 
are also included m the memorandum, 
fall outside the normal range of deve­
lopment projects in State Universities 
with  which  the  University  Grants 
Commission at present concerns itself

Resignations of I.C.S. Officers

8160. Shri Aurobindo Ghosal:  Will 
the  Muii' tu  oJ  Atfaita  be
pleased to state

(a) whether  resignation  of  any 
Indian  Civil  Service  Officer  was 
accepted in 1958, and

(b) if so, how many’

The Minister of Home Affairs (Shri 
G. B. Pant): (a) Yes
(b) Six

Banaras Hindu University

mm  fShri Braj Raj Singh:
\Pr Ram Snbhag Singh:

Will the Minister of Education be 
pleased to state:

(a)  how many cases were sent till 
December,  1958  to  the  Solicitor* 
General of India and thereafter to the
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Reviewing  Committee  under  the 
Banaras Hindu University (Amend* 
ment) Act, 1958; and

(b)  what action has been taken in 
the said cases9

The  Minister  ot  Education  (Dr. 
K. L. Shrimall): (a) None.

(b) Does not arise

Financial Assistance tor Three Tears 
Degree Course

3162 Shri Rami Reddy:  Will  the 
Minister of Education be pleased to 

state

(a) the financial assistance given to
the States (State-wise) in connection 
wv&V xitriodiieixm  ib* 1dba*e ys&s
degree course in the colleges, and

(b) the basis on which the financial 
assistance was given9

The  Minister  of  Education  (Dr. 
K. L Shrimall): (a) and (b) A state­
ment is laid on the Table of the Sabha 
[See Appendix VI, annexure No 115]

Confirmation of Government 
Employees

S163. Shri D. C Shanna*  Will the 
Minister of Home Affairs be pleased 

to state

(a) what is the criterion for con­
firming persons appointed to posts 
under Government on the basis of the 
results of the Assistants Grade Exami­
nations held by U P S C ,

(b) how long does it take for such 
qualified persons to get confirmed,

(c) whether these qualified persons 
are confirmed from the date of the 
declaration of the result or from the 
date of their appointment or tram the 
date from which the permanent posts 
were m existence,

(d) what is the position of those 
who were appointed on the basis of 
1981 test (second test) but have not 
so far been confirmed, and

(e)  what is the number of such per­
sons and when are they likely to be 
confirmed9

The Minister of State in the Minis­
try of Home Affairs (Shri Datar): (a)
to (c) The Examination̂ held by the 
UPSC for the Assistants’ Grade are 
ot two types viz (1) open competitive 
examinations  intended  for  direct 
recruitment from the open market of 
candidates  possessing  certain  pres­
cribed age and educational qualifica­
tions, and (2) departmental competi­
tive examinations  A fixed proportion 
of vacancies is earmarked for direct 
recruitment as well as for  depart­
mental  candidates  for  purposes of 
confirmation in the grade In the case 
of direct recruits, the confirmation is 
subject to the satisfactory completion 
of the prescribed period of probation 
0] trial as also completion of prelimi­
naries such as medical examination, 
etc  In either case, the confirmations 
are contingent on the availability of 
permanent vacancies in the respective 
quota  (te  direct  recruitment  of 
departmental quota, as the case may 
be)  The confirmation cannot, in my 
case take effect from a date earlier 
than the  date of availability  of a 
permanent vacancy m the concerned 
quota

(d)  and (e) About 450 Assistants 
who qualified in the departmental test 
held in 1951 have not yet been con­
firmed  About 115 persons out of this 
number are, however, expected to be 
included in the second Regular Tem­
porary Establishment list of Assistants 
and get confirmed m the near future 
The remaining persons will have to 
take their turn for confirmation along 
with temporary  Assistants of other 
different groups who have equally 
good claims to be considered for con­
firmation in the Assistants’ Grade

Nickel

3164. Shri L  Achaw Singh:  Will 
the Minister of Steel, Mines and Fuel 
be pleased to state

(a)  whether it is a fact that work 
earned out m the chemical labora­
tories of the  Geological  Survey  of
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India has revealed  the presence  of 
appreciable quantities  of nickel  in 

some Indian laterite atones;

(b) if so, which are the places in 
India where nickel is available, and

(c) whether it is being exploited (or 
industrial use7

tee Minister  of Mines and Oil 
(Shri K. O. Malaviya)  (a) No, Sir, 
Laterite samples were collected from 
some areas based on the geological 
considerations and were tested chemi­
cally by the Geological Survey of 
India  While the results are encourag­
ing none of them show enough nickel 
to be considered as a nickel ore

(b)  No deposits of latentic nickel 
have so far been reported

(c> Does not arise

Himalayan Mountaineering Institute

,3165 Shn L. Achaw Singh-  Will 
the Ministei of Defence be pleased 
to state

(a) the capital expenditure incur­
red so far on the Himalayan Moun­
taineering Institute,

(b) whether there is any admission 
examination for tiainmg in advanced 
courses of mountaineering in the Insti 
tute, and

(c) the number of private persons 
who have so far undergone the basic 
course at the Institute9

The Deputy Minister of Defence 
(Sardar Majithia)  (a)  Capital ex­
penditure incurred on  the  Institute 
upto 18th March,  1959 is approxi­
mately Rs 5,81 000  Of this, the Gov­
ernment of India’s share is 70 per cent 
which in turn is divided between the 
Ministry of Defence and the Ministry 
of Scientific Research and Cultural 
Affairs in the ratio of 2 ■ 1

(b)  No, Sir  Volunteers are invited 
from among those who have success­
fully undergone the Basic Course at 
the Institute.  Final selection is made 
from  the  volunteers  taking  into 
account their age, physical fitness and

relative  performance  in  the  Basic 
Course

(c)  118 private persons te  those 
not m Government service, have "o 
far undergone the Basic Course at the 
Institute

Gatiswar Temple at Algum Village, 
Pari

3166. Shri  Panigrahi:  Will  the
Minister of Scientific  Research 
Cultural Affairs be pleased to state

(a) whether it is a fact that the 
Gatiswar temple in village Algum in 
the district of Puri in Onssa is an 
ancient monument of Archaeological 
importance which needs repairs, and

(b) if so, the steps taken or pro­
posed to be taken for carrying out 
repairs to this monument9

The Deputy Minister of Scientific 
Research and Cultural  Affairs* (Dr. 
M. M. Das):  (a)  The temple is of
Archaeological importance but since it 
is not a protected monument, the 
Union Department of Archaeology is 
not aware whether it needs any imme­
diate repairs

(b) Does not arise

Delhi Public Relations Committee

3167. Shri J B. S. Bist:  Will the 
Minister of Home Affairs be pleased 
to state the reasons for continuing the 
Public Relations Committee of the 
Delhi Administration after the setting 
up of the Delhi Municipal Corpora­
tion9

The Minister of Home Affairs (Shri 
G  B. Pant)  The Public Relations 
Committee of the Delhi Administra­
tion was set up (m December, 1956) 
for the purpose of securing tjie co­
operation of the pubhc in matters of 
administration and implementation of 
the  Five-Year  Plans,  maintaining 
liaison between the Administration and 
the public and for keeping direct con­
tact with the public and giving them 
information about Government's activi­
ties  The consideration* Jor which the
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Committee was originally constituted 
still hold good, notwithstanding the 
setting up of the Corporation which 
has replaced the local bodies which 
previously existed in the territory ol 
Delhi.

Technical Appointments

3168. Shri Hem Baraa: Will  the
Minister of Defence be  pleased to 
state:

(a) whether Engineers have been 
transferred  to  the  non-technical 
branches of the Defence Services;

(b) if so, their number in the Army, 
Navy and Air Force; and

(c) what are the reasons for trans­
ferring such  technical  personnel to 
non-technical appointments?

The  Minister  of  Defence  (Shri 
Krishna Menon): (a)  No.  Some
Engineer Officers have however, been 
posted  on a tenure basis  in non­
technical appointments or the branches 
of the Services that are different from 
their parent branches.

(b) The number of Engineer Officers
employed  in  non-technical appoint­
ments  outside their parent Corps/ 
Branches was eleven in the Army on 
the 1st March, 1959.  There were no 
sviih  \' Mji Nrw sm) the Vu
yon*.

(c) The purpose of such appoint­
ments is to give the Engineer Officers 
necessary experience for holding staff 
and command appointments  in due 
course.

Buildings in Deoli Cantonment

3169. Shri Palladia: Will the Minis­
ter of Defence be pleased to state:

(a) whether it is a fact that a large 
number of buildings are lying unused 
in Deoli Cantonment in Rajasthan;

(b) if so, the reasons therefor; and

(c) what steps are being taken to 
utilise them?

As Depaty Minister of Defence 
(Saidpr MaJtthla): (a) Deoli is not a

Cantonment and there is no building 
in Deoli which belongs to the Ministry 
bf Defence.

(b) and (c). Do not arise. 

Re-Employment of Retired fudges

3176. Shri Rajendra Singh: Will the 
Minister of Home Affairs be pleased 
to state the number and names of 
High Court and Supreme Court Judges 
who have either during the tenure of 
their office or after having retired 
have joined Government offices or 
some Government controlled boards, 
or statutory bodies since 1952?

The Minister of Home Affairs (Shri 
G. B. Pant): The information is being 
collected and will be laid on the T&ble 
of the Lok Sabha.

Training imparted by LAJ. Officers 
to U.AJl. Air Force Staff

3171. Shri Shivananjappa: Will the 
Minister of Defence be  pleased to 
state:

(a) whether the Indian Air Force 
Officers who went to U.A.R. to tram 
the staff of its Air Force have since 
returned to India; and

(b) if so, how many U.AR. officials 
were trained by their?

Th« Deputy  Minister of Defence 
(Sardar Majithia): (a) Yes, Sir; some 
of the officers have returned

(b)  This information is not avail­
able here.  In any event it cannot be 
furnished without express authoriza­
tion of the U.A.R. Government.

Lead Deposits In Mysore

317&. Shri Shivananjappa: Will the 
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact  that geo­
physical  surveys for  lead-ore near 
Metri, Hospet,  Mysore  State,  have 
been conducted; and

(b) if so, what  action  has  been 
taken as a result thereof?



7̂99 Written Answers  CHAITRA 26, 1881 (SAKA) Vfntttm Answers  11800

The Wlthhir  of  Mines  and  Oil
(Shri K. D. Malaviya): (a) and (b). 
The Geological Survey of India carried 
out electrical and magnetic surveys in 
the Metn  area in the  field season 
1957*58. On  the- basis  of  results 
obtained test drilling has been recom­
mended to the Department of Mines 
and Geology of the Mysore Govern­
ment

Iron, Manganese and Chrome Ore 
Mines

S17S. Shri Faaisrahi: Will the Minis­
ter of Steel, Mines  and  Fuel be 
pleased to state

(a) the total operating capacity of 
existing iron, manganese and chrome 
ore mines in Orissa,

(b) what is  the  total  producing 
capacity  of  iron,  manganese  and 
chrome ore mines m Orissa

(c) what is the transport capacity 
available for  iron,  manganese and 
chrome ore transportation m Onssa, 
and

(d) what action  Government sug­
gest to liquidate the gaps between the 
operating capacity, producmg capacity 
and transport capacity*  "

The Minister of Mines and Oil (Shri 
K. D. Mills vly*\* fa' vuicS lb)  It is 
not possible to  u&sess the operating 
and producing capacity of the mines 
as they depend on a larger number 
of factors like size  of investments, 
quantity of ore  proved, quality and 
quantity ot  machinery  and  labour 
employed and  several other  factors 
which not only vary from mine to 
mine but from time to time

(c) Transportation  includes  both 
road and rail  The total capacity has 
not been assessed

(d) Does not arise.

Mineral Survey la Orissa

3174.  Shri Panigrahl: Will the Minis­
ter of Steel, Mines and Fuel be pleased 
to state whether there is any fresh 
proposal to conduct extensive geolo­
gical  and  geophysical  surveys  of

different minerals in  Cuttack,  Pun 
and Balasore Distncts of Onssa which 1 
will act as hinterland to the newly 
opened Paradip port in Orissa?

The Minister of Mines and Oil (Shri 
K. D.  Malaviya): The  distncts of 
Cuttack, Pun and Balasore in Orissa 
have been surveyed by the Geological 
Survey  of  India  penodically since 
1946  It is  proposed  to  carry out 
geological and geophysical surveys in 
this region in continuation of the work 
already done

Industries in Orissa

3175.  Shri Fanigrahl: Will the Minis­
ter of Steel,  Mines  and  Fuel be
pleased to state whether there is any 
proposal to set up the following indus­
tries in the public sector m Onssa*

(I) A steel Mill,

(II) Ferro-Chrome Plant, and

(III) Stainless Steel Plant*

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (1) An
integrated Steel Plant is now coming 
up at Rourkela

(u) No, Sir

(111)  The location of the  Stainless 
SU'e]  ha, not been decided
far

Import Licences for Steel Wire

3176. Shri Daljit Singh: Will  the 
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of parties granted 
import licences for Steel Wire during 
1958-59 so far; and

(b) the system of  distribution  of 
steel wire for small scale industries*

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) The 
number of parties to whom licences 
for steel wire were granted m 1958-59 
is 519

(b)  Indigenously  produced  Steel 
Wire is distributed for Small Scale
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Industries against Quotas placed at the 
.disposal of the Development Commis­
sioner, Small Seale Industries, Minis- 
<try of Commerce and Industry.  For 
imported  Steel  Wire,  licences  are 
issued on the recommendations of the 
sponsoring authorities; which, in the 
»case of Small Scale Industries are the 
.State Governments.  Industrial Scrap 
which also  contains  some wire as 
"Wire Shorts”, etc., is also distributed 
•ad hoe  by the Iron and Steel  Con­
troller on the recommendations of the 
-concerned sponsoring authorities.

Committee on Special Multipurpose 
Tribal Blocks

S177. Shri Ram Krishan Gupta: Will 
the  Minister  of  Home  Affairs  be 
pleased to state:

(a) whether it is a fact that a high 
Hpowered committee to study the work­
ing of the Special Multipurpose Tribal 
Blocks has been appointed;

(b) if so, the details of the person­
nel and  terms of  reference  of the 
•Committee; and

(c) whether  the  Committee  has 
started its work?

The  Deputy  Minister  of  Home 
Affairs  (Shrimati  Alva):  (a)  The
■matter is under consideration.

(b) and (c)  Do not arise.

Restrictions on Travels Abroad

3178.  Shri Damani: Will the Minis­
ter of Finance be pleased to state:

(a) whether there is any restriction 
.applied  for  visiting  any particular 
•country for business purposes; and

(b) if so, the details thereof?

The  Minister  of  Finance  (Shri 
'Morarji Desai):  (a)  and  (b).  On
■satisfactory reasons furnished to the 
Reserve Bank of India exchange is 
-sanctioned for business visits without 
any distinction  as to the  countries. 
For dollar countries there is a restric- 
ition on the booking of passages for 
which permission  of  the  Reserve

Bank is necessary but this restriction 
is not peculiar to business visits and 
applies to visits to dollar countries for 
any purpose.

Inaccuracies in Britannica

3179. Shri Hem Barua:  Will  the 
Minister of Home Affairs be pleased 
to state:

(a) whether Government’s attention 
has been drawn to an article called 
India, page 244 in the Britannica Book 
of  the  year 1958  published  from 
London  that  bristles with  certain 
inaccuracies in respect of (i) the defi­
nition of Western Hindi and the per­
centage of people who speak it, (ii) 
the names of the capital of the terri­
tory of Delhi, (111) the figures pertain­
ing to area and population of some of 
the States, etc; and

(b) if so, what steps Government 
have  taken  to  present  a  correct 
picture with reference to the above 
matters?

The  Minister  of  Home  Affairs 
(Shri G. B. Pant): (a) and (b).  The 
matter has been taken up with the 
publishers, who have also themselves 
made a  reference  to the  Registrar 
General, India, for the 1959 year-book

Public  School  Scholarships  for 
Scheduled Castes and Scheduled Tribes

3180. Shri B. K. Gaikwad: Will the 
Minister of Education  be pleased to 
state the number of merit scholarships 
in Public Schools awarded to Sche­
duled Castes and Scheduled Tribes and 
other Backward Classes during 1957- 
58?

The Minister of Education (Dr. K. L. 
Shrimall):

Scheduled Castes 2
Scheduled Tribes —
Other Backward Classes  5

Polytechnics in Andhra Pradesh

3181. Shri E. Madhusudan Rao: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to state
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the decision, If any, taken on the sug­
gestion made by the Andhra Pradesh 
Government  to  Southern  Regional 
Committee of the All India Council 
for Technical Education for the esta­
blishment of two new polytechnics at 
Proddutur and Nijamabad7

The Deputy MliiMw of  8dentillc 
Reeearch and Cultural Affairs (Dr. 
M. M. Daa): The matter is under the 
consideration of the Southern Regional 
Committee of  the All India Council 
for Technical Education

Hostel for Gnlbnrga

3182. Shri E. Madhasudan Rao: Will
the Minister of Scientific Research and 
Cultural Affairs be pleased to state 
the decision taken on the recommenda­
tion made by the Southern Regional 
Committee of the All India Council 
for Technical Education to give loan 
of  6 lakhs rupees  to  Engineering 
College, Gulburga in Mysore State foi 
the construction of hostels9

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M Das): The recommendation of 
the Southern Regional Committee was 
endorsed by the All India Council for 
Technical  Education at its meeting 
held  on  the  13th April, 1959  The 
matter will now be considered by the 
Government and a decision taken

fiRimr

fr  vrr

VR  ?*t  fa

(*) w % f* ftnmT t

<ivf>k % ’ft  î*fl
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Marking System of Voting

3184. Shri Raghaaath Singh:  Will 
the Minister of Law  be pleased  to 
refer to  the reply given to  Starred 
Question No 1544 on the 30th March,
1959  and state the number of invalid 
votes  polled  in all bye-elections m 
which marking system of voting was 
adopted7

The Minister of Law (Shri A. K. 
Sen).  The number of invalid votes 
polled m the bye-elections so far held 
under the marking system of voting 
is 1 37,391

“Income-tax Evasion”

3185 Shn Raghunath Singh:  Will 
the Minister of Finance be pleased to 
state  the  number  of income-tax 
evasion cases in 1956-57, 1957-58, and 
1958-59 year-wise and State-wise7

The  Minister  of  Finance  (Shri 
Morarji Desal)* The required infor­
mation is being collected and will be 
placed on the Table of the House m 
due course

Field Training Camp in Geology

3186 Shri Hem Raj- Will the Minis­
ter of  Steel  Mines and Fuel  be
pleased to state

(a) the number of University Staff 
and University Students who attend­
ed the field training camp in Geo­
logy organised by  the  Geological 
Survey of India during 1958,

(b) the expenditure incurred on it 
and the places where it was  held, 
and

(c) the names of  the  institutions 
from which staff and students came 
for training, State-wise7

The Minister of Mines  and  Oil 
(Shri K. D Malaviya): (a) 12 junior 
members from among the University 
staff in India attended field training

Written Antwen  118O4
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camp. 39  post-graduate  students 
from various Universities are  now 
attached to the Geological Survey of 
India camps lor practical training

(b) The expenditure so far incur,
red is about Rs 20,000  The Train* 
ing Camp for the University  staff 
was held in Katrasgarh coalfield area 
and Rakha Mines area  The train­
ing for post-graduates is being given 
in Andhra Pradesh, Bihar, Madhya 
Pradesh;  Assam,  Jammu  and 
Kashmir,  Uttar  Pradesh,  Orissa, 
Madras,  Pondicherry,  Bombay,
Rajasthan and Myosre

(c) The names of the institutions 
from which staff and students came 
for training are given below State- 
'ura*'

University Staff

Utkal University, Onssa, Calcutta 
University,  Jadavpur  University,
West  Bengal,  Gauhati  University, 
Assam, Mysore University, Mysore, 
Baroda University, Poona University, 
Bombay, Kerala University, Kerala, 
Patna University, Bihar, Madras Uni­
versity,  Annamalai  University, 
Madras, Andhra University, Andhra 
Pradesh

Port CrJ«cfuaft> Wt/dcnt*

Name of 
state

Name of Institu­
tions

Number
of
Stu­
dents
under­
going

training

I 2 3

Andhra Andhra University
Pradesh 2

Bihar Patna University 3
Jammu & Jammu & Kashmir
Kashmir University 1

Madras Annamah Univer­
sity
Madras  Univer­

1

sity 3
Madhya Saugar University
Piadcih 2

I 2 3

Mysore Kamatak Univer­
sity 2
Mysore University 5

Bombay Gujrat University 1
Poona University 2

Rapsthan Rajasthan Univer­
sity 1

Uttar Pra­ Benaras  Hindu
desh University 

Muslim  Univer­
2

sity, Aligarh 
Lucknow Univer­

X

sity 2

West Bengal Calcutta Univer­
sity
Jadavpur Univer­

♦

sity 4

Assam Gauhati Univer­
sity 2
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Scavenging by Caste-Hindus

3189. Shri Siddiah: Will the Minister 
of Home Affairs be pleased to state:

(a) whether  Central  Government 
have taken  any steps to  encourage 
Caste-Hmdus to take to sweeping and 
scavenging as  recommended  by the 
Commissioner  for Scheduled  Castes 
and Scheduled Tribes in his Report for 
the year 1957-58;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

The  Deputy  Minister  of  Hone 
Affairs  (Shrimati  Alva): (a) This
recommendation of the Commissioner

along  with  other  recommendations 
niade by him in his annual report for 
1957-58  have been  referred to the 
state Governments etc. for their com­
ments which are awaited.

(b) and (c)  Do not arise.
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12 hn.

PAPERS LAID ON THE TABLE

Report of Road Transport  Reorga­

nisation Committee

The Minister of State in the Minis­
try of Transport and Communications 
(Shri Raj Bahadur): I beg to lay on 
the Table a copy of the Report of the 
Road Transport Reorganisation Com* 
mittee  [Placed m Library  See No. 
LT-1354/59 ]

Shri T. B. Vittal Rao (Khammam): 
Some news appeared  in the  papers 
about some of the  recommendations 
made in this report; they are of a very 
far-reaching  nature  So,  I  would 
request you to allow some discussion 
on this report.

Mr.  Speaker:  The  hon  Member 
knows how to move m the matter.

Shri T. B. Vittal Rao: I do not know 
how before the report is presented to 
Parliament,  the  reccmmendations 
appeared m the Press

Hr. Speaker: That is another matter. 
After the report is laid on the Table 
of the  House, if  any hon. Member 
wants a discussion on that matter, he 
can send notice of a motion. If I con­
sider it necessary and if we have time,
I will allow it.

Shri T. B. Vittal Rao: Some priority 
may be given for that.

16, 1959  Committee on Private  ji8io 
Members’ Bills and 

It evolution*

Mr. Speaker: He may send a notice; 
I will consider it.

Amendment to Central Excise 

Rulib

The  Deputy Minister  of  Finance 
(Shri B. K. Bharat): I beg to lay on 
the Table, under Section 38 of the 
Central Excises and Salt Act, 1944, 
a copy of Notification No. G.S.R. 412, 
dated the 11th April, 1959, making 
certain further  amendment  to  the 
Central Excise Rules, 1944.  [Placed 
tn Library  See No LT-1352/59]

Laccadive,  Minicoy and  Amxndxvi 
Islands  Suppression or Immoral 

Traffic in Women and Girls  Rules

The  Deputy  Minister  of  Home 
Affairs (Shrimati Alva): I beg to lay 
on the Table, under sub-section (4) 
of Section 23 of the Suppression of 
Immoral Traffic in Women and Girls 
Act, 1956 a Copy of the  Laccadive, 
Minicoy and Amindivi Islands Sup­
pression of Immoral Traffic in Women 
and Girls Rules, 1959  published  m 
Notification No GSR 300, dated the 
14th March, 1959.  [Placed m Library. 
See No LT-1353/59]

12.02 hn.

ESTIMATES COMMITTEE 

Forty-Eighth Report

Shri B. G. Mehta (Gohilwad): I beg 
to present the Forty-eighth Report of 
the Estimates Committee on the Minis­
try of Home Affairs—Scheduled Castes. 
Scheduled Tribes and Other Backward 
Classes

1202) hrs.

COMMITTEE ON PRIVATE MEM­
BERS’ BILLS AND RESOLUTIONS

Forty-second Report

Sardar A. S. Saigal (Janjgir): I be* 
to present the Forty-second Report of 
the Committee on Private Members' 
Bills and Resolutions.
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IMS hr*.

CORRECTION TO REPLY TO
STARRED QUESTION NO 775

The Minister of Edncnttan (Dr. K. 1,. 
Shrimall): In part (a) of the state­
ment laid on the Table of the Lok 
Sabha in reply to Starred Question 
No 775 asked by Sarvashn Wanor, 
Sadhan Gupta and others m the Lok 
Sabha on the 2nd March, 1959, I had 
stated that  three employees of  the 
Banaras Hindu University were sus­
pended,  served  with  show-cause 
notices and  subsequently dismissed 
from the service of the University

The actual position is that the ser­
vices of these three employees were 
terminated, they were not dismissed 
as stated in reply to the question

Shri Vajpayee (Balrampur)  Am 1 
to understand  that  no  show-cause 
notice was  served  on  these  three 
teachers  and  no  explanation  was 
called from them and their services 
terminated without hearing them7

Dr. K. L. Shrimall: It does not arise 
out of the statement

Mr. Speaker: It does not arise out 
of this  The hon  Minister has onlv 
corrected saying that, instead of dis­
missal, they were served with tei- 
mmation notices  Whether notice has 
been  given or not, etc, is  not  th«* 
matter which  has  been  corrected 
(Interruptions)

Shri Nagi Reddy (Anantapur) What 
are the grounds on which thev were 
terminated7

Mr. Speaker: We are not going to 
reopen  that  question  now  Hon 
Members have immense opportunities, 
nothing prevents them  from tabling 
another question

Shri Tanganumi (Madurai)'  Even 
on the  question of termination, we 
would like to know whether notice 
was given to them

Mr. Speaker: It does not anse out 
of this; Mr Tangamam knows how to 
frame questions.

12.05 hrs.

DEMANDS FOR GRANTS*—contcL.

Ministry or Commerce and 
Industry—contd

Mr. Speaker: The  House will now
resume discussion on the Demands for
Grants  relating to the Ministry of
Commerce  and Industry  Out  of 7
hours allotted for these  Demands 2
hours and 35 minutes remain 
•s

How long does the Minister propose 
to taker

The Minister of Commerce  (Sbri 
Kanungo): Shri Lai Bahadur Shastri
will take about 45 minutes

Sardar Hukam  Singh  (Bhatinda): 
One will take about 20 minutes and" 
the other about 45 minutes

Shri T. B. Vittal Rao (Khamma*n): 
What  about  the  Company  Law 
Administration’

Mr Speaker.  Whichever  Minister 
wants to explain something, ho will 
speak

Shri Somani (Dausa)  Mr Speaicer, 
the vital role that the Commerce und 
Indust] y Ministry plays in the eiono- 
mic field cannot be over-emphasised 
Indeed the activities of this Ministry 
are  almost  unlimited  Yesterday 
evening, Mr Shah gave us a really 
impressive and optimistic  picture of 
the progress that has been achieved 
or is expected to be achieved towards 
self-sufficiency in several vital sectors 
of our economy  For instance, we are 
at present  producing  about Rj 80* 
crores worth of  capital  goods  and 
equipment and our imports are of the 
order of about Rs 110 crores to Rs 120 
crores  In another item, in the matter 
of basic raw materials, at one stage 
when our  foreign exchange position 
was easy, our imports were of the 
order of about 480 crores per annum 
Even now, the import of basic metals 
including  steel  is  worth  about 
Rs 131*51 crores in 1958 as against 
Rs. 188 30 crores in  1957  We can, 
therefore,  very  well  realise  the-

•Moved with the recommendation of the President



Il8l3 Demands for Grants  APRIL 1959 Demands for Grants 118x4

[Shri Somaru] 

tremendous progress that the Ministry 
has been able to achieve or is expected 
to achieve in the matter of attaining 
self-sufficiency  m  these  important 
items like  heavy machineries, basic 
raw materials and heavy chemicals, 
about which quite a hopeful picture 
was given  by the  hon Minister 01 
Industry yesterday evening

The question of industrial produc­
tion also has been  dealt with quit* 
satisfactorily, in spite of the tretnend- 
"ous  difficulties with which we  are 
faced m the field of foreign exchange 
•Of course, it will be evident that the 
tempo of industrial development has 
somewhat  slowed down in 1958  as 
compared to previous years  We find

production rose from 122 4 m 1955 to 
132 6 in 1956 t e, more than 8 per cent 
it went  up to 137 3  m 1957 w hich 
represents an increase of only 3 5 per 
•cent  The rise m 1958 has been even 
less  In this connection, we have to 
assess the progress of industrial pro­
duction m the context of the difficul­
ties which some of our major indus­
tries  are  facing  For  instance, 
there  was  a  tremendous  fall 
in  the production  of cloth  and 
yarn and, to that extent, the overall 
average  increase  was  adversely 
affected  Even then it is quite clear 
that the average increase of 7 8 per 
cent in the industrial production has 
further slowed down  I would, there­
fore, appeal to the hon Minister  to 
take some more additional  positive 
measures to ensure that our tempo of 
production increases and we have pro­
gressive and impressive figures  than 
in the former years  After all, if we 
are to tackle the complicated question 
of unemployment it is very essential 
that the tempo of industrial produc­
tion should continue to rise It should 
"be possible for both the private and 
public sectors to march forward m the 

programme of industrialisation  in a 
progressively increasing manner

In this connection, I would also like 
to refer to the  question about  the 
■prices of manufactured goods  It will

be  evident that  in spite  of  the 
tremendous increase in the cost  of 
manufacture, the industries concerned 
have been able to maintain the prices 
almost at the previous  levels  For 
example, according to the data given 
in the Economic Survey,  the  price 
index of food articles rose from 100 8 
in February 1958 to 114 3 in January 
1959  Similarly, the price index  of 
industrial raw materials rose  from 
111 1 in February 1958 to 114 1  m 
January 1959  Yet, the price  index 
of manufactured goods rose only frac­
tionally from 107 5 in February 1958 
to 109 4 in January 1959  Even this 
small fractional increase was due to 
factors beyond the  control of  the 
industries

I would, in this connection, like to 
suggest that the problem of mainten­
ance of industrial cost at a reasonable 
level should be given proper consi­
deration as it is very necessary and 
urgent that the prices of manufac­
tured goods should  be  kept at  a 
reasonable level in order to  enable 
our various industries to compete m 
the international market and also to 
cater to the needs of the  internal 
market  The question of keeping the 
prices of manufactured goods  under 
control is of such vital  importance 
that I would like to suggest that the 
Planning Commission and the Minis­
try of Commerce and Industry should 
make an urgent review of the various 
factors which have  gone to  bring 
about a very significant increase  m 
the various items of  manufacturing 
cost  They should also consider as to 
how to bring down the cost of manu­
facture in a scientific manner so as to 
ensure that our cost of manufactured 
goods will not increase to a prohibi­
tive level  which  will affect  our 
exports as also our economy in various 
other ways

Coming to the question of  export 
promotion, I quite realise that  the 
Ministry has  taken a  series  of 
measures during the last two years to 
boost up our exports  There is no 
doubt that  due to  these  various
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measures the Ministry has been able 
at least to 'withstand the  declining 
tendency which has apneared in  the 
first half of 1958  Even then,  the 
flcures of exports do rive us  cause 
for conce-n.  As a matter of fact, our 
tot*1 export earnings in  1958 have 
been about Rs 40 crores less than the 
figures of 1997  Hpre I would l’ke to 
make a few suggestions about exports 
so as to enable our country to  con­
tinue to increase our exports to  a 
level .which  will meet  with  the 
requirements of our foreign exchange

I would fl"st like to take up  the 
Question of the textile industry  In 
snite of the fact that the  Ministry 
has taken certain measured to  give 
incentives  for the  expansion  of 
exports the picture still continues to 
be denrpssing  If one analyses  the 
export fi«n>res during the first  two 
months of 1959 the position will  be 
aiiit® clear  While we had exported 
175-71 million vards in the first two 
months of 1957 and 121 • 37  million 
\ ards in the fl̂st two months of 1958. 
our exports in the first two months of 
the current  year  were only 95‘48 
million vards  This clearly shows that 
the industry will  not be able  to 
arh’̂vp the exnnrt figures of 1958, not 
to talk of the figures of 1957 if  the 
nresent trend of exnorts is to continue 
The reasons are not far to seek

Tn this connection T would l'ke to 
draw thp attention of the hon Minis­
ter to the serious difficulty which the 
industry  is  faring due  to  the 
tremendous r’se in cotton nrices What 
is the position today’  The price  of 
cotton in other countries has  gone 
down so tremendously that the Indian 
cotton price heâ-s no parity to  the 
world cotton prices For instance, the 
Viiav cotton price in Bombay stands 
at Rs 970 per candv while  similar 
cotton. MP cotton, in Karachi is sold 
at almost Rs 300 per candv less than 
the price ruling in Bombav.  That 
shows the disnaritv in  prices which 
the Tndian cotton mills have to face 
in the matter of mirchase of cotton. 
Ansrt f«om that the incentives which 
the Pakistan Government have given

for promoting export* are far  more 
liberal than what our  Government 
have done. Therefore, over and above 
such cheap cotton which they are able 
to get they are also in a position to 
avail themse’ves of much more liberal 
incentives which the Pakistan  Gov­
ernment have allowed  It is due to 
these factors that the Pakistan textile 
industry has  been  able to  export 
almost the entire year’s production in 
the two months of the current year.

Further, the industry has also  to 
face competition from Japan and UK 
and. in the recent past, from  China. 
Therefore, in the light of all  these 
difficulties, it  has  become  rather 
urgent for the Government to  take 
note of these difficulties and  they 
should take urgent measures so that 
the industry would be in a position to 
enter the international market  for 
textiles on a more comnetitive basis. 
I hope this matter is engaging  the 
attention of the Ministry.  It is very 
desirable that some  action to libera­
lise the scheme of incentives; which 
is already operating, is taken in the 
immediate future so as to enable the 
textile industry to continue to cater 
to the export market at a level which 
will meet the needs of the situation.

Similarly there are other items  of 
exnort also which reauire  constant 
attention from the  Ministry.  For 
examnle the exports of  manganese 
ore and iron ore have also  fa’len 
considerably.  T understand in Raias- 
than several of the  iron ore mines 
have closed down as  *hev are faced 
with a very difficult situation. In spite 
of that fact, their representation for 
certain relief in railway freight  has 
not been responded to favourably.  I 
understand this matter is under con­
sideration and  negotiation  between 
the Ministry of Commerce and Indus­
try and the Railway Board.  But  I 
would suggest that in these  matters 
quick action should be taken.  If the 
policy of the Railway Ministry is to 
regulate their freight structure in  a 
manner which  will promote  the 
exports then there is no reason why 
this matter about giving some relief
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lor the export of manganese ore and 
iron ore is not being  satisfactorily 
settled  Already a  long time  has 
elapsed after this matter was original­
ly taken up  I would therefore appeal 
to the hon Minister to use his good 
offices with the Ministry of Railways 
and bring about such action as would 
enable our exporters of iron ore  to 
compete on a satisfactory level  with
others
t

The difficulty  which the  textile 
industry is facing is a very well-known 
fact  I also know of the difficulties 
under which  the textile  units  in 
Rajasthan are working Out of eleven 
mills in Rajasthan, four are  already 
closed  Quite a few of them are on 
the verge of closing down  I would 
like to draw the attention of the hon 
Minister to the representation  made 
by the  UP Government  in  this 
regard  The textile units there are in 
a much more favourable position than 
in Rajasthan  There also, the  State 
Government has  felt the need  of 
asking for some special  concessions 
and facilities if the units are to con­
tinue to function  properly  The 
uneconomic units, either in UP  or 
Rajasthan or Bihar or other  places, 
require to be specially taken up and 
the Government I think, will be well- 
advised to take up an urgent review 
of the economic  conditions  under 
which these units are functioning so 
that the closing of further units may 
be averted  This is a very important 
task and I hope the Minister will look 
into this state of affairs and take such 
short-term measures as  will  enable 
hese units to tide over the crisis

References were made about the 
regional disparities and about  the 
measures  which  the  Government 
■hould take to bring about the expan­
sion of industrial development in the 
areas which are backward  There is 
no doubt that, within the  overall 
policy laid down, the Ministry  has 
taken such steps as will enable  the 
backward areas to  come  forward 
There fe no doubt that the Ministry 
has been doing its best in this direc­

tion  The Ministry has taken  some 
measures to promote industrialisation 
in the backward areas  But the fact 
remains that all these measures have 
not Bolved the problem of the back­
ward areas and  they continue  to 
suffer under certain handicaps  The 
situation will continue unless  some 
more positive steps are taken to pro­
mote industrialisation m the  back­
ward areas  It is in that context, Sir, 
that I would request the hon Minister 
to examine the whole question  of 
regional disparities with a view  to 
giving certain extra incentives for the 
development of industries in  those 
backward areas  May I, m this con­
nection,  Sir,  draw the attention of 
the hon Minister to the recommen­
dations made m this respect by  the 
Taxation  Enquiry  Commission?  I 
would like to  mention about  that 
recommendation.  although  that 
recommendation was made m connec­
tion with the development of certain 
selected industries  and in  another 
context  It was  suggested by  the 
Taxation Enquiry Commission that a 
tax holiday for a period of six years 
should be given for the development 
of those important industries  which, 
otherwise, would not be developed 
Some such measures of giving  tax 
holiday for the development of indus­
tries in those backward areas must be 
taken up for a certain period, and  I 
am hopeful, Sir, that this will definite­
ly bring about a revolutionary expan­
sion of the industries in those parti­
cular areas  I do not think from the 
revenue point of view it  will make 
any substantial difference  After all, 
more industrialisation will lead  to 
increased revenue  If certain  extra 
preferential treatment is given in those 
areas which are at present backward. 
I have no doubt that that step will go 
a long way m solving this particular 
problem, which, as the hon House is 
aware, is coming before it time and 
again

Let me not be mistaken. Sir, that I 
am under-ratmg the measures that the 
Government have taken so far Gov­
ernment have taken certain measures.
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but the  problem Is so  acute that 
within the overall policy of industrial 
development these  measures  have 
not been able to make any impact on 
this vexed question of the  develop­
ment of the backward areas  I think. 
Sir, something more than what  has 
already been done should be thought 
out It is quite true that there  have 
been difficulties of foreign exchange 
The limitations of the Ministry  are 
quite obvious  It is possible  to 
accelerate the pace of development if 
some more positive  measures  are 
taken to give a practical  shape  to 
this idea so as to bring about  this 
pace of increased industrialisation in 
the country  In that context, certain 
suggestions have  been made  from, 
time to time from the private sector 
that so far as the foreign exchange 
issue is concerned, the private sector 
is m a much more favourable position 
in negotiating collaboration and other 
sorts of assistance with several insti­
tutions in the foreign countries  If 
only the Ministry will be much more 
liberal to give adequate facilities,  it 
will be possible for the private sector 
to intensify this tempo of industriali­
sation based on the collaboration with 
foreign entrepreneurs

In this connection, several sugges­
tions have been made from time  to 
time and indeed, it has been pointed 
out that so far as the private sector is 
concerned, the foreign exchange posi­
tion is not so acute as in the case of 
the public sector projects  With the 
goodwill that is created m countries 
like Germany America and UK.,  it 
is possible for the various institutions 
there and the various entrepreneurs 
there to come forward  with  their 
collaboration  and  with  various 
schemes m a manner which will allow 
the private sector to develop  their 
activities m a better manner  It  is, 
therefore, Sir, in that spirit of utilis­
ing the goodwill that prevails m those 
countries that I appeal to the  hon 
Minister to give such facilities  and 
such concessions  which will  enable 
these foreign collaboration schemes to 
fructify  In the matter of industrial

development and in the matter  of 
promotion of exports, while there  is 
no doubt that the Ministry has been 
able to function remarkably well  in 
keeping the tempo of industrial deve­
lopment, still, it is a fact that  much 
more remains to be done  If really 
we have to  make  any appreciable 
impact m the direction of removing 
unemployment in the country,  the 
serious menace of which is obvious to 
everybody, it is necessary that much 
more radical and much more positive 
measures should be taken to  ensure 
that that increased  tempo of indus­
trialisation will fructify and  which 
will enable us to march forward pro­
gressively

Shri  Viswanatha  Reddy  (Rajam- 
pet)  Mr Speaker, Sir, instead  of 
trying to cover the whole activities of 
this Ministry,  I  would  like  to 
coniine my observations to the small 
industries and the cottage  industries 
and the khadi industries  This indus­
try has been  rightly described  as 
‘Industrial democracy’  It has been 
said that the small industry is well- 
suited for standing up to all the pass­
ing winds of adversity that overtake 
industries now and then  The advan­
tages of havmg the small scale indus­
tries are well known the world over 
Tliat is why all over the world, and 
particularly, in this country, there is 
a movement towards the setting  up 
of small  scale  industries m a  dis­
persed manner  When we think  of 
small industries, we try to take Japan 
as a model  for small  industries 
No doubt, Japan has done a great deal 
towards development of these small- 
scale industries  The other day, when 
I was browsing through certain papers 
connected with small  industries  I 
came across certain figures pertaining 
to the USA, which I think I should 
place before the House In the USA 
there are as many as 4 million small 
businesses, producing nearly 50  per 
cent of the total industrial production 
of the whole country  It is said that 
there are 15 small  enterprises  for 
every 1000 of the population  m the 
USA  Calculating on this basis we, 
m tins cou-try, would  need nearly
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about 80 lakh small scale xndustnes 
to attain  the  same  standard Of 
course, it is not immediately possible 
for us  to reach  that  very high 
standard  But, that is a picture that 
we should constantly keep in  view 
which will remind us from tune  to 
time of the size of the problem  that 
we have attempted to solve and  the 
energy that we have to  put forward 
to reach that objective

There is another  aspect of  the 
small industries  movement m  the 
USA also  We have  the Small 
Industries Board  and the National 
Small Industries Corporation, and in 
the recent past, we are thinking  of 
establishing a  large  number  of 
ancillanes to the big industries  Let 
me give to the House figures of  the 
ancillanes as they exist m the USA 
The General Electric Corporation of 
America places orders on as many as
17,000 small units for  its  manufac­
tures  The US  Steel Corporation 
places orders on as  many as 54 000 
small industries to fulfil its  obliga­
tions  So also,  General Motors—the 
three big Automobile Combines in the 
USA which produce nearly 85  pei 
cent of the automobiles in that coun­
try, place orders for  nearly 75,000 
small units which have come up round 
about these factories  That is  the 
pattern  which we  should try  to 
evolve, m this country also I am glad 
to notice that the  Small Industries 
Corporation is trying  to evolve cer 
tain patterns in this direction

Let us examine  for a while  the 
pattern of organisation that we have 
tried to  evolve in  this country  in 
order to develop small industries  It 
is said  that the  primary dut>  of 
setting up small industries vests with 
the State Governments Then comes 
the National  Small  Industries Cor­
poration  Then  we have the exten­
sion services given by the Joint Deve­
lopment  Commissioners  functioning 
directly  through  the Ministry  of 
Commerce and  Industry, which  are 
supposed to give technical advice and 
that sort of information to those who

are engaged in small industries  All 
this plurality of organisational effort, 
I think, is not quite needed for  the 
particular outlook that we have  It 
has been  decided  recently  on  the 
advice of the National Small Indus­
tries Board that all these institutions 
must be located in a particular place 
and that each State should  have an 
organisation independent of any other 
organisation  That is to say, in  all 
the  States  we  had  originally  an 
organisation to promote small indus­
tries  In future, we are going  to 
have a State organisation  I do wel­
come this decision  I would request 
the  Ministry  to  go  further  and 
integrate the activities of the Small 
Industries  Carparsijav  sxd  She 
various  service  institutes  and  the 
Joint  Development  Commissioners, 
functioning directly under the Com­
merce and Industry Ministry  What 
is the special merit or advantage  in 
kteping all these Joint Development 
Commissioners  directly  under  the 
Commerce  and Industry  Ministry 
when we have entrusted the work of 
the  development  of  small-scale 
industries to an autonomous corpora­
tion the  National  Small Industries 
Corporation’  I do not see any objec­
tion in integrating the functions of all 
these institutions with the  National 
Small Industries  Corporation itself 
It is a specialised bodv and if there is 
any neccssitv to make subsidies 01 
grants to this Corporation in order to 
meet the  expenses  of the Service 
institutes also under the Joint Com 
missioners’ organisation it is possible 
to do by way of grants and I do not 
see why any separate organisation is 
needed for this purpose  Therefore 
I would ven strongly recommend to 
the hon Minister  that  such a  step 
should be taken along with the latest 
decision that all these  organisations 
should be located in a single building

All these three or four years’ work 
towards the  promotion  of  small 
industries has just now resulted  m 
the  setting  up  of  a  countrywide 
organisation for  encouragement  of 
these  small  industries  The  whole
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organisation is just now poised  for 
elaborate functioning  and I have no 
doubt that  future  years will see 
gradual achievements in this  direc­
tion.  We have heard from time  to 
tune criticism that the Government is 
talking too much about small indus­
tries, but achieving very little. I must 
say that the first few years have been 
taken away not only in putting  up 
the organisation, but also in creating 
an atmosphere all  over the country 
among the  people,  particularly  in 
areas where industrialisation has been 
very poor, the atmosphere, or incen­
tive or desire among  the people  to 
put up small industries.  The creation 
of such a desire is a  great acfileve- 
ment which  the  Small  Industries 
Organisations have been able to  do 
during the  last 3 or 4  years.  The 
whole thing is well organised and  I 
am sure, in times to come,  concrete 
results would also be shown by these 
organisations.

It has been suggested yesterday by 
several speakers that regional indus­
trial isation should also be taken into 
account bj the Government of India 
The hon Minister has given his reply
lo such a plea  I do appreciate  the 
various points that were made by the 
hon Minister yesterday m his speech 
In this connection, 1 would join with 
my hon friend Shn Somani when he 
suggested that a sort of tax  holiday 
has to be given in order to see  that 
backward areas develop in industry, 
not only for the put pose of develop­
ment of big industries, but also  for 
the purpose of development of ancil­
lary  small industries  in  backward 
areas  Because,  one of  the main 
objects of  the  activities  of  the 
National Small Industries Corporation 
is  to see  that a  larger  number 
of small industries  come up m  the 
backward areas, particularly

When we see the map of the coun­
try in which are marked the centres 
for production through  small indus­
tries, we find Sk, great deal of concen­
tration in the Bombay area,  Bengal 
area and the Punjab area.  All  the 
other areas are just blank.  It is our

endeavour to see that all these blanks 
are filled up as quickly as possible. I 
can certainly understand this concen­
tration in the preliminary period  in 
Bombay and Calcutta, because,  they 
have always been industrialised  and 
development of  small industry  as 
ancillary to the big industry has great 
importance m these two regions. But, 
m the Punjab, development has been 
very rapid  The reason for that,  if 
we consider it carefully, can be traced 
to the fact that a Punjabi gentleman 
is a great adept in mechanical things.

An Hon Member:  In  the  small- 

scale sector.

Shri Viswanatha Reddy: Yes, m the 
small-scale sector.  I am only talking 
about the small-scale sector.  That is 
why this encouragement which  was 
started four years ago for the setting 
up of small-scale industries there was 
taken full advantage of by the people 
m Punjab, and as a result of it,  the 
concentration has come to pass in that 
P8it»cular area. Now, after these four 

years, the scope of small industries is 
fairly well understood all over  the 
country.  And given enough facilities, 
I have no doubt that this concentra­
tion will also develop m other parts 
of the country.

Now, may I bring to the  notice of 
the House certain small defects which 
could be easily rectified in the func­
tioning of this small industries move­
ment?  As I have submitted already, 
the integration of the small industries 
corporation with all the service insti­
tutes would go towards the develop­
ment  of these  small  industries all 
over the country.

In the matter of producing litera­
ture and making proposals for further 
small industries,  now, the  general 
method is to entrust  certain officers 
with the work of  making proposals 
for new industries. During these four 
years, as many as about 120 proposals 
have been published, and they  have 
been circulated  to those  who  are 
interested in  the  subject.  I would 
suggest that a separate cell be created 
or a separate department be created
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which would go into the question of 
making proposals  for these  small 
industries.  Now, we have a large 
amount of equipment needed not only 
for our defence industries but also for 
our railways,  and many of  those 
things are  supplied  through  the 
Director-General of Supplies and Dis­
posals.  If we  only go through  the 
various items that figure in our export 
and import trade, we can easily think 
of a large number of items which can 
be indigenously manufactured through 
the small-scale industry sector.

Also, on the  chemical  industries 
side, very little seems to have  been 
done, and very little thought has been 
bestowed towards the setting up  of 
amait-satle industries ia the cbemicai 
sector.  Therefore, I strongly  plead 
for the establishment of a  separate 
cell for working out proposals for new 
industries both in the engineering and 
in the chemical sector.

We have also heard from time  to 
time criticism about the various items 
of expenditure under the head ‘khadi 
and village industries’.  Recently,  I 
had occasion to go through an article 
written by an officer belonging to the 
ICS who has been very critical of the 
amounts that are being spent on the 
development of  khadi, and in fact, 
his conclusions are that for the pro­
duction of every yard of khadi,  the 
Government of India are spending as 
much as Rs. 10.  I would like to con­
test this  statement  and  also the 
criticism underlying that statement.

In the Second Five Year Plan,  we 
have set apart about  Rs. 175 crores 
for the development of khadi as well 
as village industries and small-scale 
industries.  Out of this amount,  the 
small-scale  industries  take away 
nearly Rs. 70  crones.  So,  Rs. 105 
crores are  available for khadi and 
village industries. All this amount is 
not spent away by way of grant  or 
subsidy. A considerable portion of this 
amount goes by way of loan which is 
recoverable in a period of four or five 
years.  Placing this amount at Rs. 49

crores, we arrive at a net figure  of 
only Rs. 60 crores for the production 
and development of  khadi and  the 
promotion of village  industries  all 
over the country.  As against  this 
expenditure, what are the results that 
we seek to achieve?

As is well known to the House and 
also to those who are critics at this 
policy, the  very  object of creating 
khadi and village industries  in our 
country is to provide employment for 
a large number of  people who are 
otherwise unemployed. Therefore, the 
very nature of the  programme  is 
labour-intensive.  The  potential  of 
employment that is provided by khadi 
and village  industries  today is 26 
lakhs.  To provide employment to 26 
lakhs of people in our country,  in 
the present context of capital-inten­
sive industries would need capital of 
the order of nearly  Rs. 1000 crores. 
Since we cannot afford to create  so 
much of capital for this purpose, and 
since it is not possible also to disperse 
the employment, even if we are pre­
pared to spend this sum of Rs. 1000 
crores, the only alternative for us is 
to pursue this programme of  khadi 
and village industries.  It does  not 
need a great deal of knowledge  in 
economics to discover that this  pro­
gramme can only  be a  temporary 
measure, in the sense that the moment 
we are able to achieve full employ­
ment in this country, all these  pro­
grammes need not be pursued.  But 
until then, it is the duty of any civi­
lised Government, and particularly a 
Government  belonging  to the Con­
gress Party, to provide  employment 
for all its citizens or at least for  as 
many of its  citizens  as  possible. 
Therefore, if we  view this question 
from a human angle, it is absolutely 
necessary that this programme has to 
be gone through.  I am sure  the 
critics who are very  loud in their 
criticisms of  this  programme  are 
living  in  an  ivory tower,  and 
from an  ivory tower, it  is  very 
difficult to see the human problems, 
that are existing in our country  and 
which are sought to be solved by the
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enlightened policies of this  Govern­
ment

Having disposed of this criticism, I 
would like to make a passing refer* 
ence to another matter.  When  Shri 
Manubhai Shah concluded his speech 
yesterday, I was hoping to put a ques­
tion to him about this matter.  This 
te in relation to the  Agfa factory 
which  is sought to be set up  in 
Ootacamund in South India.  Negoti­
ations with regard to this factory are 
going on for the last two years, as far 
as I know.  I do not know where the 
hitch lies. As far as I understand, the 
machinery is kept ready in Germany 
for the purpose of being exported to 
India.  And if the Government  of 
India decide to enter into a contract, 
the factory could be set up in  the 
course of a few months., I do not know 
where the hitch lies. I would be very 
happy if the hon. Minister would kind­
ly enlighten the House on this point.

The Minister of Industry  (Shri 
Manubhai Shah): I have clarified this
matter on the floor of the  House-----
several times.  The East  German 
Government delayed a long time in 
making us the final offer, and the offei 
which we finally received from them 
says that till 1964, they cannot deliver 
any machinery, and the delivery can 
only begin in 1964.  Therefore,  we 
are  now going to negotiate  with 
several other concerns in the  world, 
and we hope that when offers  are 
received from different people,  the 
same will be considered.  The delay 
has not at all been on our side but it 
has been on the side  of the party 
which we chose for collaboration.

Shri Viswanatha Beddy: I am very 
glad to have this assurance from the 
hon. Minister.  For, when I went to 
visit this factory recently, they showed 
me one or two units and said that 
these units were ready for being set 
up in India, and the delay was only 
on the side of the Government  of 
India. Therefore, 1 am very glad that 
the clarification has  come authori­
tatively from the hon. Minister, and I 
would like to accept it as such.

Now, I would make a brief reference 
to the activities of the State Trading 
Corporation.

Shri Manabhai Shah: Did the  hon. 
Member visited East Germany?

Shri  Viswanatha  Reddy: Yes,  I 
visited the Agfa factory in  Wolfan 
in East Germany.

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
They are not manufacturing machinery.

Shri Viswanatha Reddy: They  are 
manufacturing raw films.

Shri Manubhai Shah: This is  for 
making films; this relates to machin­
ery for making films.  It does not re­
late to raw film import.

Shri Viswanatha Reddy: I mean the 
machinery for manufacture of  raw 
films.  That was the factory that  I 
visited.

Mr. Speaker: Is it not that factory 
with whose assistance the factory  in 
Ootacamund is going to be establish­
ed?

Shri Manubhai Shah: Yes, Sir.  I 
do not know whether he went to East 
Germany.  For, there is another Agfa 
factory in West Germany; and we were 
collaborating with the East  German 
Government, the Federal Democratic 
Republican  Government  of  East 
Germany. They have not at all manu­
factured the machinery.  They have 
written to us that the first project re­
port can be only prepared and started 
by the end of 1961, and the  delivery 
of the machinery can only start,  in 
view of the demand of the East Ger­
man Government, in the Third Plan, 
only from 1964. May be at that rate it 
may be completed in 1968, in  which 
this country is not interested.

Mr. Speaker: There seems to be a 
delegation from East Germany going 

round now.

Shri Manubhai Shah: No delegation 

went out
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Mr. Speaker: They are here  in
India.

Shri Manabbai Shah: Not lor  tlie 
raw Aims, Sir. It is a  parliamentary 
delegation.

Shri Viswanatha Reddy: I do  not 
know where the confusion is.  Any­
way, I visited the factory  which 
manufactures raw  films  m  East 
Germany in a place called  Wolfan. 
They showed me two units  which 
they said were ready to be shipped. 
They say one thing to me and anothei 
to the Government.  It is up to this 
Government and the otjier  Govern­
ment to decide between themselves.

i* am vezy nappy that in tliis debate 
several  complimentary  references 
have been made to the activities ot 
the State Trading Corporation.  When 
the STC was set up, there was a lot 
of criticism, and even mud-slinging 
against the activities of this organis­
ation.  Now, the  people concerned 
seem to have reconciled themselves to 
the situation and the activities ot the 
STC are being greatly  appreciated. 
I am very happy to notice this change 
in the atmosphere and the temper of 
the country as well as this House, and 
I am sure in the years to come  the 
functions of the STC will also be en­
larged, and the foreign trade that has 
been developed so far by the STC will 
also increase further for the mutual 
benefit of the countries of the world, 
and particularly our country.

Mr.  Speaker:  Shn Sarhadi  Hon. 
Members will have ten minutes each

Shri AJlt Singh Sarhadi (Ludhiana): 
The Ministry certainly deserves com­
pliments on its achievements in  the 
field of commerce and industry.  It 
has a very important role to play, as 
it has to foot the bill of food bv in­
creasing exports.  But there is  one 
aspect to which I wish to draw atten­
tion, and that is in relation to  the 
production of agricultural  machinery 
Wr« agricultural implements, tractors 
and fertilisers.

For many years to come the  em­
phasis must be on agriculture, and lor 
mat reason, agriculture is to  have 
priority in the Third Plan.  Since 
we are going to adopt  co-operauvc 
iaiming, where the holdings would be 
larger, and lor that we will  need 
agricultural machinery. I am not one 
ot those who feels that limited mech­
anisation of agriculture would result 
in any displacement ot labour.  Caltle 
wealth is good, but unlimited idle and 
old cattle will be  a dram on  the 
country’s food.  Hence we must con­
sider how far it is necessary to go in 
for mechanisation, and that is  very 
essential when we have co-operative 
farming as the basis of our agricul­
tural system.  Hence, more attention 
sfrcwJd  fa//} u> tae pnuivcijoa  pi 
agricultural  machinery,  particularly 
small tractors.

It pained me very much to  find 
from the Report that though the in­
stalled capacity of 42 units for  the 
production of agricultural implements 
in 1957 was 20,020 tons, the production 
was only 15,224 tons; and in  195B 
while the installed capacity decreased 
to 19,696 tons, the production has been 
still lower at 13,000 tons  Similarly, 
in the matter of pumping sets, road- 
rollers and tractors, the progress has 
not been creditable.  Hence,  more 
attention should be paid to them

In the matter of fertilisers,  the 
Ministry knows very well that  we 
cannot meet even 50 per cent of the 
demands of the States, and the de­
mands made by the States are  not 
even 20 or 25 per cent of their actual 
requirements  So, you can see  the 
condition we are in relation to fertili­
sers  The factory  at Smdn  is  on 
trial production of urea and double 
salt  Similarly we are going to have 
it at Rourkela, and we are having a 
fertiliser factory at Nangal.  Why 
should not efforts be made to increase 
the productive capacity Nangal factory 
now that it is under construction parti­
cularly when the hon. Minister  has
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conceded that there is regional  dis­
parity ia the matter 01 industrial de­
velopment in different States.

Particularly, Punjab suffers  from 
this.  The hon. Minister knows very 
well that in the matter of heavy in 
dustries, Punjab’s per capita  invest­
ment is IS as compared to 98 in Biuar 
and more than 100 in Bengal.  That 
disparity can be reduced by increas 
ing the production potential of  the 
Nangal leruliser factory which  is 
under construction.

1 am glad the hon. Minister ’s '.cry 
much alive to the need for the  re­
moval of these icgionai dispanUes anj 
I hope tangible steps will be  taken 
in this connection.

Some suggestions have comc  from 
ine hon Members* who preceded me, 
but I would draw the attention 01 the 
hon. Minister to certain facts.  He 
knows veiy well  that Punjab is a 
cotton-produc ng irea, and is export­
ing cotton worth ciores of rupees. Bui 
see the condition of the textile indus­
try there It is very deficient,  -ind 
the figure •. speak for themselves

Punjab had only two spinning mills 
and  three  composite  mills  with a 
spin diage of 88,000 and loomage  of 
1,383 at the beginning of 1958  when 
the total in India was 470 mills. (175 
spinning and 295 composite) and the 
total installed capacity was 130,54,098 
spindles and 2,01,280 looms  Despite 
this, no attempt has been made  to 
improve matters in the Punjab.

The hon Minister has said that new 
spindles are given to mills in  the 
under-developed areas, but in th<» ex­
pansion fchemes it is the old factor­
ies and mills that gain.  I speak aub- 
ject to correction.  I hope that in th' 
matter of new mills the claims of the 

under-developed areas will be taken 
into consideration and more tangible 
steps taken in this connection.

Under the Industrial Policy Resolu­
tion of the Government, financial aid 
to co-operatives is not banned, rather

it is to be encouraged.  Then,  why 
not uie co-opeiauves in die r’unjao be 
encouraged to open textile mills  and 
small-scale industries witn the help 01 
the Government of India/ That is one 
or the means, by wmcn not oniy  dis­
parity in the distribution oi industry 
can be removed but tne Consumer aiso 
could be very  much benefited.  As 
the hon. Minister knows very  well, 
smai. scaie industries have got certain 
auvdiudfe.'s  Fiistly,  they  piovide 
immediate iaige  scale employment. 
Secondly,  they offer a method  of 
bringing about the  most equitable 
distribution of the nat onai  income 
Thirdly, they la. llitaie ettective mobi­
lisation of re -oui cbj of capital  and 
skill which otherwise remain  un­
utilised.

13 hrs.

In this connection, us you know very 

well, the Punjab has got the  biggest 
concentration of small scale mdu-vtr- 
iea.  I am glad the Minister has  ap­
preciation for the mind of the Punjabi 
who has got a tendency to  develop 
industries  But despite all the effort.; • 
and good wishes of the Mimstci, 1 am 
afraid not much has been done  m 
this connection.

Lei. me take the instance of hoai. ry 
in Punjab  Hosiery is one of the >noa. 
important Industriê in Punjab.  It is 
I'pntial sod in Ludhiana It has a capital 
investment, I am told, of abo.it Rs. 3 
crores  It gives employment direct­
ly to 10,000 people and it was produc­
ing goods worth Rs 4—Rs. 5 crores, 
one-fourth  of it for export.  'But 
what is the position now? It has very 
much dwindled down.  It is practi­
cally liquidated, because of non-stan- 
dardisation of goods and bad quality 
What are the reasons for this! Possi­
bly it is because there have been  no 
co-operat’ves. Efforts should be maie 
to run the industry, on a co-operative 
basis  Then there is the question  of 
'■heapness of production  Attention is 
necessary in that regard

Then take the case of the cycle in­
dustry.  The cycle industry has made
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very much progress. But unlmm efforts 
are made to bring about an  agree- 
ment between the bigger units  and 
the smaller ancillary units as to the 
manufacture of components by  the 
smaller units, the industry will  not 
prosper.  But I would suggest  that 
this should not be left to agreement 
between the smaller units and  tfie 
bigger units.  Hus should be done by 

legislation whereby a certain percent­
age of the component parts will  be 
manufactured by the smaller units and 
the bigger units will depend upon the 
smaller units for that percentage  of 
component parts.

I concede that efforts  have been 
made in this connection If you look at 
the report, you will see that in the 
case of about 8 or 10 bigger factories, 
agreement was brought about with the 
smaller units  But I do not find the 
name of the Atlas Cycle Factory  of 
Sonepat, which is one of the biggê. 
units in the industry, in this list.  I 
would not go into  details.  But  I 
would only draw the attention of the 
hon. Minister  to  this,  that  efforts 
should  be made in regard to  the 
hosiery industry and the cycle indu® 
try, both for provision of raw materials 
as well as for the conclusion of  an 
agreement between the smaller uuits 
and the b gger un’ts of the cycle in­
dustry in regard to the manufacture 
of component parts.

There is another industry to which 
I wish to draw the attention of the 
hon. Minister.  It is the silk industry 
of Kashmir.  At one time, we had a 
very wide market for this industry. 
The silk of Kashmir was considered 
the best and had, in fact, been taken 
in the fashion markets of  Europe. 
But we do not find that reputation for 
the silk industry in Kashmir rjow.  I 
do not know the reasons for this. But 
things need looking into.  It may be 
that the individual effort has not been 
successful.  It may be that it needs 
some co-operative basis.

Another industry, to which I wish 
to refer, is the jam industry. Kashmir

is producing very delicious and good 
kinds of fruit  I do not know  why 
attention has not been paid to that L* 
we have a jam factory near  about 
Pathankot, all the fruit of Jammu and 
Kashmir could be utilised.

Shri Ansar Harvanl (Fatehpurj: 
That is dealt with by the Food and 
Agriculture Ministry.

Shri Ajit Singh Sarhadi: This can
veiy well be looked after by the Min­
istry of Commerce and Industry.

Shri Ansar Harvani: No, they  do 
not

Shri Ajit Singh Sarhadi:  The last
point I want to make pertains to a 
centre for forward contract in  gur. 
It relates to the constituency of my 
hon friend. Ch. Ranbir Singh.  He 
also referred to it in his speech on 
the Demands for Grants of the Food 
and Agriculture Ministry, but  then 
objection was raised on the  ground 
that it pertained to the Ministry  of 
Commerce and Industry  Now, sanc­
tion has  been given  for  the for­
mation of 4 centres in UP and one 
at Delhi.  It has been considered that 
Delhi and Pumab are one. Punjab is 
considered as the second biggest  gur 
producing State  and Rohtak is  the 
centre.  There is no reason why  we 
should have the forward  contract 
centre at Delhi which is at one cor­
ner  Why should it not be at Rohtak 
which is a central place?  The  hon. 
Minister will appreciate that in the 
matter of the establishment of a for­
ward contract centre for cotton seeds. 
Abohar was rejected, as it was in one 
corner, and  the place  chosen  was 
Bhatinda  In the report, it is men­
tioned that Abohar was rejected  be­
cause it was in one comer.  Delhi is 
considered to be a corner of Punjab, 
yet  it has been accepted  whereas 
Rohtak has been rejected.

So I would draw the attention  of 
the hon. Minister to these facts and 
commend the work of the  Ministry 
and support the Demands.
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Uni K. Nw jm m m j  (Pertya- 
kulam): Mr. Speaker, Sir, first of ail, 1 
thank you for giving me an oppor­
tunity of speaking here.  After gett­
ing freedom for our country,  every 
Ministry has focussed its entire atten­
tion on developing our motherland in 
many ways As a result of this, India 
has improved a hundred-fold in every 
direction.  The world is watching the 
wonderful progress we make with our 
poor capital, foreign assistance frcm 
friendly countries, manpower  and 
natural resources.  We all know tnat 
the cuts in the foreign exchange have 
made it difficult for the Commerce and 
Industry  Ministry to import  raw 
materials and capital goods.

It is not out of place to mention 
here that due to  the shortage  of 
foreign exchange, there was a decline 
in  production in some  industries. 
Special steps should be taken to solve 
the foreign exchange difficulties  in 
the development of small scale indus­
tries.  The success of khadi and vill­
age industries and handicrafts  de­
pends on the administrative organisat­

ion entrusted with the task of  ex­
ecuting the plans  The National Ex­
tension Service and  the Community 
Projects, which have spread all over 
the country extensively may be utilis­
ed profitably in this connection  The 
Community Project authorities should 
see that at least 10 artisans in every 
mother village can get trained  it. 
cottage industries on modern lines and 
the villagers are inoculated with the 
spirit of a new life.

The administrative set up in  the
higher level is all right, but in  the
lower strata it is not so.  The village 
merchant finds it difficult to obtain a 
licence, and the village artisan cannot 
even  get necessary financial  aid.
These difficulties  may be eradicated 
very easily if sufficient atention  is 
paid by the department.  Generali'’ 
speaking, in every line there Is grod 
progress in spite of the fact that this 
Ministry has to discharge its duties 

widely.

I would like to say a few  word* 
pm>ywni«ig the plantation industries

By constituting the Tea and  Coffee 
and  Rubber  Boards,  these  indus­
tries have improved to a great extent. 
Facing  so many  difficulties,  these 
planters are getting fair prices  i„ 
ineir produce.  All the Boards ui 
working satisfactorily.

I  represent the Periyakulam  con­
stituency containing many cardamom 
plantations.  So I want to say some­
thing  about cardamom and  the 
Cardamom Board to be newly form­
ed.  What made Columbus circum­
navigate the world; why did  Vasco 
de Gama sail to India?  Spices  ot 
India, especially cardamom the king 
of spices, attracted them. From time 
immemorial, Cardamom Elletana  is 
indigenous to South India and Ceylon. 
Certain spices at Amomum Kapalag 
are grown in Nepal, Viet Nam, Thai­
land and some other tropical coun­
tries.  In marketing places of  inaia 
the true cardamoms are  known  as 
small cardamom (Chota Elachi)  and 
the other as big cardamom  (Bari 
Elachi).  In appearance, shape  and 
colour and smell, they are vastly diff­
erent The smell and taste of the big 
cardamom are  different, sometimes 
resembling that of camphor.

This up-country delicate plantation 
requires a good rainfall, good  height 
and moist ever-green forest full  of 
lofty trees. It is planted in the States 
of  Madras, Kerala and  Mysore. 
Roughly  speaking, there are  more 
than 1,30,000 acres under this plan­
tation.  I had  requested the  three 
State Governments and the Director- 
General of Commercial  Intelligence, 
Calcutta, to supply me with a list of 
total acreage and quantity of  car­
damom exported to foreign countries. 
Only yesterday, I got the official in­
formation stating that the exports of 
cardamoms from  India are 34 281 
cwts. valued at Rs 3,56,74,794 in the 
calendar year 1958.

In those dark days,  the planters 
gathered the cardamoms from  the 
wild growths in the forests full  of 
elephants, tigers, bisons and  other 
wild beasts. Then, tram the base they
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purled the panicles by the hands  or 
cut them.

%
Mr. Speaker:  The hon. Member is 

aesenbing cardamom.

Shri  R.  Narayanasamy:  With so 
mucn cuiticuity  we  are  gathering 
caiaamoin in those parts

Mr. Speaker:  I agree, what is it
thai the hon. Member wants?

ban m. AUiayaiuuamy: 1 am, there­
fore giving some particulars.  Tncy 
puil tne panicles by the hands or cut 
inem. Then,  they adopted the ciude 
system in pranting and drying  Alter 
me Europeans took up this plantation, 
they  lollowed new and  scientific 
methods.  The yield has, how over, 
snown signs of serious decline  pro­
bably due to the increasing age of t e 
older plantations and the succession 
01 climatically unfavourable years

Incidentally,  the  appearance  oX 
tnnps as a major insect pest and tin 
uamage done by a virus disease in a 
dlaO be cited  The cardamoms  win 
free from any serious insect pest 01 
disease until 1935  Thanks to the then 
Imppnal and now Indian Council  of 
Agricultural Research, for sanctioning 
and financing the cardamom  surve 
in SouLh India by Mr Wilson Meyne 
ot the United Planters’ Association of 
South India m 1940, as a direct result 
of which two experimental  station* 
nave been set up in 1944

Mr  Speaker: What then does the 
hon Member want from the  Minis­
try?

Shri Satfsh Chandra: What the hon
Member is  saving  is  entirely  the 
concern of the Ministry of Agricul­
ture.

Sb-1 T B. Vlttal Rao:  Cardamom
cultivation’

Mr. Speaker: He says about a Car­
damom Boat'd

Shri Achar (Mangalore): He want* 
a Cardamom Board.

Shri R. Narayanasamy: So, I earn­
estly request the hon. Minister  ior 
Commerce and Industry to form  • 
statutory Cardamom Board lor im­
proving the plantation, preservation 
and research on cardamom, the king 
of spices, a precious commodity  of 
the producers of the South,  on the 
lines of the Tea, Coffee and Rubber 
Boards  This plantation is worthy of 
attention from the Centre—̂-as well as 
assistance  It is necessary to have a 
central organisation—without  joining 
it with other spices like cashew-nu*. 
.trecanut etc  I place this demand on 
behalf of the cardamom planters  of 
South India

Mr Speaker: Mr Kanungo

Shri Shankaraiya (Mysore):  Mv-
bore has not been given a chance* Sir

Some Hon. Members rose—

Mr Speaker:  Hon Members  will
divide all the industries among them­
selves  Mr Kanungo

Dr Melkote (Raichur): The time for 
discussion may be extended

An Hon. Member: We have  no
indu tries m U P

Mr  Speaker:  All the  Ministers
come lrom UP  Is not the  hon 
Member satisfied with the  Mimstei? 
already’

Shri Kanungo: Spices and  other 
things have spread aroma in  this 
House during this debate  I will onlv 
take a few minutes because I  will 
not dilate upon many things except
3 couple of items.

About spices, I should say that this 
has been one of the traditional items 
of export.  Lately, it has shown con­
siderable reduction.  Of course,  car­
damom itself has not shown reduction 
but other spices like pepper, turmeric
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and ginger have bhown reductions 
This is one thing which shows  how 
the pattern goes.  These are  whollv 
export  earning  commodities  The 
exports have been reduced  The  re­
duction can be attributed to  com­
petitive sources

Of course, historically, at.one time, 
this country was the only source of 
supply of these materials  But, other 
countries have now started  growing 
them and putting them m the worl 3 
market  They have been able to p-e 
duce qualities which are superior to 
ours and the pnces offered are also 
cheaper than ours  Therefore,  lila 
all other export commodities," we have 
got to bestow attention on increasing 
quantitatively and' improving  quali 
tatively these products along  with 
other products

We have to remember that in our 
:ountrv intf"nal consumption is grow­
ing and the standard of living is im­
proving, though slowly  'Therefore, 
internal demand is also another com­
peting factor in our export

1 just mentioned spices because it 
is one of the indications as to  what 
the malady is t>o far as our  foieign 
trade is concerned  Government have, 
no doubt, been taking steps for im­
proving the quality  Various incen­
tives have been provided to  these 
items as well as to many other items
l1 must be nrpt mbci  I that so far our 
trade was considered to be something 
which camc to us  After the  War, 
wo have now realised, as every othei 
nation has realised, that you  cannot 
sit back and expect trade to come to 
you, you have got to make an effort 
and get the  trade  Therefore,  re­
cently Government has been  taking 
steps for providing opportunities of 
aggressive salesmanship and providing 
other services which  will improve 
trade  In this  connection, I would 
only mention that the STC which ha; 
received some compliments in  this 
debate is one of the agencies  which 
has been serving the trade of  the

®°Untry and its creditable performance 
been acknowledged in the debate. 

~Ae institution is just two years old 
' ** the case of a trading organisation, 
£0 years is rather  a short period 
*̂e volume of trade which has been 
T̂ne in the second year is more than 
ûble of the first year  In the first 

y*ar, it was of the order of Rs  10 
CI\>res which increased to 28 57 crores 
in the second year  Apart from this 
have also got to see that it  has 

r®hdered  services  which m  the 
ĉ anged conditions of the world are 
fMremely necessary in the sense that 
link arrangements and  various 

°̂ier devices and new types of op­
portunities which have grown up after 

war, it is possible to push m the 
m&riretr 2?&rd-f0-ss‘2? stems' s/rd 

export to new countries and to new 
lirios of trade which were not there, 
êfore  We can cite the example m 
field of shoes and handicraft goo'i- 

and woolen fabrics  These are  new 
’̂ ms which have been introduced in 
new countries

Some remarks were made about the 
l̂ay m executing contracts for  the 
karter deal with the USA for manga- 
nrse ore  It has got to be remembered 
ât the deal is to be finalised with 
tho sanction of the Government of the 
other  country  through  its  own 
a&encies and almost the final consent 
°* the other Government  was given 
somewhere in March, 1959  After that 
thp qualities, timings and various other 
*actors have got to be discussed with 
that agency and our agency and I do 
nSt think that the delay is  anything 
Jl'ore than could have been expected 
Tne contract has been signed m March 
arid further details are to be worked 
Plit and then I suppose the deal will 
through  But we have to remem- 
Sr apart from this deal, that this is 
nri arrangement by which the sagging 
rnarket for manganese is being hol­
lered up  Manganese  has dropped 
Phenomenally m the world market and 
iis is one  of the services  which 
*ould not have been available to the 
cSuntry and to the trade in  general
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if the STC were not available  Here 
aga n the other service, which is not 
so prominent today but  which has 
been rendered by the  STC, is the 
opportunity for foreign buyers to look 
up to an agency where they can go in 
for long-term contracts for iron ore 
In the course of two years the STC 
has proved its capacity to handle the 
Japanese $ontracts and it has earned 
sufficient  credit  by  which  other 
countries  are  likely  to  procure 
commodities in bulk and for longer 

periods  This a service the results of 
which will be available m a few years 
Obviously,  there  has  been  some 
remark about the difficulties in cer­
tain areas  It is bound to be so  If 
'iwfc 'ttbne& -are  'fti T£siAv»t«ir*5iifc
geographical positions,  they  cannot 
compete with those which are situated 
in more favourable locations  They 
can compete if they reduce the  cost 
of production and provide  for  the 
differential between geographical posi­
tions  This is possible because today 
the sources of iron ore m South India 
have been developed largely due to 
the efforts of the STC and the only 
limit ng factor  today  is  the  non­
availability of transport facilities

Shri Panigrahi (Pun). The Railway 
Minister  says  that  the  transport 
facility is available

Shri Kannngo: The transport facili­
ties by and large are increasing but in 
certain sectors,  to  which  the hon 
Member has been directing his ques­
tions, very often there has been  a 
very peculiar position which happened 
last year  Therefore, facilities  were 
not there and therefore we cannot say 
that the region has been let down  I 
would like to emphasise that by and 
large the total export of ore has been 
increased and the increase has been 
possible because an agency like the 
STC has been  available  A fervent 
appeal and argument was made for 
the export of raw jute  The export of 
raw jute has been banned for the last 
ten years  It was banned for histori­
cal reasons  It was one of the after­

effects of Partition  Fortunately, the 
farmers of this country have risen to 
the occasion and this year, statisti­
cally, there is a surplus of jute pro­
duction but it has got to be remem­
bered that qualitatively we have to 
import a considerable quantity of jute 
for many years till our quality im­
proves  In th s case, the export can 
be justified if there is a surplus in 
the internal consumption and more ox 
production  But the argument Is put 
forward that you cannot sell unless 
you take off the duty, you cannot sell 
unless you provide incentives.  I am 
not able to agree with that The bare 
fact must be met that m the month 
of January the internal prices of raw 
’jitet >n. ’wm -n>uihli>
rupees less per maund compared to 
India

Shri  Rameshwar  Tantla  (Sikar) 
The quality is much higher than the 
Indian jute

Shri  Kanungo.  That  strengthens 
my argument  The prices were four 
rupees less for equal quality of jute 
I am not speaking  of  the superior 
quality of jute  I am speaking of the 
grades at the  bottoms  which  are 
i>quivalent to Assamese  bottoms  If 
Pakistan  can do that,  our look-out 
should be to see that we are able to 
produce jute of that particular varie­
ty or other supenor varieties  at  a 
lesser cost

Shri Mulchand  Dube  (Farrukha- 
bad)  May I know the reason for this 
high pnee?

Shri Kannngo: I have not got time 
to explain that  I am just mention­
ing that when the pnee is lower at 
a certain place, we cannot afford to 
look with confidence into going  in 
for large-scale exports  We have got 
to be careful because we are an im­
puting  country  also  Our  efforts 
should be directed towards  lowering 
the cost of production and  making 
cheaper goods  available  It is not 
from the export  angle alone.  Our
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industry is today  faced with compe­
tition team other producing countries 
where  new  capacities  have  been 
established.  Unless  we  feed  our 
industries  with  raw  materials at 
competitive  pnces  as  available  in 
other countries, our industry which 
is 80 per cent export based will suffer

18 SI Ins.

[Mr. Deputy-Speaker tn the Chair]

But, all the same, this year again 
the STC has  tried to canalise some 
exports  If it goes through and  if 
the trade co-operates, and the future 
crop is higher, then we may go in tor 
exports as well next year  But  to 
'Mae. the. <ux subsi­
dies is not to be encouraged, either 
explicit or concealed

One other  point  I  would  like 
to mention is about the handloom in­
dustry I will just read out the figures 
of rebates which have been increasing 
from year to year  In 1955-1956 it 
was Rs 169 lakhs, m the next year it 
was Rs 230 lakhs, then it was Rs 259 
lakhs and m 1958-59 it is anticipated 
to be Rs 325 lakbs  This rebate  is 
available only to a part of the produc­
tion of handlooms where fortunately 
the production has been  increasing 
The production figure  in 1952 was 
1100 million yards whereas in 1958 
it was 1798 million yards  This rebate 
is available to, for example m 1957, 
only 359 million yards

Now, the point I want to emphasise 
is this, that at this rate if you go on, 
there must be some halt somewhere 
Production is bound to increase  Pro­
duction is increasing not because of 
rebate, it is increasing  because  of 
other developmental activities, because 
of other facilities which  are  being 
provided  Therefore, we should con­
centrate more upon the developmental 
activities which have to be intensified 
so that production can increase  and 
also employment can increase  If you 
want to do that you should call  a 
halt somewhere some  day to  the 
rebates  I know it is difficult to  do

atfay with a facility, particularly  a 
financial facility, which  has  been 
mjide available  It is not that Gov­
ernment  is doing  anything  about 
abolishing the rebate anywhere now 
j am merely throwing an idea that 
thP Members of the House, the State 
Governments and the public ill gene­
ral should consider and thmk over it, 
wpether we should concentrate upon 
th®  developmental  expenditure  or 
otherwise

Sir, my time is up, and I do  not 
w£nt to take any  more time of the 
HjJuse

Shri Achar:  May I ask one ques-

ioP’

Mr Deputy-Speaker:  Order, order 
Every minute has been accounted for 
Spn Ansar Harvani

Shri Ansar Harvani.  Mr  Deputy- 
Sj?eaker, Sir, I am a great admirer of 
0̂r present Commerce and Industry 
^mister  He is a little dynamo  of 
the Congress Party and wherever he 
ls fitted he generates energy  When 
01>e year ago he became the Minister 
0f Commerce and Industry I had my 
0vvn apprehensions because 1 knew 
t̂at at least the commerce part  of 
t&e Ministry of Commerce and Indus­
try was on the verge of bankruptcy 
After the dawn of freedom, instead of 
]ncreasmg our exports and decreasing 
ox)i adverse balances of Payment, we 
ĥve increased the adverse balances 
of Payment tremendously We expect- 
LCJ that in the course of years we will 
decrease them and our financial posi- 
t!0n will be better

But, Sir, unfortunately, the picture 
t{Jl today is not very bright  It was 
0lir great Prime Minister who  once 
remarked “produce or pensh’  I  as 
B humble follower of the great Prime 
Minister will add  'export  or extin­
guish'

Export is not possible  unless  we 
ĥve got a market research service  I 
ĥve got this huge annual report  of 
ê Ministry of Commerce and Indus* 
try before me, and from this report I
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do not find that the Ministry has any 
organisation  for  market  reseaich 
which may, on the one side, increase 
the export of our traditional goods and, 
on o her side, find new markets for 
new commodities and other things 
Therefore, I will very humbiy suggest 
to the hon  Minister that he should 
set up a dynamic  export  research 
council  which will find new markets 
for our traditional goods and  which 
may increase our exports

Sir, I wish that this report  had 
indicated the targets that we have 
fixed for export to various countries 
Instead of finding the targets that we 
have fixed and the amount that we 
have achieved, all that we find is that 
a number of delegations consisting of 
officials and even bus’nessmen  went 
to various places  But no indication 
has been given  as to  what  these 
delegations have achieved, what con­
tracts they have entered into and how 
much of those contracts have been 
fulfilled

As I said, we find that our exports 
are going down  Even our traditional 
goods like manganese ore whose 50 
per cent monopoly is  held by  the 
State Trading Corporation and iron 
ore whose complete monopoly is held 
by the Stale Trading Corporation have 
gone down in the matter of  exports 
Therefore, there should be something 
wrong about our organisation  I hope 
and trust that the hon Minister  of 
Commerce and Industry and his Minis­
try will look into it.

I appeal to him that he should take 
dynamic steps to increase the export 
potentialities of this country  Unless 
we export we are likely to perish and 
we are likely to fail in  our various 
Plans.

I do not want to say much  about 
imports  But about the import policy 
I want to know whether our Govern­
ment keeps any list of  the market 
structure  We have recently develop­
ed a craze for entering into contracts 
with various countries for  producing

machineries without finding  out  the 
world  market  rates  of  those 
machineries.  We are  often  getting 
them cn deferred payment  But  we 
forget that m the next Five Year Plan, 
the Third Five Year Plan or the Plan 
after that, they may come upon us. 
Therefore  the  Government  should 
have a more  vigilant  policar  with 
regard to imports of machineries from 
various countries.  They should  find 
out the world market rates and inflat­
ed ra*es should not be allowed to be 
g ven just for the lure of being given 
the facility of deferred payments.

Mr Deputy-Speaker:  I am sorry. I 
did not tell the hon  Member  that 
he has only ten minutes

Shri Ansar Harvani: I will not take 
much time of House on this question 
of imports and expor s  I want to 
refer to the State Trading Corpora­
tion  When the Government of India 
decided to have the State  Trading 
Corporation, it was a great dynamic, 
revolutionary  and progressive  step. 
But a great dynamic,  revolutionary 
and progressive step should have  a 
revolutionary, dynamic and  progres­
sive machinery also to implement it. 
What machinery have we m the State 
Trading Coiporation a team of officers 
trained m magistracy in collectoratc* 
and file pushing m the Secretariat  I 
do not say anything  against  them 
individually, but they had hardly any 
training in the business  field.  They 
have done  wonderful  work  They 
have done satisfactory work.  I  do 
not say that they have not worked 
well  But an organisation like  the 
State Trading Corporation cannot be 
run by peoplp who have  got only 
traditions m bureaucracy.  Sometime 
back we heard that we were going to 
have a non-official as Chairman of the 
State Trading Corporation  We were 
happy to  hear  that  The  present 
Chairman is a brilliant man, a great 
officer,  a  great  civilian  I  have 
nothing to sav against him.  But he 
is Chairman of the State  Trading 
Corporation,  he  is  the  Director- 
General of Export Promotion, and he
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is Additional Secretary in the Ministry 
of Commerce and Industry.  He may 
be a very energetic and virile gentle­
man,, but 1 do not knew how he ean 
do justice to these three wives. There­
fore, 1 would suggest that a non- 
officicl should at one* be appointed as 
Chirman of the State Trading Corpo­
ration.  Apart from that,  even  the 
Managing  Director is  overworked 
Our work in the State Trading Corpo­
ration  is increasing  tremendously. 
Therefore, I would appeal that  the 
enure structure of the State Trading 
Corporation should be examined  and 
wp should see that more  Managing 
Directors are appointed there to look 
after the various departments.

Often reference is made to corrup­
tion in the various departments of the 
Government of India as well as in the 
State .Governments.  I am not going 
to make any special remarks about it, 
because I have no proof for it.  But 
then. Caesar’s wife  must  be above 
suspicion.  I wo\ild, therefore, appeal 
to the Ministry to see that no suspicion 
arises.  It is a pathetic site to see in 
Udyog Bhavan senior retired  officers, 
retired ICS  officers.  ex-Secretaries, 
Joint Secretaries, Deputy  Secretaries 
and Under Secretaries walking about 
in the corridors of the Ministry and 
visiting the Secretaries, Deputy Secre­
taries, Under  Secretaries  and other 
officers.  I do not mean to say that 
those people can corrupt our Secre­
taries or Deputy Secretaries and Under 
Secretaries.  I do not  mean to say 
that they have no right to accept jobs 
m the various business houses.  I do 
not mean to say that even  we  in 
Parliament have no right to eke out 
our scant livings.  But we should see 
that those people do not influence our 
officials and that the officials are »ot 
influenced by them.
J '

Since you have given me very little 
time,*< I dose with these remarks and 
I would congratulate Che hon. Minister 
on the work done.
». r

Mr. Depaty-Speaker;  Shri B. Das 
Gupta. If the hon. Member is as short

54 (Ai) LSD—5

and as sweet as the hon. Member who 
just now ended his speech, it will be 
good.

Shri B. Das Gupta  (Purulia):  I
hope to finish within 15

Mr. Deputy-Speaker:  Ten minutes.

Nbri B. Das Gnpta:  I thank you 
for giving me an  opportunity  for 
speaking on the Demands for Grants 
under the Ministry of Commerce and 
Industry.  I will confine myself main­
ly to the base for decentralised econo­
mic  and  industrial  structure  of 
society which, as it seems, the Gov­
ernment are very eager to provide for 
the country.

Before I come to my point, I may* 
draw the attention of the Ministry to 
tbe affairs in respect of Sindri Ferti­
liser Factor.  For shortness of time, I 
cannot  go  into  the  details  but 
this  much  can  be  said,  that 
the affairs are not happy at all there. 
Tt has become urgently necessary to 
probe into the affairs  immediately, 
without any delay.  In short, the pro­
duction has not been able to reach 
the designed capacity.  The expansion 
project has become a major failure 
The recomendations of the  experts 
are being  flouted.  Mismanagement 
has become the order  of the day. 
There are grave allegations regarding 
nepotism and favouritism which  are 
undermining the efficiency.

As for the lot of the workers,  the 
less said the better.  How are  the 
affairs being managed there?  I shall 
cite only one instance. We are sink­
ing foreign exchange  for importing 
Methanol gas.  The Mithanol  plant 
and machinery were received  from 
Germany on reparation account.  The 
value of the machinery will be Rs. 2*6 
crores to Rs. S crores.  But these at* 
lying idle for the  last  ten  years. 
These are getting rusty and worn out 
due to rain and  storm.  Bven  the 
production Ministry have  failed  to 
instal it because the management  Is 
against it I would request the Minis­
try to take up the matter, and In all
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1 think an enquiry by • Com­
mittee of some Member* of
Parliament should not be ruled out.

Further, I am  glad  to find  that 
the Ministry has now  taken  great 
interest in small-scale industries. We 
have practically no past experience in 
the field of industrialisation and so 

we have to depend on the experience 
of other countries.  Though late, it is 
good that the expeirence of USA and 
Japan has inspired the Ministry  now 
to take a lively interest in the small- 
scale industry.  The intention behind 
the expansion of small-scale  indus­
tries,  as declared,  is  laudable  no 
doubt. A small booklet on small-scale 
industries has been supplied to us. In 
the introduction it has been said:

“Small industries  provide  the 
base for an essentially decentralis­
ed industry and economic  struc­
ture of society  which  provides 
employment  for  the  maximum 
number of people”.

Hie very first thing which strikes us 
is, is the Ministry really earnest about 
providing a base for a society which 
is decentralised?  I do not think so. 
This is simply the usual  clamorous 
catchword of the Government.

Ag has  been  explained  in  the 
brochure, an industry with a capital 
of less than Rs. 5 lakhs  has  been 
termed as a small-scale industry.  Of 
course this has an important place in 
the sphere of industry no doubt. It is 
also employment  potential.  But  to 
speak of it as the base for an essen­
tially  decentralised  industrial  and 
economic structure  in India which 
provides employment for  the maxi­
mum number of people, I think,  is 
not correct.  It is misleading, because, 
in India the base for a decentralised 
structure  of  society  has  been
thoroughly  explained during  the
period from 1920 to 1948.  It is not 
the vnall'Scale industry, as has been 
termed here, but it is the  cottage 
industry as explained  by Gandhiji
that can build up the  desired  base.

Only cottage industry can  provide 
the desired base in India.  Only this 
can provide employment for the mucU 
mum number  of people.  But  the 
present Government -and the Planning 
Commission have miserably  ignored 
it, if not discarded it.

We have a Commission called  the 
Khadi and Village Industries Commis­
sion with its  counterparts  in  the 
States.  But they are simply  face- 
saving apparatuses.  The Government 
are not at all serious  about  them. 
They have not even made an attempt 
to survey the position of small-scale 
and  cottage  industries  throughout 
India. Even the sum which is provid­
ed for the village indutries have been 
reduced by Rs. 45 lakhs  this year. 
In the context of conditions in India, 
first and special emphasis should have 
been given to cottage industry but it 
has not been given.  Why?

Shri V.  T  Krishnamachari,  the 
Deputy Chairman  of the  Planning 
Commission,  in  the course  of  his 
address at the Development Commis­
sioners’ Conference at Mussoorie, has 
categorically stated that the  second 
Five Year Plan seeks to initiate  a 
process of rapid industrialisation with 
special emphasis  on heavy  capital 
goods industries and the future live 
Year Plans will carry this  process 
much further.  The whole industrial 
policy and programme, whether in the 
private  or  the  public  sector,  are 
revolving  round this.  This is  ttu> 
main driving force  of  the  whole 
industrial policy: centralisation,  and 
not decentralisation. Judging the con­
text of conditions in India, I submit 
with all the force I  command that 
unless the emphasis  is shifted  on 
cottage industry, the present  indus­
trial policy would  not be able  to 
break the vicious circle  of poverty 
which is the greatest  curse of ovr 
country.  Even a highly industrialised 
country like Great Britain, whicb has 
been called a pioneer in the field of 
industrialisation has not been able t» 
solve her unemployment problem UK
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bow. Racant figures show  that  in 
UM, the total number at rsglvteMd 
unemployed in  Great Britain was 
tlM,OQQ.  which  haa  mounted  to
420,000 in January, 1958.  In  India, 
with 40 crona of people, I do  not 
know how tar it is sensible to imitate 
and copy these highly industrialised 

countries.

I am again  quoting  Mr.  V.  T. 
ytn.hwamafhTi, who in the course of 
his speech on 10th January,  1958,

“7 crores  of villagers  remain 
without work  for 8 months  in 
the year in India.  Has includes 
mainly cultivators  in rural areas 
and not the number at unempoly- 
ed or partially employed in urban 
or industrial areas.  The  actual 
number will be much more than 
this.  But  even  this reveals  a 
staggering situation.”

In 1950-91, the Agriculture Enquiry 
Committee, m their report,  said that 
the average daily wage of a male and 
female were 17‘5  annas  and  10*3 
annas respectively.  The average  of 
both comes to 13 9 annas daily. Cal­
culating on the basis of the statements 
of the Deputy Chairman of the Plan­
ning Commission and the Agriculture 
Knquiry Committee, we And  that  7 
crores of people, mostly  cultivators, 
are losing an amount of  Ks. 1,456 
crores annually simply for  want of 
work.  This is  almost  double  the 
amount of the annual revenue of the 
Central  Government.  I  have  not 
invented this figure; I have worked it 
out on the basis  of  statements  of 
authorities.

Is there any way to provide  work 
for  these  people  except  through 
cottage industries?  This colossal and 
criminal national waste  and loss is 
due to the short-sighted policy of the 
Government.  TTieir eyes have  been 
Winded  by  the  dazzling  Euxo- 
Axaerfaan are light The Government 
is naming  from door  to door  in 
foreign countries with a begging bowl 
for resources for the Vive Year Flan,

faking for granted the incapacity of 
the people of India to make the neces­
sary earning and saving for  capital 
formation.

Mr. Deputy-Speaker  His time  is 

i«P-

ghri B. Daa Gupta: I will conclude 
i.n 2 minutes.  It is not the incapacity 
(tf fiie people, but the incapacity of 
the Government that has  failed  to 
preak the vicious circle of inactivity 
n̂d poverty of the Indian people. Let 
i&e not be misunderstood  that I am 
ĝainst  this  industrialisation  as  a 
ĥole. My contention is, we must fix 
tip the limitation sphere, and the pri­
ority for large, small and cottage in­
dustries in the context of the objec­
tive condition of India.

Mr.  Deputy-Speaker:  Now  he
should conclude;  otherwise, he  will 
pe misunderstood!  He  has  already 
taken 12 minutes.

Shri B. Das Gupta: I will conclude 
|n 2 minutes.  Utmost  priority and 
emphasis should be given to cottage 
n̂d village  industries.  I ask  the 
£rovernment to think anew; the maid- 
/num energy of the Government in the 
industrial field should be diverted and 
directed to the development of cottage 
industries in every home  in  India, 
fhis, and only fills,  can provide  a 
j-eal base for a decentralised, and at 
<he same time prosperous, economic 
structure of the society in India. Ihii 
|s the only way by which unemploy­
ment can be eliminated. It is not yet 
foo late  to reshape  our  Plan  and 
industrial programme on this basis. I 
47am the Government not to ignore 
<>r minimise this, because what I have 
spoken is the truth, the truth vindi­
cated by the Father of the Nation at 
{he cost of his own life.

Shri Nagl Beddy (Anantapur): Mr. 
peputy-Speaker,  within  the short
time I am getting, I am going to give 
<mly a few points without filling up 
{he gaps;  I hope the Ministry  will 
£11 up those gaps.  I am glad that a 
committee is being appointed  to go 
|nto the progress of the automobile 
industry, but I am sorry that not  a
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single non-official has been added to 
the committee.  I wish a few non- 
officials are added‘and then this com­
mittee should go into the working of 
the companies in general and also as 
to why there  has  been  such  an 
astounding increase in the price of 
automobiles of late and also look into 
the discontent that is growing due to 
the increase in the blackmarket price- 
of cars.  Unless thia it done, I do not 
think the committee will be able  to 
do its duty completely.

In regard to the handloom industry, 
in reply to one of my questions on 
3rd March, 19S9, Government have 
said that they have not accepted com­
pletely the peooRKaeRdatiotts made by 
a sub-conunitee  of the  Handloom 
Board in regard to handloom weavers 
who are outside the  co-operatives. 
Handloom weavers in general  and 
those outside the  co-operatives  in 
particular, are flndmg it very difficult 
to get their raw materials at proper 
rates and market their products.  It 
is very essential to give them dyes 
and yarn, which  are essential for 
them, at cheaper rates.  I hope Gov­
ernment would look into this matter. 
There  are  innumerable  complaints 
day in and day out about the increas­
ing prices of dyes.  I think Govern­
ment must be able to make  some 
arrangements to see that all handloom 
weavers are supplied with dyes and 
yarn at proper and cheaper rates, so 
that the handloom  industry would 
not vanish from our country.

There is one point that has been 
agitating the minds of hon. Members 
every year, which is discussed quite 
often, viz., the backwardness of cer­
tain States which  are  industrially 
backward.  I am sorry to find that 
Mr. Manubhai Shah, replying to the 
debate on 13-3- 195B on a resolution, 
has not understood the basic difficul­
ties of those areas. His reply, consist­
ing three points, has been a shocking 
thing to us.  I only wish his speech 
was published in full in the language 
papers of the South  If the  people

come to know of what he has said, 
they would certainly get angry.  He 
has a way of diverting the main issue 
in a sweet way; that is the  main 
trouble.  You would not be able to 
go directly into the reasoning at the 
moment he is speaking you require 
cool thinking after going home. I did 
the very same thing.  I find he has 
tried to divert the whole issue in  a 
beautiful way, saying that it is very 
difficult to catch up with the overall 
all fast industrial and  technological 
progress of the world and, therefore, 
it is very difficult  tor  the  under­
developed parts to catch up.  With 
whom?  With the technological pro­
gress of the world. We are not asking 
for catching up with the technological 
progress of America.  We are  just 
reminding the Government that even 
within these under-developed  coun­
tries than an pacts wIM have faU 
back when compaied to say, Bombay 
or West Bengal.  It is very clear that 
these areas have been falling  back 
previously, at the time of the British 
Government; it is doing  the very 
same now.  “In this context” he says, 
“it will not be right or easy to decide 
which part of India, of this great sub­
continent,  is  under-developed  or 
which is more developed.”  Accord­
ing to him, it is because of this that 
the Government has not taken a turn 
for giving more incentives  for the 
development of the  under-developed 
area.  Reasoning on these lines,  he 
concluded that day by saying “if the 
Centre tries to direct the location of 
individual units, nothing can be more 
disastrous to the unity of India than 
such a step”  I am sorry, he is not 
able to see the marked  discontent 
which already prevails, especially  in 
the South,  that the Government is 
not taking whatever step they should 
take to develop the under-developed 
areas  Already people in the South 
are talking of Dravidasthan and so 
on.

14 tos

If the unity of India is to be main­
tained, and maintained  strong; and
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people are  to be united, it is  an 
duty of tbe Government to 

aee that the under-developed  parts 
d» not fall back still further, at the 
rate at which we  are  proceeding 
Now take tbe case of Andhra.  If we 
trice the distribution of companies m 

1157-88

glut Ntaaabhai Shah: I do not want 
to interrupt the hon Member, but he 
has tried to read something which I 
have never said  What I have said 
was that generally to direct a parti­
cular project or particular unit in a 
particular  village  or a particular 
place will be difficult, because then 
there will be  a great  amount  of 
jealousy between different  villages 
and different places  But, as I said 
yesterday,  we  have  defined  the 
various regions  For instance, in the 
case of textiles, sugar  and cement 
where we see that the  area as a 
whole is  more than  sufficient,  the 
entrepreneur should go to the other 
areas But generally we cannot specifi­
cally direct individual entrepreneurs 
to go to a  particular place in  the 
country

Shri Nagi Reddy:  I have  quoted 
the very sentence, and in the order 
m which he has given, in his speech 
last time  I wish he reads his  own 
speech, which he had  delivered  on 
13-3-50

Then, coming to Andhra, as per the 
State-wise distribution  of companies, 
we in Andhra have  only 530 com­
panies when there  are 28,000  odd 
companies in the whole country  If 
we  take  the  per capita  income, 
Andhra comes twelfth, as compared 
to the  other States  When the all 
India figure of average is 326 it is 297 
in the case of Andhra  Then, if we 
go into the number of licences given 
to Andhra State in 1958 it is something 
astonishing  Out of a total of 650 
or so of licence* tor the establish­
ment and expansion  of industries, 
Andhra gets 15, I repeat 15  If the 
Government do not change its way of 
thinking, the manner in which they 
are approaching this problem  I am

sorry  to say that  the disparities 
between States will increase, instead 
of descreasing, because they are not 
applying the Industrial Policy Reso­
lution or the recommendations of the 
SRC m the proper spirit

Coming to import and export trade, 
1 find that even today the  foreign 
monopolies control  our trade to  an 
unimaginable  extent  I was  going 
through the figures that have been 
given m the Reserve Bank of India 
Bulletin and I found that in the case 
of tea, for example, their control is 
70 per cent, in the case 6t tobacco it 
is 39 per cent, other industries also 
show more or less the same position 
In the case of import of mineral oils 
it is almost cent per cent, 98 9 per 
cant  In the case of drugs and dyes 
it is more than  39 per cent  If we 
leave the import and export trade in 
the hands of foreign  companies,  if 
will not make for progress  of  the 
country,  there is no doubt about it 
Therefore,  unless  we  change  the 
pattern of the organisation, I do not 
think it will be possible for us  to 
make headway m this direction

So  far  as  import  and  export 
licences are concerned, it has become 
one of the most disgusting  features 
in our country  Almost a kind  of 
zamindan is being created  We are 
told that established  importers  and 
exporters will be given licences  Due 
to various historical factors establish­
ed importers of a few places  like 
Bombay, Calcutta or Madras  are on 
the stage already  A new  entrant 
who wants to enter the field will not 
get a chance of getting licences

Mr  Dejmty-Speaker  The  hon
Member should conclude

Shri Nagi Reddy:  I will finish m 
two minutes

There is a lot of corruption  Some 
of these people  who get  licences 
never use them  They auction them 
in the public market  It is not  so 
“public” for you to go and  imme­
diately get it  But a public market
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la a secret place ig quite * possible 
thing. I would only give one licence 
number, 062404 for Rs. 1,17,800 dated 
7-6-M.  It was given to a particular 
Government press.  It was not  used 
by them but by some private  com­
pany.  I do not want to give out the 
names.  It they want it, I can give 
it in private.  It is up to the Gov­
ernment to go into the whole ques­
tion.  Quite a number of things are 
happening  every  day  and  it  is 
becoming a kind of corruption centre. 
Therefore, Government should___

Skri Manabhai Shah:  If the hon. 
Member can give the names,  even 
outside, we shall be grateful

ghfi Nagf  Beddy:  Because  the 
Minister has asked for the name, the 
name is.............

Mr. Deputy-Speaker: He suggested 
that the hon. Member might give it 
outside, not just now.

Shri Nagl Beddy: All right.

Mr.  Depnty-Speaker:  Then  he
might conclude.

Shri Nagi  Reddy: Yes,  I will

The last point I would like to make 
is about the services of the staff  in 
the Gram Udyog Bhavan.  I am told 
that they have no service rules, their 
casual leave has been reduced from
15 to 10 days and the Shops  and 
Establisments Act does not apply  to 

I hope the Government will 
look into them and try to settle the 
matter soon.

Mr. Deputy-Speaker: I would have 
to call the Minister, because he has 
to finish by 2.40.  I am sorry, I have 
not been able to call many  other 
Members whom I wanted to call.

The MhrieUar  of  Commerce  and 
Industry (ghri Lai Wahadar ShaatH)*
Mr. Deputy-Speaker,  my colleague, 
Shri Manubhai  Shah, has  already 
deeM with the question of production

and industries. I shall, therefore, not 
go into details in regard  to thaw 
matters.  But I would like  to say 
that on the whole our production, has 
been satisfactory.  It  is  true  that 
there has been  a decline, a steep 
decline, in textiles; in sugar it  It 
not so steep.  But, in regard to moat 
of the other commodities the produc­
tion has gone up.

The pamphlet supplied to the hon. 
Members of this House clearly ghras 
list of all those items in which pro­
duction has increased and those items 
are also mentioned in which it  has 
gone down.  Shri  Manubhai  sfc«>« 
naturally  laid  emphasis—and  the
Planning Commission as well as the 
Government of India have laid great 
emphasis—on the setting up of plants 
which will produce heavy machinery, 
because the heavy machinery plant 
the foundry forge plant, which are 
being set up at Ranchi and for which 
a Corporation has been set up,  are 
undoubtedly very important as these 
plants will feed the industries which 
are in existence at present and feed 
those also which are to be set up in 
future.

Besides these, that is,  the  heavy 
machinery plant and others, we have 
to set up other industries also, like, 
aluminium, chemicals, drugs, synthe­
tic rubber et cetera.  There are the 
consumer goods industries also like 
paper, newsprint et cetera which we 
have to set up.  So, there is a wide 
scope for the setting up of new indus­
tries and it should be possible both for 
the public sector and the private sec­
tor to take interest in them.  It is 
necessary that there should be no con­
flict or clash about it.  Each should 
try to appreciate the attitude of the 
other when, as I said, there is so much 
scope.  Whether it is the Government 
or it is others, they have to put in 
their best effort to set up new indus­
tries and try to develop them.  But 
the private sector has undoubtedly to 
realise the fact that conditions have 
considerably  changed  and  If they 
have to set up industries they wf&
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have to keep the interest of the indus­
try as well ii of the workers and of 
the country in mind, il they want to 
function successfully and really want 

to develop.  I must admit that the 
younger generation among the indus­
trialists are conscious of these facts 
and I would very much like the older 
generation also to realise the import­
ance of this and function in a way 
which will not create special difficul­
ties for us.

Vven Shri S. M. Banerjee might talk 
so much against the industrialists or 
the private sector, but whenever any 
mill is dosed he comes forward and 
says that that particular mill should 
be run by the proprietor and if the 
proprietor is not prepared to work the 
mill action should be taken  against 
him or some other arrangement should 
be made..........

Shri 8, M. Banerjee (Kanpur): Gov­
ernment should take it over.

Shri Lai Bahadur Shastri: Govern­
ment should take it over,  but that 
comes later on.  His  first  demand 
always is that the particular owner of 
the industry should run it himself and, 
naturally, he finds fault with him,  I 
have no complaint against what Shri 
Banerjee says, but when he says that 
he has in his mind the fact that there 
should be greater production and that 
there should be no unemployment, the 
vital thing before us at the present 
moment is that we should increase our 
production  and  that  employment 
should increase, in any case, employ­
ment should never go down. These are 
the two basic factors and if we want 
to increase production, naturally the 
public sector will have to  play  an 
Important role in accordance with the 
objectives that we have placed before 
us.  But it should not mean that we 
will unnecessarily come in the way of 
the private sector. Those who have got 
the resources should certainly  come 
forward with those resources and try 
to help in increasing the production of 
the country. When I say all this about 
the private sector, I say so because I

consider it in the best interests of the 
country that we should take the help 
of every sector who will assist us in 
the increase of production.

But along with this 1 must say—and 
a reference was made by Shri Manu- 
bhai Shah to it—that there is a ten­
dency  towards monopoly—monopoly 
in two senses.  The big people or the 
big industrialists want to become big­
ger still. Of course, we have no legal 
sanction to stop it, but those who are 
concerned with it have to think over 
this matter and specially the Com­
merce and Industry Ministry insofar 
as the Government side is concerned. 
The point is: why should not an op­
portunity be given to the new entre­
preneurs to come in and put up new 
industries? It is true that some of the 
big industrialists have  got  certain 
advantages.  They  can  deal  with 
foreign  collaborators  much  easily. 
They can secure loans.  All that is 
there.  Yet, there is a desire amongst 
new entrepreneurs or new people to 
come up and set up new industries. 
It is true as Shri Manubhai Shah was 
saying that many new entrepreneurs 
nave come forward and have set up 
different industries.  Yet, we have to 
go much further towards that direc­
tion  Of course, generally the desire 
of growing is quite all right, but in­
sofar as our present set up and our 
economy is concerned there is hardly 
much p’ace for huge concerns  and 
companies or companies like jartos cr 
cetera. There are none like cartels at 
present in our country yet our effort 
should be to prevent it because the 
gulf or the difference between entre­
preneur and entrepreneur has to be 
reduced rather than increased. In fact, 
the other way of stopping or prevent­
ing this kind of development is the 
setting up of ancillary industries. The 
effort should be that these big mills 
or industries which have been put up 
or which may be newly put up should 
not try to  manufacture  each  and 
every item in their factory or in their 
mill. They should more or less func­
tion as an assembly plant and their 
parts, components,  tools et cetera
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should be built in smaller industries 
and smaller factories even far away 
from that area.  It is not necessary 
that they should all be set up round 
about that factory.

It might be said that transport diffi­
culties will be created. In fact, trans­
port capacity will be increased.  In 
other countries also parts, components 
and tools are brought from one place 
to another, that is, to the assembly 
plant.  Long distances are  covered. 
We should not grudge that I person­
ally think that this idea of setting up 
ancillary industries is very important 
and the desire to build everything In 
one's own factory should be curbed.

Shri Jadhav (Malegaon): Will the 
twit tfl -p-rota&tnm \>e 'ttmer 'ey triî

Shri Lai Bahadur Shastri: Ye?, be­
cause these ancillary industries will be 
small industries.  They w:ll not be as 
huge, as big as the others.

Shri HjurUh Chandra Mathur (Pali): 
May I seek a clarification?  What is 
your idea of ancillary industries? Will 
they be only under the umbrella of 
a particular industry or they will be 
catering to the various industries of 
the same nature?

Shri Lai Bahadur Shastri: Natural­
ly the latter.  They will be catering 
to the needs of all the industries which 
require the goods or machinery that 
they produce. They will not be under 
one umbrella. It all depend; on cases 
and items of products. Yet, the gene­
ral idea is that these anc’Ilary indus­
tries will be independent industries. I 
hope  that  being  small  indus­
tries, it will be possible for them to 
reduce the cost of production.

In regard to ancillary industries, we 
have not got any law or sanction. But, 
whenever we have talked with the big 
industrialists or those who have big 
concerns, they have not opposed this 
idea.  We do want that some definite 
steps should be taken in this regard 
In case we find that some legal sanc­
tion is necessary for this kind nf deve­
lopment,—I have not  fully  thought

over it,—but yet I feel—in case it is 
found that our advice, consultations 
and discussions do not lead to adequate 
results, the Government might have to 
coshe forward for some legal sanction 
so that this kind of ancillary indus­
tries are set up.  In fact, regarding 
the tendency towards monopoly and 
also towards building up huge con­
cerns, when I say  something,  my 
reasons are that I want to reduce the 
existing difference and the wide gulf 
that exists at the  present  moment 
between entrepreneur and entrepre­
neur, I might as well say,  between, 
man and man.  Our effort should be 
not to allow the gulf to increase, so 
that, a little of levelling up and level­
ling down could easily achieve results 
without stjpcialJtsrdshiiv.
to those who will be affected by it.

Shri Somani, just now, said some­
thing about the private sector being 
given some kind of freedom to come 
to terms with foreign collaborators in 
setting up industries in this country. 
As regards such joint ventures  by 
Indian and foreign concerns, the broad 
principle that we have accepted is that 
foreign investment will be given the 
highest  encouragement  in  spheres 
where new lines of production are 
to be developed or when special types 
of experience and technical skill are 
required.  According to the general 
policy, our desire naturally is that the 
majority interest in  ownership  and 
effective control of the  undertaking 
should remain in Indian hands.  But, 
this is not an inviolable rule.  So far 
as essential industries are concerned̂ 
Government generally do not hesitate 
to allow the establishment of industries 
in collaboration, provided such a pro­
posal is considered in  the  national 
interest.  That is our general policy. 
As far as I am aware, naturally, we 
make a very close scrutiny and con­
sider any proposal in its wider con­
text.  I do not think there has been 
any discouragement, or I might say, 
even great delay, in sanctioning or in 
approving of some of the important 
proposals concerning important pro­
jects.
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In this connection, I might say alew 
words about cars,  regarding  which 
Stan Rafcshwar Patel spoke the other 
day and also something was said today. 
I have not much to say on that matter 
except that, I myself sometimes leal 
that in cue the position  does  not 
improve, licensing system may have 
to be introduced  But u Shri Manu­
bhai Shah said some time ago,  and 
I entirely agree with him that the 
position can only improve if a larger 
number of cars are manufactured and 
placed in the market  We have allot­
ted a larger quota; we  have  given 
them quota for foreign exchange  It 
is hoped that during the next three 
or four months time, the position will 
improve  I cannot say  how  much 
But, the manufacturers say that it will 
definitely improve  TOie real solution 
is to manufacture more cars and place 
them at the disposal of the  public 
But, m case, the position  does  not 
satisfactorily improve, I would go to 
the length of telling the House that 
we might ultimately go over to licens­
ing the cars as was done just after the 
war The State Governments will have 
to take over that work and the licens 
mg system may have to be pursued 
and adopted  I hope that that situa­
tion will not arise  In so far as the 
manufacture of small cars is concern­
ed. the Minister of Industry, the other 
day, said that we have already set up 
a committee  It was said that the 
committee is a purely official commit­
tee  It is not quite correct to say that 
it is an official committee  It is true 
that some of the representatives of the 
Ministries are there  I do not know 
whether the Planning Commission will 
be called official or non-official  A 
representative of the Planning Com­
mission is also there  A representa­
tive of the Defence Ministry is also 
there, which is very important because 
some Members said that a represen­
tative of the Defence Ministry should 
be there, as they are trying to manu­
facture liieir own vehicles  We have 
one Shri Das Gupta, a renowned pro­
fessor of Economics, who has retired 
from the Lucknow University  He is

also on that Committee  In fact, the 
Personnel, to my mind, is quite good. 
If hon Members so desire, I  a«h 
request that Committee to meet a leer 
Members of this  House  especially. 
They can discuss whatever views they 
have. Later on, if we can get suitable 
persons, non officials, I have no 
objection and I shall be inclined to 
include a Member in that Committee. 
My feeling, however, is that he might 
be a fish out of water  The point is, 
we should have one form of Commit­
tee personnel  It is not quite correct 
to make a khichd  a mix up of many 
things in one

Shri Jadhav: It will be sweet.

Shfi Lai Bahadur Shastri: I have 
no doubt that this Committee will, on 
the whole, produce results, winch we 
will find satisfactory  That committee 
itself will go into the  question  of 
manufacture of small cars  The real 
difficulty before the manufacturers of 
our country at the present moment is 
the small number of cars that they 
have to produce or that they manu­
facture; for, the consumption is less 
The other day, a manufacturer came 
to me and said that  if  we  could 
arrange for the sale of about 15,000 to
20,000 cars of that make, he would 
gladly reduce the price by Rs 1000 
immediately, it might be reduced fur­
ther, but he said that the price woujd 
be reduced by Rs 1000 without any 
difficulty In other countries, it is mass 
production, but here the production is 
very small, and, naturally, the prices 
of cars, therefore, go up  So, that io 
another factor which will have to be 
considered and this committee might 
as well look into that

Shri S M. Banerjee: May I know 
whether any of these automobile con­
cerns are actually producmg the whole 
car or they are producmg only some 
parts and importing the rest and then 
doing the assembling?

Shri Lai Bahadur Shastri:  I ha\' 
not been able to hear the hon Mem­
ber’s question
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Mr. Depnty-Speaker: Is there any 
manufacturer who is producing cent 
per cent all the articles or components 
here or are some parts being imparted 
from outside still?

Shri Lai  Bahadur  Shastri: Then 
is no manufacturer who is manufac- 
iturlhg everything indigenously; there 
is none-  But the indigenous, compon­
ent element is gradually increasing. 
Tor example, in the case of the Ambas­
sador, I think they have readied about 
'62 to 64 per cent of indigenous produc­
tion.  Similarly, the  percentage  of 
indigenous production in other  fac­
tories is also gradually going up; they 
are having more and more of indigen­
ous production.  In fact, that is one 
of our conditions. The Commerce and 
Industry Ministry is very particular 
that every effort should be made by 
these manufacturers to increase the 
indigenous production and to reduce 
the import of parts and components 
'Which are used in the cars.

I shall now mention about what Shri 
Somani said about the tax holiday in 
regard to the development of back­
ward areas.  I personally was some­
how impressed by that idea of Shri 
Somani, but my colleague Shri Manu- 
bhai  Shah  immediately  said  that 
almost every part of the country would 
then become a backward area, because 
what a backward area is will ultimate­
ly be decided by the State Govern­
ments.  I shall not go into the details, 
'because that will take time.  What 
my bon. friend Shri Somani wants is 
that the backward areas should be 
developed and new industries should 
be set up, and some facilities should 
be given to the entrepreneurs so that 
they can put up those factories there 
and run them economically. This idea 
will have to be examined,  but  my 
opinion in this matter, so far as the 
backward areas are  concerned,  is 
somewhat different, and I shall say 
a few words about it later.

Regarding the textile industry  to 
which Shri Somani has made a refe­
rence, my difficulty is that when  I 
happen to meet the textile industrial­
ists, T get somewhat confused because

they always paint a picture which is 
somewhat gloomy.  I do not say that 
the position Is entirely bright  But 
to say that the position of the textile 
industry has deteriorated during these 
months is, if Shri Somani will permit 
me to say so, a rattier  exaggerated 
statement  It is true that the textile 
industry had fallen into the doldrums, 
but he will agree that various steps 
were taken by Government, both fiscal 
and others, and after a long time, it 
has somewhat brightened the situation. 
If my figures are right, the quantity 
of unsold stocks in October, 1968 was 
over 6 lakhs bales. Today, it is about
4 lakhs odd bales. The House will get 
a better impression when I say that 
the total unsold stocks with the m£ls 
at the present moment are only four 
weeks’ production. If both unsold and 
‘sold'  stocks  are  taken  together— 
because certain bales have been sold 
but they have not actually been deli­
vered—if we include both unsold and 
sold, sold but which has not been 
delivered, the total comes  to  seven 
weeks’ production. But the sold bales 
have only to be delivered. Therefore,
I am excluding those bales, when I 
say the quantity of unsold stocks with 
the mills at present—if my figures are 
right—is only four weeks’ production; 
and it must be said that the position 
has somewhat improved in  Kanpur 
also. Kanpur has been the most hard- 
hit and the mills there are still in 
difficulties; yet, the position there also 
has somewhat improved.

Shri Hariah Chandra M&thur: What
is the normal quantity generally lying 
with the mills?

Shri T. B. VHtal Bao: It is  about 
six to eight weeks' production.

Shri Lai Bahadur Shastri: Normally 
they have six weeks' production.

Shri Hartth Chandra Mathur:  is
it not almost normal?

Shri Lai Bahadur  Shastri:  It  is
almost normal.  But maybe, he was 
referring to Kanpur, and in Kanpur, 
there is some special difficulty.
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Aa regards the closure of mill*, that 
ia an important question, but I per­
sonally think that the position is so 
ffrMrtMtfay about these mills.  Some 
of tbe *»m« close down or threaten to 
close down; others in the meanwhile 
open and restart their work.  So, it 
is not possible for Government to see 
to it that every mill works all the 
time and always, whether it is econo­
mical or uneconomical.  As far as I 
know, in the year 1998-59 only two 
mill* had closed down.  And during 
this period in 1058-59, 11 mills have 
been completely reopened.  But it is 
true that the year 1958 has passed, 
and we are now in 1959, and three or 
four mills in Berar have given notice 
of closure or have closed down.  So, 
this situation is all the time there. 
Alter ail, in a free enterprise, it is 
not expected that  Government  will 
take responsibility for each and every 
mill, whether it is in a good condition 
or a bad condition.  Only those mills 
will be run which can work efficient­
ly, effectively and economically.  But 
from the employment point of view, 
we do take interest and our Textile 
Commissioner's organisation has been 
doing all that has been possible to 
help in the reopening of these mills, 
and due to their efforts, a number of 
notices were withdrawn by the mills.

Only the other day, a  jute  mill 
gave notice of closure in Kanpur. My 
colleague Shri Manubhai Shah took 
a special interest  In fact, the per­
son concerned had told him that he 
had taken the consent of the State 
Government and all that.  Yet,  he 
was told that we would not agree to 
it, and if he wanted loans or funds 
for the renovation of his maddnery 
etc.  Government would be prepared 
to help.  Now, that notice of closure 
has been withdrawn for an indefinite 
period.  So, in this way, whether it 
is the case of textile mills or the case 
of jute mills, we certainly try to help 
them.

It is said that the textile  will 
remain closed till they get  enough 
funds for the rehabilitation or for the 
renewal of their machinery. Recently 
the National Industrial Development

Corporation has given further facili­
ties to textile mills to take advantage 
at tbe loans given by them. Whereas 
the textile mills have not taken ad­
vantage of the facilities given by the 
N.IJD.C., the jute mills have taken full 
advantage and the position  is  that 
most of the jute mills are in a very 
good condition, they have  renovated 
their machinery and I hope they will 
certainly be better off.

As regards jute, I shall not  say 
much.  Shri  Kanungo  has  already 
spoken about it.  Shri Tan tie referred 
to the S.T.C.

Shri K. N. Panflty (Hata): May  1
ask for a clarification?  In Kanpur I 
have heard that some of the textile 
mills are going to be taken over the 
the Government  How far has the 
thing gone, and how long will it take 
to restart them?

Slui Lai Bahadur Shastri:  There
ia no question of a number of mills 
being taken over by Government  In 
fact the real problem that arose was 
ill connection with the Atherton Mills. 
As he knows, an enquiry was made, 
and the State Government have been 
agked to see what they can do to im­
plement the recommendations of the 
enquiry committee. As far as I know, 
they have almost come to a decision, 
but it will be formally communicat­
ed to us, and we will try to help them 
if they want to run  the  Antherton 
Mills.

As regards jute, it is true that the 
S.T.C. had produced a scheme for the' 
export of raw jute.  Some difficulties 
arose, I do not want to enter into the 
controversy that the balers stopped 
the export of the raw jute that Was 
purchased by them or allotted to than 
by the SlT.C.  All those difficulties 
have now been removed, and as far 
as I know, exports have started, and 
it is hoped that the exportable goods 
may be shipped by the end of tills 
month.  About 23,000 bales have al­
ready been contracted for, and  ar­
rangements are in hand for taking ef
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further export orders up to a maxi­
mum of 50,090 bale*.

The S.T.C. have organised procure* 
raent of raw jute through  the  co­
operative marketing societies in the 
selected growing areas of Bihar, Orissa, 
West, Bengal, Assam and UJP.,  and 
the total quantity ordered by the S.T.C. 
was 230,000 maunds in late January, 
1859. So, the position has considerably 
unproved, and I hope the balers will 
not have to face any special difficulty.

The price paid by the  S.T.C.  is 
Rs. 23*50 for Assam Bottom in Cal­
cutta, which is about Rs. 2 to Rs. 3 
higher than the  prevailing  market 
price  I do not know exactly what 
the position is today, but when I went 
to Bihar I was told that prices had 
looked up, and they were about one 
to two rupees higher.  So, what Shri 
Tantia said will not be quite correct. 
If we make allowance for  railway 
transport, taxes and other incident­
al charges, then the price payable by 
the S.T.C. to  co-operative  societies 
will rule, on the average,  between 
Rs. 17'36 and Rs. 22*45 per xnaund, 
depending on the area of procurement. 
On the whole, the steps taken by the 
Commerce and Industry Ministry in 
this matter have stabilised the position 
for the time being.  As regards the 
future, we will naturally keep a watch 
over it and take action as we think 
best.  I can assure Shri Tantia that 
neither the producer, nor the exporter 
will be allowed to suffer.

I wish only to say a few  words 
about small-scale industries, and then 
say something about exports, because 
there is not much time at my disposal.

8hzi Rameshwar Tantia:  The hon. 
Minister may say something about tea 
also.

An Hon. Member:  It  is tea time 
now!

Shit Lai Bahadur Shastri: I would 
like to say something about tea, but 
it will take a long time. Since he has 
mentioned it, I might merely' say that 
the position of tea, in so far as export

is concerned, as the House lawn, ha* 
considerably improved.  In, fact,  It 
has saved us .from a great difficulty, 
the difficulty of a steep decline in 
exports.  But what Shri  Tantia is 
referring to is about the development 
of the tea industry, especially in the 
Cachar area and areas where common 
tea is produced, or those areas which 
are very backward, in the South, in 
Madras as well as in Assam and pert 
of Bengal.  The real problem about 
these areas is how  to  rehabilitate- 
them, how to give them some help, 
financial assistance, so that they are 
able to develop their gardens, and also 
develop  their  quality  if  possible.

So far as high quality tea is con­
cerned, there is no  difficulty about 
financing those  gardens.  They can 
get loans from banks  without any 
difficulty. The real problem arises in 
the case of the intermediate gardens, 
and much more in the  case of the 
weaker gardens, the weakest.

So far as intermediate gardens are 
concerned, the  Reserve  Bank, the 
Chairman of thp Tea Board and re­
presentatives of the scheduled banks 
have met and discussed this matter 
and a scheme is being drawn up as 
to how to finance these gardens, and 
I think they will come to a decision 
very soon, and it will undoubtedly be 
a favourable decision.

It is in regard to the common tea 
gardens, the weaker gardens that the 
real problem arises.  Banks are not 
prepared to advance money to them 
because their crops etc., are hypothe­
cated for the working  capital and 
therefore it is not possible for them 
to get block  capital.  So, the  real 
problem before the Ministry  at the 
present moment is how to prepare a 
scheme or how to so arrange that some 
agency  is  formed which  would 
supply the necessary finance to these 
weaker or weak gardens.  The consi­
deration is going on and I can tell 
him that this thing 1.' uppermost in 
my mind.
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It is quite wrong to, suggest that 
thtap (jardens can be allowed to die. 
Otf- production of tea must increase, 
'both quality tea and common tea. We 
export about 80 per cent of common 
tea: so campion tea has its import­
ance. Thus these gardens cannot be 
allowed to die, and I have every hope 
that it would be possible  to evolve 
-aome scheme which will  help these 
areas.

As regards other facilities, recent­
ly the hon. Finance Minister in  his 
Budget has given fiscal relief to the 
tea industry.  We are  also giving 
other facilities to them, especially in 
regard to supply of fertilisers etc. So, 
I hope the tea industry will further 
grow and develop.

As regards small-scale Industries, I 
would say that they  are absolutely 
important for our country.  As some 
one rightly said, in fact it is some 
form of democracy in industry, demo- 
cratisation of industry. When'we talk 
of backward areas and my that par­
ticular areas have not been covered 
or that Government is  not paying 
proper attention to  them, we must 
realise that these problems can only 
be solved if we take more and more 
to small-scale industries.  It Is fan- 
possible to put up heavy industries in 
every part of the country.  As money 
is attracted towards those  who are 
moneyed people,  similarly,  these 
heavy industries  are  attracted to 
areas where there is power,  where 
therp is coal, where  therp is water.

All these facilities are not availa­
ble in every nook and comer of our 
country, and  the only  alternative 
therefore is to set up small scale in­
dustries.  In fact, we will  have to 
review the whole position in so far as 
the development of small scale in­
dustries is concerned.  I  personally 
feel that whatever goods which could 
'be produced in the small  industry 
sector should be clearly demarcated. 
1 do not say that there can be a very 
hard and fast rule, but yet whatever 
can be produced in the small industry 
sector must be produced  there and 
there should be no duplication about

it. so that there is no  discourage­
ment  to the  small  entrepreneur. 
Small scale industry means less of 
internal resources as well as less of 
foreign exchange.  Even in regard to 
the machinery, if we import one or 
two or five or six, here people have 
got the capacity to make such small 
machinery.  So it will save foreign 
exchange; it will also give  us more 
production and will reduce to  an 
extent our internal problem also.  I 
have a strong feeling, therefore, that 
we must go very far in this direction.

What are we to do about our em­
ployment problem?  An hon. Mem­
ber was referring to our unemploy­
ment.  Of course, the  difficulty is 
obvious. It is no doubt enormous. The 
small scale industry can come to the 
rescue of our younger  people who 
come out of our schools and colleges. 
These days there is a  rush towards 
the cities.  Every boy who passes the 
matric or intermediate  examination 
rushes to the city and wants employ­
ment there. He has no employment 
there except as a clerk or in  some 
other capacity at the desk. When I 
talk of small scale industry,  I  am 
not merely thinking in terms of cities 
or towns. I am thinking of setting up 
small scale industries  even in the 
rural areas and villages. Therefore, 
our scheme  is to have  industrial 
estates not only in big towns as  in 
Delhi or other places; we  want to 
have rural industrial  estates in the 
villages and in the  block develop­
ment areas.  At  present, we  have 
proposed that there  should be 20 
rural industrial estates.  I do  want 
that we should try this as an experi­
ment first.  Naturally, the  number 
will have to be increased considera­
bly.  But let us start with 20 in diffe­
rent  parts  of the country  and 
see how they work.  I have no doubt 
that if some financial  assistance is 
available and technical know-how is 
furnished (to our younger  people, 
they will naturally like to avail of 
these facilities and set up industries 
round about their villages. They will 
not have to go about and run for 
services.  So this scheme  will have 
to be carefully experimented  If it
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succeeds, I feel, it will have  great 
repercussions and it will undoubtedly 
be in the interest at our people.

In fact, I would suggest that the 
new entrepreneur should not have to 
face many  difficulties. He  should 
know in which industries  there is 
scope for further development and ex­
pansion. He should know where the 
necessary loans are available for his 
help and aid; then the necessary pro­
vision for foreign exchange,  if any 
equipment has to be purchased from 
foreign countries.  Then he  should 
know where training  and technical 
know-how are imparted. He  should 
also know about the .facilities regard­
ing location, and  marketing of his 

'Tuofc vtfe  vsme  'fefe 
things which a young man or entre­
preneur who wants to enter into this 
Held must clearly know, without run­
ning from one place to another, and 
it should be our  responsibility  to 
furnish him all this information  so 
that there is enough encouragement 
given to him to work in this field.

As regards  cottage  industries, I 
would merely say that it is true that 
cottage industries have their own im­
portance.  But we  cannot  proceed 
with them purely  on a sentimental 
basis for a long time. Therefore, the 
cottage industries will also have  to 
consider how they can improve their 
techniques. I am glad  that in the 
Khadi Commission as well as in the 
Planning Commission—I have read  a 
pamphlet algo—a scheme is  being 
drawn p̂ as to how through cottage 
industries the persons  who engage 
themselves in those industries will be 
able to aaxn Rs. 60—Rs. 100  per 
month. Rs. 100 apart,  I would be 
satisfied if through cottage industries, 
it would become possible for a vil­
lager or any person to  earn about 
Rs. 60 per month. I shall personally 
feel satisfied because in the context 
of the low income in our country, 
Rs. 60 is not a very small 'sum. But 
it has to be fully thought out and 
worked.  In fact, there is a concrete 
scheme.  But it has not  been exa-

I
mined by the Planning Commission or 
even by Government, because before 
it is finalised, further care and con­
sideration will have to be given by 
the Khadi Commission and our Min­
istry.

But the other aspect of it, that it 
gives partial employment, is also not 
a very small matter. I do not know 
why there should be any conflict bet­
ween heavy industries, small scale in­
dustries and cottage industries. Some­
times I feel that even the heavy in­
dustries do not like  cottage indus­
tries.  They  sometimes  attack the 
spinning wheel or Ambar Charkha. I 
was reading the other day an article 
in one of the newspapers very har­
shly objecting to the  money spent 
over Village' lrihuSines, */wftoar Xnar- 
kha etc.  The  Ambar  Charkha is 
making great  progress.  Here  two 
aspects have to be  considered. First, 
the village industry, as I said, should 
be able to pay more to those who are 
engaged in it.  Second, the  partial 
employment given by the village in­
dustry is also very vital and impor­
tant for our country.  If a villager 
or cultivator is able to  earn about 
Rs. 15—20 to supplement his income 
from agriculture, it means a lot for 
him.  Thus it gives partial employ­
ment. If it is poss’ble to make it fuller 
employment through  the  help of 
cottage industries, we should go in 
for it, slid I can assure the  Khadi 
Commission that in so far as funds 
are concerned, there will be no diffi­
culty, provided they are able to pro­
duce results.

I shall not say  anything  about 
handloom. but would  like to say a 
few words about  exports  as  the 
subject has been dealt with by many 
speakers.

Shri Ajit Sing Sarhadi said that the 
production of agricultural implements 
or machinery had gone down. I was 
looking into the pamphlet which has 
been circulated. I find that the pro­
duction has actually gone up.  Hie 
value has definit̂y increased. The 
official figures go to show that the pro­
duction has gone up.
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Ai regard* the hosiery industry, it 
has experienced sane difficulty. Shri 
Ajlt Singh Sarhadi ha* been •peak­
ing about it lor  same time.  He 
suggested tint like the bicycle manu­
facturing industry, the hosiery indus­
try should also form a combination. 
It is up to the industry to do so if it 
wants.

ghri Ajit Btngh flsrtadl: I was re­
lying on the Annual Report lor 1958- 

59.

Shri  Lai  Bahadw  Shastri:  The
latest position is available with  me 
where the production of all the items 
u mentioned.  If the hosiery indus­
try would like to form an association, 
if they want to  combine  amongst 
themselves, we welcome it and  the 
Ministry will, certainly, encourage it. 
But, I am told by Manubhaiji that a 
deputation from Ludhiana is coming 
to meet him in a day or two. 80, 
I need not go into the details and I 
think it will be best for the deputa­
tion and the Minister to  discuss it 
among themselves.

» hra.

The Deputy Minister of Food  aad 
Agriculture  (Shri A. M. Thomas):
Shri Sarhadi is the leader.

Shri Lai Bahadur Shastri:  As  re­
gards exports, it is true that the posi­
tion has been very  difficult.  If  we 
compare the first half of 1957 and the 
first half of 1958, we will see it has 
gone down  considerably. But  the 
first few months were very bad and I 
also felt greatly concerned over it The 
position, later on, has some what im­
proved.  It is true that  if we take 
the figures of 1955 or 1957, the diffe­
rence comes to about  Rs. 37 crores 
—that is the reduction. Still,  as I 
was saying, the position has improved 
to an extent because our average of 
exports during the month at Decem­
ber, November, October or Septem­
ber-41 we take  the  figures from 
September or even August last—the 
average has been  between Rs. Sf 
and Rs. 54 crores.  In fact, in Septem­

ber, it went up to the figure of Rs. 58 
crores. January has also been better.

But, what will be the  position In 
the next few months, I cannot say. 
It is said that the summer  months 
have always been difficult for exports. 
In the first period, there is a rise 
and in the next period, during these 
months, it is always lower. Anyhow, 
we cannot judge it by the figures of 
one month.  In fact, the best course 
would be to judge it by the results 
of full one year or six months, if you 
so like. But, I do not claim that tt 
would be possible tor us to step up 
exports immediately. However, I do 
not think that we should take a vary 
pessimistic view also.

Hie point is, we have to take steps 
to improve our exports. As  hon. 
Members are aware, we have taken 
some steps. The Finance  Ministry 
has been  specially  helpful. They 
have abolished the export  duty on 
many items like vegetable oil, oil­
seeds, oil-cakes and  manganese ore. 
They have reduced the export duty on. 
raw cotton and tea etc.

Similarly, there has been some re­
duction in shipping and rail freightŝ 
although I am not fully satisfied with' 
it. We are taking up the  matters 
with both the overseas shipping com­
panies and the Railway Ministry.

We have specially asked the Export 
Promotion Councils as  well as the 
Commodity Boards to look alter  the 
exports at the  commodities  with 
which they are  concerned. Up till 
now, the Commodity Boards like Tea 
or Coffee Board, have  been mainly 
concerned with internal development 
and production. Now,  they  have- 
been specially  entrusted  with the 
task ef looking alter the exports of 
these commodities also.

I would very much like that each' 
Export Promotion Council  or the 
Boards should fix targets to each des­
tination. Whatever commodity they 
are dealing with, they should divide-
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it among individual exporters, main­
tain a list or register of exporters who 
undertake these and then get plans 
prepared by each registered exporter, 
Jto attain the targets, having regard 
-to the quality  control,  settlement 
4f disputes etc. and then prepare con­
solidated estimates of the facilities re­
quired by the exporters fb fulfil the 
•targets and find the assistance of Gov- 
»eminent to such registered Exporters.

This has been done by one or two 
Bxport  Promotion  Councils. But, 
unfortunately, other Export Promo­
tion Councils have not adopted this 
.and I would, therefore, advise all the 
Export Promotion Councils to work 
-on these lines.

Our recent adjustments of patterns 
•of trade agreements will also, I hope, 
help us because we have  tried to 
reduce the unfavourable balance  of 
trade—our balance of trade was in an 
. adverse position in so far as the East 
Asian, West Asian and Middle East 
countries are  concerned.  In  our 
recent agreements or when  we go 
into the renewal of those agreements,
• our desire is that it should be seen 
that our adverse balance of  trade 
1 position is changed or converted into 
41 favourable trade balance.  Up till 
>flow, we have been importing more 
from them and exporting less.  We 
.have succeeded in the case of some of 
the countries.  Further help will be 
rendered to us by  the agreements 
which we have entered into with the 
Bast European countries.  Naturally, 
these agreements are based on rupee 
•clearance accounts.  But, it has to be 
realised that still the items of im­
portance are the traditional goods—I 
mean textiles, tea, jute goods and oil­
seeds  These are really our import­
ant items.  It is true that  we are 
able to export other  non-traditional 
.goods: but they do not fetch us enough 
foreign exchange.  So, the real pro­
blem is of these goods and we have 
to see how to step up exports of these 
-items.

If I may say so, we are still the 
r major exporters of primary  goods.

You may call them agricultural pro­
ducts like oilseeds, or even plantation 
products like tea or coffee. The mast 
important step that has to be  taken 
about oil-seeds or other cash crops is 
to increase their production.  Unless 
we increase the  production of these 
agricultural and cash crops, it will 
not be possible for us to export them 
at reasonable or competitive  prices.

Recently, I addressed a  letter to 
the Chief Ministers of States to help 
us in this matter.  It is true that the 
production of foodgrains is very im­
portant.  I do not  mean to suggest 
that foodgrains might  be affected. 
But, simultaneously with the increas­
ed production of foodgrains, we can 
certainly help in the development of 
greater production of cash crops like 
oilseeds etc. So, if we are able to in­
crease our production, internal prices 
will not go up and it will help us in 
competing with other countries in so 
far as the foreign  market is con­
cerned.  At the present moment, as 
soon as we export oilseeds, there is a 
rise in the market.  If the produc­
tion is enough, it will help in keeping 
the price-level of these products in­
ternally.

It was said by Kanungoji that we 
have entered into a barter agreement 
with USA and that agreement which 
was pending for some time has now 
been finalised.  It will  help us in 
stepping up the export of manganese 
ore.  The export of  iron  ore has 
actually gone up.  I think Mr Har- 
vani was not quite correct when he 
said that the export of iron ore has 
gone /down.  I shall merely give him 
the figure for 1955; it was 1*5 million 
tons.  In July, the STC took it over 
and from July 1958 till early 1959 
it has gone up to 2*7 million tons and 
we expect that it will reach up to 3 
million tons.  Therefore, the export 
of iron ore ha9 gone up.

# Sluri T. B. Vlttal Kao: At the cost of 
the manganese ore.
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goes to certain countries and man- 

ore goes to certain other coun­
tries.  Iron ore goes to Japan  I have 
got the figures but I do not want to 
go into them now. Anyhow  there 
has been an  improvement in  the 
balance of trade as I said  In 1857 
it was minus Rs 419 crores and today 
it is minus Rs. 800 crores  and some 
credit for this should be given to this 
Ministry  I do not say tint we have 
merely to depend upon cutting down 
the imports  But cutting down im­
ports means internal production  We 
are helping towards that. We  are 
producing goods  indigenously  and 
therefore, the imports are reduced
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In the end I have to say that there 
are only three  alternatives if you 
want to improve exports  One is, as 
Dr Krishnaswami was saying, giving 
of incentives  We do want  to give 
incentives and we have given incen­
tives  Sometimes it creates  difficul­
ties.  Only just now, Shn Somani was 
mentioning that Pakistan  had given 
greater incentives  than  India  Of 
course we cannot compete with Pakis­
tan in the matter  They have recent­
ly announced a 23 per cent currency 
retention  Out  of  this  they  can 
import whatever goods they like from 
any country  How can we do that in 
our country when there is so much 
restriction on imports9  I  must say 
that generally the industries and the 
trade have fully co-operated with us 
m this matter in so  far as the re­
duction of import is concerned They 
have never complained or  groused 
the kind of incentive given in Pakis­
tan, it is not possible for us to con­
sider  Therefore, I have to say this 
The textile industry becomes nervous 
the moment Pakistan does this or 
that  “It has done  this, so  you 
should do this; otherwise export will 
dwindle” That kmd of  an  attitude 
does not help  I say that we will al­
ways be prepared to consider giving 
more incentives provided of  course 
some result is shown

The second  alternative is  some 
voluntary scheme by  the industries

themselves to impose a levy  I  am 
glad that Dr. Krishnaswami himself 
made that suggestion.  He  said that 
the industries should levy or impose 
some kmd of a levy on themselves and 
try to compensate for the losses on 
exportable goods  I  welcome  that 
idea and I have always supported it 
But some of the big industries have 
not given serious thought to it, I am 
very sorry for that. But I know the 
bicycle manufacturers  have formed 
an export association  and  it has 
imposed a levy of Rs  10 on  each 
cycle by which they  expect to get 
about Rs 7*5 lakhs in a year Their 
idea is to subsidise Rs  10 for each 
cycle which is exported to other coun­
tries  In this way some of the other 
industries £ould have adopted this 
scheme  The electric  fan  manu­
facturers are also thinking in the same 
terms to form an  association  and 
impose a small levy and pool the re­
sources in order to compensate for 
the loss  If that sort of an effort 
is made by every industry,  it will 
certainly help them and the country
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If all this  is not done, then  the 
only alternative is compulsory export 
I do not want to say much on that 
because during the last two or three 
months I have a feeling that there is 
a great desire and enough enquiries 
have been made and inquisitiveness 
has been shown by  entrepreneurs 
towards export  They do  want to 
export their goods and commodities 
I do not, therefore, want to sound a 
note of pessimism A voluntary effort 
is always better than to introduce an 
element of compulsion in that  Of 
course if there is no alternative we 
may come before Parliament and t ike 
its sanction and some legal authority 
in order to see that a certain percen­
tage of the production is  exported, 
that will, of course, be the last alter­
native  But it creates sometimes  a 
fear among others  If you take to 
compulsory regulation, it creates some 
suspicion in the minds of our buyers 
abroad that compulsion might lead to 
deterioration m goods  I must make 
it clear that compulsory export will 
mean compulsory  pre-checking  and

54 (Ai) LSD—6.
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pre-inspection of goods  so that the 
quality will  not be  allowed  to go 
down in standards in any way.

These are  the  three  alternative, 
however, I, do hope that we will get 
the help of the Export  Promotion 
Council and the commodity  boards 
and others to help us in stepping up 
our exports.  It is a long-term policy, 
no doubt.  It is true, as Shri Harvani 
has said, that we will have ID carry 
on propaganda and  good publicity 
will have to be given.  Marketing re­
search will have to be taken up. He 
is quite right in that.  We have taken 
up these things in all  seriousness. 
Marketing research will also have to 
be done by various commodity board 
and the export  promotion council. 
They will have to send small dele­
gations and they will go out and col­
lect the necessary material.  He will 
perhaps be glad to see  the report 
which has been  published by the 
Federation of Indian  Chambers  of 
Commerce and Industry.  The dele­
gation which went out had produced 
quite a good report about marketing 
research which would be very useful 
and the Government is  also looking 
into them. These things will have to 
be done.

As regards the STC,  it 's difficult 
for the Director-General  of Foreign 
Trade to carry on the work  of  the 
STC along with his heavy work.  He 
is carrying on because we want him 
to do it.  But my idea is, if possible 
and if I can get a suitable  non-offi- 
cial, we will certainly appoint a non­
official as the Chairman of the STC. 
The STC is. unfortunately placed  in 
a position in which it is attacked by 
the private sector and also  the pri­
vate industrialists and others;  it  is 
attacked by Members of the Opposi­
tion;  it is attacked by Members  of 
our Party.... (Interruptions.)

An Hon. Member:  It should  exist 
and expand.

Shri Lai Bahadur Shastri:  There­
fore. the appointment of the Chair­

man of the STC has to be done very 
carefully.  I would, therefore, mere* 
ly say that it is engaging our atten­
tion and we will appoint a  whole­
time Chairman of the STC.

I have taken a very long time but 
I do not know what to say about the 
Company Law Administration about 
which Shri Morarka said something. 
This is the last item  on  which  I 
wanted to say something, if you will 
permit me.  May I say a few words? 
(Interruptions.)

Some Hon. Members:  Yes.

The Minister  of  Finance  (Shri
Morarji  Desai):  Encroaching  upon
Finance!

Shri Lai Bahadur Shastri:  I  am
sorry I am offending my colleague.

Shri Morarji Desai: You  are  not
offending me.

The Deputy Minister of  Food and 
Agriculture  (Shri Jl. M.  Thomas): 
The Company  Law  Administration 
was previously with him.

Shri Lai Bahadur Shastri: In  so
far as the Company Law  Adminis­
tration is concerned, it is  true  the 
Company Law  Administration  has 
been dealing with a large number of 
companies and their task has  been 
fairly difficult  The number of com­
panies is about 28,000.  The number 
of managed companies is 5,000  and 
the number of managing agencies is 
about 4,000.  So it is true that it has 
not been possible or it may not have 
been possible for the Company Law 
Administration to look into each and 
every matter of each concern.  But, 
anyhow, they have scrutinised,  they 
have  tabulated  their  accounts, 
balance-sheets  etc. and  in  many 
cases they have taken action.

One thing is quite  obvious,  that 
since this Act was framed a special 
consciousness is there  amongst  the 
shareholders.  The shareholders are 
quite conscious of their  rights,  and
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they are very keen to see  that the 
company does not  function  in  a 
wrong way or is run at a  loss  or 
there is some other golmal or gud- 
bui, whatever you may like to say. 1 
am receiving letters and representa­
tion* from shareholder*  about  cer­
tain companies  It was  not  done 
before or it was only  done  very 
rarely.  Either  the  shareholders 
themselves  or their  representatives 
are generally taking up these matters 
with the Company Law Administra­
tion or with me

Shri Morarka said that many cases 
are pendmg in the  Company  Law 
Administration  I would merely tell 
him that there were 17 cases ordered 
under the old law for  enquiry  and 
since this Act has started working 16 
more cases were taken up  Out  of 
these cases only 5 cases  are pending 
and the rest have been  disposed of 
Some of these delays are undoubted­
ly due to the office-bearers  of the 
companies or those  who  are  con­
cerned with the  companies  They 
delay matters  They do  not  come 
up and  produce  the  documents, 
balance-sheets etc  They  do  not 
-appear before the inspectors as wit­
nesses  So these things  generally 
take up a long time  Anyhow  we 
are at the present moment consider­
ing the question of appointing  new 
inspectors  our own whole-time ins­
pectors  Up till now  the  chartered 
accountants and others were ippomt- 
•ed as inopectors  When we will have 
new inspectors I am quite  certain 
that our work will be expedited But 
I might tell the House  that  they 
-should not think that  the  appoint­
ment of these inspectors will add to 
our expenditure  In fact, the amount 
that we are giving  to the  present 
inspector* is rather on the high side 
and the appointment of these whole- 
time inspectors will not increase our 
expenditure—with due apologies  to 
Shri Feroze Gandhi

I have also to *ay—it is  nothing 
new—that an assurance  was  given 
by the then Finance Minister  when 
Che House was dealing  with  the

Company Law Bill that  the loop­
holes of its provisions will be plugg­
ed and a committee  will be set up 
for gomg  into those matters  The 
committee was set up, as the House 
knows  The committee has  submit­
ted its report, the Government have 
considered the report and the amend­
ing Bill is being drafted by the Law 
Ministry  I think the draft  will be 
completed very soon  My idea is  to 
introduce the Bill in  this  session, 
and I would very much like that the 
Bill may be  referred  to a Select 
Committee m this very session itself 
Till then we will have to wait  We 
may, however, see what further steps 
are necessary especially in regard to 
th# managing agencies

Shri Morarka said that  the  Gov­
ernment has not taken action  under 
Section 324 of the Company Law Act 
It is true we have not taken  action 
but that matter  is  engaging  cur 
active consideration.  We are consi­
dering over the matter as to what is 
to be done and what action is to be 
taken in regard to the provisions  of 
that section  But his fear that if no 
action is taken  immediately  there 

will be some dislocation m the work­
ing of the present companies  or the 
renewals of managing agencies is not 
quite justified, because  we have al­
ready said that  those  companies 
which want renewal should come up 
with their applications  There  are 
certain companies whose rases  have 
come and which have not been decid­
ed.  It is true they are pending, but 
I can tell Shri Morarka  that they 
will be decided in good time  before 
the date of 15th August I960 arrnes 
But if there are certain  companies 
which do not want renewal or which 
do not put in their application before 
that date, well, naturally,  it  will 
mean that they want that the manag­
ing agency should not remain in those 
firms or concerns  If they want to 
wind up, we will certainly welcome 
it  We are  not  enamoured  of 
managing agency  But if they  will 
come up with an application  it will 
be considered and disposed  of  in 
good time
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In the meanwhile,  I have  some 
suggestions to make, which'I will do 
to the Advisory Council of the Coip- 
pany Law Administration. I do want 
that certain  principles  should  be 
observed in the matter of remunera­
tion and the life of the agency in the 
case of new  applications,  whether 
the  applications  relate  to  new 
managing agents or the  re-appoint­
ment of old ones.  I hope it is gene­
rally  understood'  that  managing 
agents can be  appointed  or  re­
appointed if the public  interest  is 
served by such appointments and  if 
the persons proposed to be appointed 
or re-appointed are fit  and proper 
persons under the meaning  of  the 
relevant grovistas* of  the Company 
Law Administration Commission.  It 
is, I hope, already clear  from  the 
provisions of Section 326.

What I want specially  is  this 
Where comprehensive  services,  as 
used to be covered in  the managing 
agents* remuneration in  the  past- 
two things are Important:  remune­
ration and period  of  renewal—are 
not being rendered, if that kind  of 
comprehensive service  is not  being 
rendered, there is a prima facie jus­
tification for reducing the maximum 
remuneration from 10 per cent to  5 , 
per cent, which is  the  maximum 
limit—10 per cent—for a  managing 
director  or a  manager.  Similarly, 
where the aggregate profits are very 
large, it would not  be unreasonable 
to have a slab system of remunera­
tion or to prescribe a  lower celling 
of remuneration than the 10 per rent 
formula.  I hope these stem  will 
have a salutary effect on  the  com­
panies as well as befit  the  share­
holders.

It would also be necessary to con­
sider a shorter period of re-appoint- 
ment for managing agents instead of 
the full term of ten years  in every 
case.  Since, under the Act,  Manag­
ing Directors may be appointed only 
for fWe years at a time, there should 
be no objection to managing agents’ 
re-appointments also  being  kept

down to five years at a  time.  The 
period can, however, in special cases- 
be extended up to ten yean on the 
recommendation of the Coqamission> 
Naturally, every case is  considered 
by the Advisory  Commission,  and. 
this advice and our suggestions will 
certainly be passed on tq  them.  I 
hope, in the context of Ifcese sugges­
tions the Commission  will  consider 
cases in so far as  the  points  for 
remuneration and the period of  re­
newal are concerned.

Sir, I have taken a long time of the 
House.  I am exceedingly thankful.

Hr. Depaty-Speaker:  Am I to put
wit. ’nation. *& *htt  'if- *iut 

House separately?

Shri S. M. Banerjee: Sir,  my hon. 
friend, Shxi Nagi Beddy  raised  » 
question about the service conditions 
of those who are working in Gram- 
odyog.  I want to know whether any 
committee was appointed  really  to 
consider their wages  and  working 
conditions.  I am referring to  those 
employees who are working in  the- 
Gram Udyog Bhavan.

Shri Lai Bahadur Shastri:  Those
cases have been looked into  some­
time back.  There was some dispute, 
and it was discussed by the  Gram 
Udyog Bhavan authorities and others. 
As far as I know it has been settled. 
If there is any fresh problem,  the* 
hon. Member should inform me.

Shri Jadhav: What about  the in­
crease in the fertiliser factory?

Mr. Depaty-Speaker: Order, order. 
Should I put any cut motion sepa­
rately?

Shri Nagi Beddy:  My cut motion*
No. 2024—Failure to pllan for  the 
development of  industrially  back­
ward States as recommended by the 
States Reorganisation Commission.

Shri  Jadhav:  My  cut  motion
No. 1986.
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llr. Deputy-Speaker: So, there are 
two cut motions to be put to the vote 
specifically.

Dr. P. Bubbarayaa (Tiruchengode): 
I would like to know what those cut 
motions refer to.

Mr. Deputy-Speaker:  Cut motion
No. 1986 is about the failure to do 
away -with the disparities in levels 
of development  between  different 
regions of tne country.  Now,  the 
question is:

“That the Demand under  the 
head Ministry of Commerce and 
Industry be reduced by Bs. 100" 
{Failure to do awav  with the 
disparities in levels of develop­
ment between different  region* 
of the country).

I would request every hon. Mem. 
her that he must now decide which

Division No. to]

Btacrjcc, Shn Pramathanath 

Stmke, Shri S. M. 

Btuructu, Shri NauaWr 

Daaaratht Deb, Shri 

Cite, Shri 

GaQtwtd, Sbn B. K.

Ohote, Shri Subnaw 

Iyer, Shn Euwan 

Jadhtv, Shr 

Kir, Shri Prabhat 

Kt'ti, Shri D.

AbdurRehnuui, l>  >
Adur, Shn 
Ajudl, Shri 
Baaappa. Shn 
Bhigat, Shri B. R.
Bhaswan Din, Shri 
Bhakt Danhan, Shn  _ 
Bhargan, Pandit Thakur Dm 
Birbal Singh. Shri 
Borooah, Shn P. C. 
ChaturwdL Shri 
Dm, ShriK.K.
Dm, Shn Shm Narayan 

Doil, Shri Monr* 1 

Dedumkh, Dr. P. S. 

tMeiJUMdtad 
Dwiradi, Shri M. L.

Gandhi, Shri Fexotc 

■<HMA.ShriK.lt.

GupU, Shri Ram Krnhn 

Hamm, Shri Amu 

Haoada, Shri Subodh 

iH«h, Shri

button he has to press.  Everytime 
we are getting complaints: a Member 
often gets up and says that he has 
pressed the wrong button or another 
Member says he has not been able 
to press it

Tl« «o firm* (Wfojt) : 

’J'TTaw JlfteT, im ^

wm £ 1 ijb  t   ̂ 11

*rjfau  arĝr trasr 1

Shri Kanungo; My push-button  is 
also not working.

Mr. Deputy-Speaker:  1 will add
two Noes then.

The Lok Sabha divided:  Ayes 32, 
Noes 106.

[IS'37 hrs.

AYES

Khadi&ar, Shri 

Xadjyin.Shri 

Kjfabaanrami, Dr. 

Kumbhar, Shri 

Maihl, Shn R. C.

Mattti, Shn 

Muienet, Shri H. N.

Nair, Shn Vuudnao 

Nath Pa, Shri 

Pamgrahi, Shri 

Parulekar, Shri

nob;

Hem Raj, Shri 

Jcdbe, Shri 
Jhunjhunwu, Shri 

JoaM, Shri A. C.

Knungo, Shri 

Kotoki, Sbri Uhdbar 

Kcakar.Dr.

Khadiwala, Shri 

Kfaimii, Shri 

Kunei, Shri 8. N.

LaMrli Shri

MafUla Ahmtd, Shrimp 

MaiWi. Shri V. S.

Masdai, Dr. Paahupnl 

MmU, Shri J, 

Mantjtngtdaa. Shri 

Maihur, Shri Hiiih CpmAt* 

Mdhtt, Shn J. R.

Mate*, Sbrimab Kristaf*

ftttfl. Shri Ninia 

Rao, Shri D. V.

Rio. Shri T. B Vittal 

Reddy, Shri Na*l 

Sahmke, Shri Baiaaaheb 

Singh, Shri L- Acbaw 

Smmdhi, Shri 

Taagamani, Shri 

Vriroi. Shri Ramil 

Warior, Shri

Mdtatt, Dr.

Muhn, Shri L K. 

Muhn, Shri S. N. 

Monrka, Shri 

Nair, Stall KutUkrlihrar 

Nantappa, Shri 

NiIhiMBl, Shri 

Niyar, Dr. Suiluli 

Nehru Shrimati Urn* 

Sawi, Shri 

Oia. Shri 

M an Oer, Sh 

Pahadia, Shri

Falehoudhuri, Shrimati 21a 

Pander, Shn K. N. 

notMttr, Shri 

Parmar, Shn Dcen Bandhu 

Pwl Shri Ralcthwtr 

Paul *uihii MnUba
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PatO, Shri B. Dhaadiba 
Badha Mahan Singh, Shri 
Bn tat, Shri 
Bmb Staaakar Lai. Shri 
Bam Mbtns Singh, Dr. 
Bamakzkhnan, Shri P. R. 
Bnana, Shri 
XaokShrijtaMMha 
Raddjr, Shri K. C.
Beddjr, Shri Rami 
Reddy, Shri Viawaoaiha 
Roy, Shri Biahwanath 
Bananiaf Suiaa. Shn 
Sadhu Ram, Shri 
Saigal, Sirdar A S.

Samantha, Shri S. C. 
Sariudi, ShriAJt Singh 
Satfah Chandra, Shri 
SatyahhamaDvri. Shrimati 

Shti 
Shankanijra, Shri 
Sharma, Pandit K. C. 
Sharma, Shri D. C 
Sharma, Shri B. C. 
Shobha, Ram, Shri 
Slddananjappa, Shri 
Singh, Shn Jane Bahadur 
Singh, Shri H. P.
Sinha. Shri B. P.
Sinha, Shri Saiya Narayan

Sinha, Shrimati Tarfcaifcwiri 
Sinhaaan Singh, Shri 
Somani, Shri 
Subbaiayaa. Dr. P.
Sumat Fraud, Shri 
Sunder Lai, Shri 
Tariq, Shri A. M. 
Thirumala Bao, Shri 
Tbomat, Shn A. M.
Thrari, Shri R. S.
Tola Ram, Shri 
Uasao Singh, Shri 
Vctsm, Shri RJC.
Varma, shri M. L 
Vyaa, ShriR-C.
Wodcyar, Shri

The motion twu negatived.

Mr. Deputy-Speaker:  The  other
cut motion—No. 2024.  I see it is not 
pressed now.  1 shall now out all the 
cut motions to the vote of the House.

All the other cut motions were put 
and negatived

payment during the year ending 
the 31st day ot March, 1960,  in 
respect of ‘Ministry of Commerce 
and Industry*”.

Demand No 2—Industries

Mr. Deputy-Speaker: The question
is

“That the respective sums not 
exceeding the amounts shown in 
the fourth column of  the order 
paper, be granted to the  Presi­
dent, to complete the sums neces­
sary to defray  the charges  that 
will come m course of  payment 
during the year ending  the 31st 
day of March, 1960, m respect of 
the heads of demands entered in 
the second column thereof against 
Demands Nos 1 to 5  and  107 
relating to the Ministry of Com­
merce and Industry”

The motion was adopted

tThe motions for  Demands  for 
Grants which were adopted by  the 
Lok Sabha are reproduced  below — 
Ed.]

Demand No 1—Ministry or Com­
merce and Industry

“That a  sum  not  exceeding 
Rs. 67,77,000 be granted  to  the 
President  to complete  the sum 
necessary to defray  the charges 
which will come  in  course  of

"That a  sum  not  exceeding 
Rs 27,22,39,000 be granted to the 
President  to complete  the sum 
necessary to defray  the charges 
which will come  in  course  of 
payment during the year ending 
the 31st day of March, 1960,  m 
respect of ‘Industries’”

Demand No  3—Salt

“That a  sum  not  exceeding 
Rs 68,07,000 be granted  to  the 
President  to complete  the sum 
necessary to defray  the charges 
which will come  in  course  of 
payment during the year ending 
the 31st day of March, I960,  in 
respect of ‘Salt’”.

Demand No 4—Com mercial Intelli­
gence and Statistics

“That a  sum  not  exceeding 
Rs 74,46,000 be granted  to  the 
President  to complete  the sum 
necessary to defray  the charges 
which will come in  course  of 
payment during the year ending 
the 31st day of March, 1960,  in 
respect of  'Commercial  Intelli­
gence and Statistics’ ”.
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Demand No.  S—Miscellaneous DE­
PARTMENTS AMD EXPENDITURE  UNDE8

not Uonmnr or Commerce and 
Industry

"That a sum  not  exceeding 
Bs 2,55,90,000 be granted  to the 
President  to complete  the sum 
necessary to defray  the charges 
which will come  in  course  of 
payment during the year  ending 
the Slst day of March, 1960,  in 
respect of 'Miscellaneous Depart­
ments  and  Expenditure  under 
the Ministry of  Commerce  and 
Industry'"

Demand No 107—Capital Outlay of 
tbe Ministry or Commerce and 
Industry

"That a  sum  not  exceeding 
Rs 14,89,90,000 be granted to the 
President  to complete  the sum 
necessary to defray  the charges 
which will come  m  course  of 
payment during the year ending 
the Slst day of March, 1960,  m 
respect of ‘Capital Outlay of the 
Ministry of Commerce and  In­
dustry’ ”

Ministry of Finance

Mr. Depnty-Speaker:  The  House
will now take up discussion on  De­
mands Nos 21 to 35 and 112 *0  118 
relating to the Ministry  of  Finance 
for which eight  hours  have  been 
allotted

Hon  Members desirous of moving 
cut motions may hand over  at  the 
Table within 15 minutes the numbers 
of the selected cut motions  I shall 
treat them as moved, if the Members 
in whose names those  cut-motions 
stand are present in the House  and 
the motions are in order.

Demand No 21—Minister of Finance

Mr.  Deputy-Speaker:  Motion
moved*

“That a sum  not  exceeding 
Rs. 1,35,71,000 be granted to the 
President to  complete the  sum 
necessary to defray the charges 
which will  coma in course  of

payment during the year ending 
the Slst day of March, 1960, in 
respect of ‘Ministry of Finance’.”

Demand No. 22—Customs

Mr.  Depnty-Speaker:  Motion
moved:

"That a sum  not  exceeding 
Rs. 3,63,52,000 be granted to the 
President to  complete the  sum 
necessary to defray the charges 
which will  come in course at 
payment during the year ending 
the Slst day of March, 1960, in 
respect of ‘Customs’.”

Demand  No 23—Union  Excise 
Duran

Mr.  Deputy-Speaker:  Motion
moved:

“That a sum  not  exceeding 
Rs 7,41,79,000 be granted to the 
President to  complete the  sum 
necessary to defray the charges 
which will  come in course  of 
payment during the year ending 
the 31st day of March, 1960, m 
respect of TTmon Excise Duties’.”

Demand No 24—Taxis on  Income

inciuding Corporation Tax, etc

Mr.  Depnty-Speaker:  Motion
moved

“That a sum  not  exceeding 
Rs 5,17,40,000 be granted to  the 
President to  complete the  sum 
necessary to defray the charges 
which will  come in course  of 
payment during the year ending 
the Slst day of March, 1960, m 
respect of Taxes on Income  in­
cluding Corporation Tax, etc’”

Dfmand No 25—Opium

Mr.  Deputy- Speaker *  Motion
moved

"That a sum  not  exceeding 
Rs 36,01,000 be granted  to  the 
President to  complete the  sum 
necessary to defray the charges 
which will  come in course  of 
payment during the year ending 
the Slst day of March, 1960, in 
respect of ‘Opium’.”
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Demand No. 2fl—Stamp*

Mr. Depaty-Speaker: Motion moved:

"That a sum  not  exceeding 
Rs. 2,56,52,000 be  granted to the 
Pres dent to complete  the  sum 
necessary to defray the charges 
which will  come in course  of 
payment during the year ending 
the Slst day of March, I960, in 
respect of 'Stamps*.*

Demand No. 27—Aunt 

Mr. Deputy-Speaker: Motion moved:

That a sum  not  exceeding 
Its. 9,69,89,000 be granted to  the 
President to complete  the  sum 
necessary to defray the charges 
which will  come in course  of 
payment during the year ending 
the Slst day of March, 1980, In 
respect of ‘AwHf.*

Demand No. 28—Currency 

Mr. Depnty-Speaker: Motion moved:

“That a sum  not  exceeding 
Us. 3,57,71,000  be granted to the 
President to complete  the  sum 
necessary to defray the charges 
which will  come in course  of 
payment during the year ending 
the 31st day of March, 1960, in 
respect of ‘Currency*.’’

Demand No. 29—Mint 

Mr. Depnty-Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 539,36,000 be granted to the 
President to complete  the  sum 
necessary to defray the charges 
which will  come in course  of 
payment during the year ending 
the Slst day of March, I960, in 
respect of 'Mint'."

Dkmand  No.  80—1Tmuotoriai,  and 

PouxccAt  Pensions

Mr. Depaty-Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 23,23,000 be granted to file 
Pres’dent to complete  the sum 
necessary to defray the charges 
which will  come in course  of 
payment during the year ending 
the Slst day of March, 1960, in 
respect of Territorial and Politi­
cal Pensions’.”

Demand  No.  31—Superannuation 

Allowances and Pensions

Mr. Depaty-Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 3,13,72,000 be granted to  the 
Pres dent to complete the  s un
necessary to defray the charges 
which will  come in course  of
payment during the year ending 
the Slst day of March, 1960, in 
respect of ‘Superannuation Allow­
ances and Pensions’.”

Demand No. 32—Miscellaneous De­

partments and Expenditure undek 

the Ministry or Finance

Mr. Depaty-Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 40,33,55,000 be granted to the 
Pres dent to complete the sum
necessary to defray the charges 
which will  come in course  of
payment during the year ending 
the Slst day of March, I960, in 
respect of ‘Miscellaneous Depart­
ments and Expenditure under the 
Ministry of Finance’.”

Demand No. S3—Planning Commis­
sion

Mr.  Depaty-Speaker:  Motion
moved:

“That a sum  not  exceeding 
Rs. 2,0837,000 be granted to the 
Pres dent to complete  the  sum 
neceasaiy to defray ibe charges
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which will  came in course  of 

jwyment daring the year ending 
tb» 81st day of Starch, 1960, in 
respect  of ‘Planning  Commis- 

■jStcax’"■jStcax’"

D m and No. 84—Miscellaneous AD­
JUSTMENTS  BETWEEN  THE  UNION
and State Governments

Hr. Deputy-Speaker: Motion moved:

"That a sum  not  exceeding 
Rs. 16,57,000  be  granted to the 
President to complete  the  sum 
necessary to defray the charge 
which will  come in course  of 
payment during the year ending 
the Slst day of March, I860, in 
respect at ‘Miscellaneous Adjust­
ments between the Union  and 
State Governments’."

Demand No. S5—Pre-partition Pay­

ments

Mr. Deputy-Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 20,09,000  be granted to the 
President to complete  the sum 
necessary to defray the charges 
which will  come in course  of 
payment during the year ending 
the Slst day of March, 1960, in 
respect  of  ‘Pre-partition  Pay­
ments’.”

'Demand No.  112—Capital  Outlay 
on India Security Press

Mr. Depvty-Speaker: Motion moved:

‘Hurt a sum  not  exceeding 
Rs. 10,08,000  be granted to the 
President to complete  the sum 
necessary to defray the charges 
which will  cone in course  of 
payment during the year ending 
the Slat day of March, 1800, in 
respect of  ‘Caoital  Outlay  on 
India Security Press'.*'

Demand No.  113—Capital  Outlay 

on Currency and Coinage *

Mr. Deputy-Speaker: Motion moved:

"That a sum  not  exceeding 
Rs. 92,52,31,000 be granted to the 
President to complete  the  sum. 
necessary to defray the charge 
which will  come in course  of 
payment during the year ending 
the Slst day of March, 1960, in 
respect of ‘Capital Outlay on Cur­
rency and Coinage’.”

D*ma»d  No. 114—Capital  Outla* 
on Mines

Mr. Deputy-Speaker: Motion moved:

‘Tftiat a sum  not  exceeding 
Rs. 44,50,000 be granted  to  the 
President to complete  the »um 
necessary to defray the charges 
which will  come in course  of 
payment during the year ending 
the Slst day of March, 1960, in 
respect  of  ‘Capital  Outlay on 
Mints’.”

d*mant> No.  115—Commuted Value 
or Pensions

Mr. Deputy-gpeaker: Motion moved:

* sum  not  exceeding 
Rs. 41,57,000 be granted to  the 
President to complete  the  sum 
neeessary to defray the charges 
which will  come in course  of 
payment during the year 
the Slst day of March, I960, in 
respect. of ‘Commuted Value  of 
Pensions’."

Demand No. 116—-Payments *0 Re- 
trenched Personnel

Mr. Deputy-8peaker: Motion moved:

“That a sum  not  exceeding 
Rs.  5,000  be  granted to the 
President to complete  the sum 
necessary to defray the charges 
which will  come In course  of 
payment during the year ending



XSS97 Demand, AFIffl, 1M0 f„ ^

[Mr. Deputy-Speaker] 

the 31st day of March, I860, in 
respect of ‘Payment* to Retrench­
ed Personnel*."

Demand  No. 117—Othxr  Capital
Outlay of tbs Monsnnr or Finance

Mr. Deputy-Speaker: Motion moved:

‘That a sum  not  exceeding 
Rs. 59,35,79,000 be granted to the 
President to complete  the  sum 
necessary to defray the charges 
which will  come in course  of 
payment during the year ending 
the 31st day of March, 1960, in 
respect of ‘Other Capital Outlay 
of the Ministry of Finance’."

Demand No. 118—Loans and Ad­

vances by the  Central  Government

Mr. Deputy-Speaker: Motion moved:

"That a sum  not  exceeding 
Rs. 1,94,33,28,000 be granted to the 
President to  complete the  Bum 
necessary to defray the charges 
which will come  in  course  of 
payment during the year ending 
the 31st day of March, 1960, In 
respect of ‘Loans and Advances 
by the Central Government’."

Shri Prabhat Kar (Hooghly): Mr. 
Deputy-Speaker, Sir, the Ministry of 
Finance is a most important Ministry 
which has to supply, if I may say so, 
the life-blood of the economic struc­
ture of the country.  It has to mobi­
lise our resources and to utilise them 
in the best possible way.  But I  am 
sorry to say that the Ministry suffers 
from lack of imagination and  conse­
quently from the ailments'  of  un­
planned approach.

Mr. Deputy-Speaker: Order,  order. 
Monbers ought not stand in the pas* 
sages and be talking to other Mem­
bers. Those who want to go out may 
do so quietly.

Shri Prabhat Kar:  This disease is 
visible almost in every branch start­
ing from budgeting. It exists In taxa­
tion, spending low and even  in  the 
collection of revalues.  When I say 
that this disease is visible in  every

branch and when we are now on the 
threshhold of the fourth year, of the- 
second Five Year Plan—it is expect­
ed that the budget which is framed 
by the Finance Minister should not 
suiter from an unplanned  approach 
and also should not suffer  from ex­
cessive supplementary  grants.  For 
all the Ministries taken together, the 
surrenders come to 49'25 per cent in 
1953-54, 41-50 per cent,  in  1954-55, 
27-63 per cent, in 1955-56 and 38*93“ 
per cent in  1957-58.  This  clearly 
manifests that the  total is 50 per 
cent  I can give you the instances 
where the surrenders or the savings 
come to 70 or 80 per cent of the total 
grant of the particular Ministry.  In 
the latest appropriation accounts  of 
the Home Ministry, under the  head 
57—Social Welfare Directorate  and 
Miscellaneous Expenditure—the  sav­
ing comes to Rs. 25,93,000, out  of 
Rs. 34,21,000 voted.  Under the head 
43—Industries and  Supplies—out of 
Rs. 13 lakhs  voted, the saving is 
Rs.  6,59,000.  In  the Ministry  of 
Labour, in  Grant  No. 71, out of 
Rs. 34,40,000  voted, the  saving is 
Rs  11,98,000.  In the Ministry  of 
Iron and Steel, out of Rs. 43,74,000 
voted,  the  saving  comes  to 
Rs. 16,38,000, Le. 37 per cent.  I can 
also give you a figure where it  is 
almost cent per cent saving.

Then there are supplementary de­
mands asked for.  In the Ministry of 
Irrigation, the original  grant  was 
Rs. 9,62,000 and the  supplementary 
grant was Rs. 34,77,000.  The result 
was, when the supplementary  grant 
was asked for, it was not visualised 
that there was an excess expenditure 
of Rs. 28 lakhs.  The Finance Minis­
try is supposed to  go through  the 
demands of the various Ministries, to 
check them and see  whether  they 
are in a  position really to  spen* 
that amount during  that particular 
year, and then place it before  the 
House.  Under the present  system, 
the Finance Minister fails to see  to 
it whether the particular Ministry is 
in a position to spend  the amount 
which Is asked for.  It raises  un­
necessary hopes in the minds of the
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people that  such a big amount is 
going under a particular head,  but 
after the year, 80 or 70 per cent of 
it is sent beck. This is clearly telling 
the people things which are not cor­
rect.  This is the failure on the part 
of the Finance Ministry, because  in 
a planned  economy,  the  budget 
should reflect actually what the Mi­
nistry is capable  of spending  and 
only that should be asked for.  If 
need be, they can come for a supple­
mentary grant  We find that supple­
mentary grants are coining before tne 
House off and on.  They should not 
provide for the amount which  the 
various Ministries are not in a posi­
tion to spend.

There is no planning  in taxation 
policy also, because what one Finance 
Minister imposes, the successor takes 
away without giving any rhyme or 
reason.  This has been the case not 
in this particular budget alone,  but 
in the last few years.  In 1947, the 
capital gains tax was imposed,  but 
it was withdrawn in 1949. The busi­
ness profits tax imposed in 1947 was 
withdrawn in 1950.  Again the capi­
tal gains tax was imposed in 1955. 
From Rs. 3,000, the income-tax base 
was raised to Rs. 4,200.  The reason 
given by the then Finance Minister 
was considered by the House to be very 
reasonable.  When the next Finance 
Minister comes and says it should be 
pushed back to Rs. 3,000, again  the 
House agrees with the reason  given 
by that Finance Minister.  I do not 
understand  how  the  successive 
Finance Ministers place their  argu­
ments and convince their party mem­
bers that this is 1he correct way.

Shri  Merarji  Desal:  When the 
House agrees, there is no question of 
party.

nut Pxabhat Kar: They do it  be­
cause they have got a huge majority 
in the House,  Regarding  Wealth, 
Tax, the recent Finance Minister, Shri 
T. T. Krishnamachari said:

‘7 do fed, as X said before, that
with the particular  composition

of companies in  this  country, 
with the large amount of control 
with particular groups, it would 
not be possible for me to elimi­
nate companies and go on levy­
ing it on the individual.  After 
all, it would be the individuals 
who have a wealth of 2-5 lakhs 
of rupees,  and  would  be the 
largest number,  that, would  be 
really owning these  companies, 
and they should not be eliminat­
ed.  So, we have made this pro­
vision."

He said that out of Rs. 12 crores, 
Rs. 61 crores will  come from the- 
companies. He said:

“My  original  estimate  was 
Rs. 15 crores made up of Rs. 0 
crores from companies and Rs. 6 
crores from individuals and 
undivided  families.  With  the 
concessions now made for  com­
panies and for losing companies, 
the receipts from companies will 
come down to about Rs. 61 crores."

But in a simple sentence, our  pre­
sent Finance Minister says:

“I propose, therefore, to abolish 
the wealth tax on the companies 
and the excess dividends tax.”

Here there was a fight  The recent 
Finance Minister said that he would 
rather try to  influence the Cabinet 
and withdraw the Bill if the wealth 
tax is not imposed on companies. But 
the present Finance Minister has re­
moved the tyealth tax almost by an 
innocuous sentence,  without giving 
any rhyme 'or  reason.  I am quite 
sure that he has got the majority of 
his party behind him and this parti­
cular concession  to the companies 
will be granted.  That is a different 
thing, which we shall discuss in the 
Finance Bill.  I am only trying  to 
point out that there is no planning so 
far as taxation is concerned, because,
I should say,  it depends  on the 
whims of the successive Finance Mi­
nisters.  One  Finance  Minister 
counteracts the  arguments put  by
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previous Finance Minister  and 
imposei the tax  which was with­
drawn by the other.  This has  been 
the case with the  taxation in  the 
-variqifs  budgets.  I would  like to 
}ta}9W exactly whether it depends on 
the individual  Finance  'Minister’s 
liking or disliking or whether It  is 
because of the pressure put forward 
from persons interested.  Why  are 
jthfse changes made off and on, every 
yea!? when the budget is placed  be­
fore pie House? Why are the strong 
arguments put forward by th» for­
mer IT ip an ce Minister simply coun­
teracted J?y a sentence by tile  pre­
sent JFinanpe Minister? I would  like 
‘to'.know  reasons.  This manifests 
'that although we are in the eighth 
year of our ptynned economy, there 
. is no proper taction plan before the 
1 country and the  House.  Successive 
’ Finance Ministers  have  failed  to 
"make a proper understanding of the 
whole taxation policy.

,Coming to the Plan, the function of 
the Finance Minister is to get  re­
sources for the Plan.  I would  not 
' like to elaborate on this particular 
point at this stage.  But I would just 
like to draw his attention to that No 
.£oubt, he has been rather a success­
ful Finance Minister, going round and 
frying to get aid in order to see that 
the Plan succeeds.  I want to draw 
his attention to what Mr. Mathew J. 
Kust, Legal Adviser to the U.S. Em­
bassies and Aid Programmes in India, 
Pakistan, Burma and Indonesia  for 
the years 1951-54 has  said in his 
article styled “U.S.  Aid to India— 
how much  is enough?".  He  has 
stated:

'In this critical year of 1956, 
,the total of our .hastily improved 
leans has been 325 million dollars, 
nearly half of that sum repayable 
in badly needed dollars, and all 
repayable according  to a time­
table which bean no relation to 
the probable repayment capacity 
of any under-developed country. 
.For its part, India must imder- 
.take major agricultural  tax re­

forms to increase  its domestic
revenues but such  reforms are 
unlikely to  come  under  non- 
Communist auspices  in the ab­
sence of massive U.S. assistance 
rum.

India’s foreign exchange deficit— 
which prompted the  emergency 
US  loan  this  year—has  been 
aggravated as a  result  of  the 
international  recession.  Food 
scarcity  in  an under-developed 
country means inflation  with its 
destructive  effect  on  internal 
financing . . .

The 20 loans totalling over 500 
million dollars made by the World 
Bank to India during the  past
10 years will be largely repayable 
during the Third Five Year Plan 
(1961—66).  The I.M.F. loan of 200 
million dollars made  last  year 
must be repaid by 1962.  The 150 
million dollars loan made by the 
Export and Import  Bank  last 
spring dlso falls due dunng the 
Third Plan.  The same is true of 
the two Development Loan Fund 
loans in the amount of 175 million 
dollars, although with respect to 
these loans, India can  at  least 
choose to repay in  rupees....In 
total, the amount of  repayments 
in foreign exchange due  during 
the Third Plan period may well 
exceed one billion dollars—equal­
ling or even exceeding the amount 
of US foreign aid India will have 
received for the Second Plan.”

15-51 his.

[Pandit Thakur Das Bhaboava in the
Chair]

This is the position of  our  Plan 
resources, which we have to take into 
account.  As 1 said, this is an article 
by an American who was tike  T>g»»1 
Adviser to the US Embassy. We have 
during the Third Plan period to pay 
one billion dollars  I do not  know 
what the hon Finance Minister  will 
do and wherefrom he will be wbV to 
repay this loan and, what  is  more
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important, how fresh loans will  be 
obtained for the Third  Plan.  One 
thing we can say: we  are  almost 
going bankrupt  It will be very diffi­
cult for us to repay *11 the loans that 
we have taken during this period, as 
is being apprehended by this gentle­
man who has written this article.

Now I come to the question of the 
rising trends in prices. It is going on. 
This could have been  controlled if 
there were proper control over credit 
More than Rs. 1500 crores are there 
with the banks. Advances for specu­
lative ventures are still continuing as 
also advances against foodgrains We 
know how helpless the Reserve Bank 
has been to check the advance against 
foodgrains, in spite of their repeated 
circulars to the banks. Not only that. 
It was even suggested that steps will 
be taken against the banks.  But it 
was not effective.  Here I have got 
the proceedings of the Indian Banks’ 
Association where they say  that the 
Reserve Bank, however,  invited the 
attention of the Committee to  their 
recommendation in the circular letter 
to the banks regarding  advances to 
nee mills on a preferential basis. That 
means today the banks can advance 
money against  foodgrains.  This  is 
going on. What we would like is that 
there should be an effective control 
over the credit in order to check the 
rising trend of prices.  It is  these 
banks that help in tax .evasion; they 
help in the violation of the Foreign 
Exchange Control  Regulation.  The 
control of the Reserve Bank, as it is 
today, in spite of its genuine efforts, 
is not sufficient. We find so many 
cases  going  on—Mundhras  and 
Dalmias.  And for every case there is 
a bank behind it.  So, unless we have 
effective control of the banks  it is 
impossible to  check  it.  Further, 
Rs. 1,500 crores is not a small amount. 
I would, therefore, plead with  the 
Finance Minister that he should consi­
der the question of nationalisation of 
banks, particularly in view  of our 
Third Five Year  Plan,  for  whfcli 
resources from outside will be very 
scarce.

Along with it I would request the* 
Finance Minister to consider the ques­
tion of the general insurance. General 
insurance is one of our indirect foreign- 
exchange earners.  Today, with  the- 
development of our industries,  with- 
the increase in export and  import 
trade, if we can control general insu­
rance as also marine  insurance, it 
will be possible for us to earn some 
foreign exchange.  It is high  time 
that it is done.  What is the position- 
of general insurance  today?  It is 
almost on the verge of closing down 
Unless they are allowed to  continue 
their malpractices  they  will  close 
down.  So many of the foreign com­
panies are closing their branches with 
a view to put pressure on our Govern­
ment to relax the operation of  the- 
provisions • of  the  Insurance  Act. 
Considering the potentiality of  this 
particular branch of  insurance,  * 
would say that we should nationalise 
this industry.  Then we can save the 
employeesi save the industry and earn, 
foreign exchange. The gross premium 
income in India during 1956  was 
Rs. 24,76,59,000.  The net income dur­
ing the same year is Rs. 15,83,85,
I have not got the figures for  1957 
yet.  But I can say this is a  safe 
means through which we can  cam 
foreign exchange.  If the  Finance 
Minister will consider this aspect  of 
nationalising general insurance, it will 
save the industry also,  because now 
it is indulging in malpractices and is 
creating a situation in which on  a 
future date the  Finance  Minister 
will be forced to grant  concessions 
to the industry.

The Depsty Minister  ox  Finance 
(Shri B. R. Bh*gat): We have already 
done it in the case of life insurance.

Shri Prabhat Kar: What has  hap­
pened there is a slur on the Finance 
Ministry.  It is in your hands, that is 
the difficulty.  You do not thmk of 
nationalisation as the panacea  until 
a person at the top thinks of national­
ising the industry.  Then  again, as 
you have done in the case of  LIC, 
you hand over the nationalised indus­
try  to  persons  who  are  against
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nationalisation, and as a result there­
of all these deals are taking placc.

Now, coming to the tax  collecting 
machinery, how many cases have been 
launched against persons who  have 
-evaded tax?  There has been no pro­
gress at all.  Knowing full well that 
evasion is taking place, there has not 
been a single prosecution in  India 
against evasion of taxes.  Now  the 
amount to be collected is Rs.  287*23 
-crores. Why is it not being collected? 
Even when certificates are  issued, 
they are never being pursued, because 
there are big persons to influence the 
Government, to see that prosecutions 
are not being proceeded with. I can 
give you  not  ons  instance,  but 
hundreds of instances.  Here I  can 
give the Instance of Shri K K. Shah, 
President of the Bombay  Pradesh 
■Congress Committee  The income-tax 
officer was reprimanded for  starting 
recovery  proceedings  against  him. 
When the income-tax officer  started 
recovery proceeding, that was stopped.

No steps were  taken against  the 
present Governor of Madras for not 
filing the return of income when he 
was the Chief Minister of Assam. He 
did not file any return. Consequently 
ex-parte assessment was made for two 
years under section 23(4). No prose- 
-cution was  proceeded against  him 
under section 28(1) (A).

16 hrs

Not only that, those persons who 
are in default and who are dodging 
taxes are the persons who are grant­
ed loans by  the Industrial  Finance 
Corporation. That is how things are 
going on. If they are big persons, If 
they are influential persons they can 
easily go and see that the assessment 
made by the lower officers is reversed 
or that the  case is not  proceeded 
with.  It is not just one instance. I 
can give you many. In the case of 
Express Newspapers Limited, an as­
sessment  was made.  The company 
made the profit—it was for the assess­
ment year 1948—it paid the dividend.

an assessment was made and then It
came over for  appeal and  section 
23(a) was vacated in the year 1968.1 
do not know how all these thing* can 
happen when  we are  interested in 
collecting the revenue seriously.

The total income-tax arrears for as* 
sessees with tax demand  exceeding 
Rs. 1 lakh is Rs. 154*68 crores. Per­
sons with tax demand to the time of 
Rs. 1 lakh are very few and perhaps 
both the Department and many mem­
bers of the Ministry may know as to 
who those persons are. In spite of it, 
Rs. 154*68 crores are still pending to 
be collected—and this was given in 
reply to Unstarred Question No. 1230 
dated the 10th December, 1958. Who 
are those persons for whom there is 
so much of soft comer and so much 
of hush hush in the Finance Minis­
try so that collections are not made? 
Not only that, if they are proceeded 
with some pressure is being put so 
that the lower officers may not pro­
ceed with the matter.

Service of intimation slips: The sur­
vey circles  go round  and fill  the 
intimation slips. These are being put 
almost in a bundle. I know that there 
is not much staff to go through them. 
Today the national  income has in­
creased and there is a possibility that 
the survey circles may find out good 
cases.  But these intimation slips are 
kept in the office. Nobody cares to go 
through them because there is short­
age of staff. We do not know exac ly 
as to out of how many of these inti­
mation slips we would have been able 
to get good amount of income-tax. 
Though there is none to look into this, 
the Survey Department is going on. 
survey is going on, intimation slips 
are being filled in and put up to the 
Income-tax Department.

Then it has been said that for each 
income-tax officer and also for the 
appellate authority there ia the quota 
system. I know that a man goes there, 
appears before them and it is found 
that so far ag his return is concern'
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ed, he is not assessable.  So, he Is 
asked to file returns for the last three 
years. Although he wiH not he as­
sessable because even today he is not 
assessable, he has to submit returns 
for the past three years. Those re­
turns are filed and the quota is fulfil­
led This is how things are going on 
in appeal and the appeal quota is ful­
filled.  I know that lawyers are asked 
by the officer to file an appeal  al­
though the client will not appeal and 
an appeal will be filed and it will be 
dismissed so that the quota will be 
fulfilled.  There is a fixed quota lor 
an income-tax officer, that is, he must 
at least go through so many cases in 
a month. If you look into the working 
of the Department ....

Shri Morarji Desai: I have looked 
into it

Shri Prabhat Kar: Quota is there 
still.

Shri Morarji Desai: I will disabuse 
your mind when I reply.

Shri Prabhat Kar: That is all right 
Still, quota is there. This is how the 
quota is fulfilled.

I would therefore request that he 
must agree with us so far as all these 
forms of abuse are concerned.  He 
cannot deny the fact that tax evasion 
is there. He cannot deny the fact that 
a huge amount of tax yet remained 
to be collected  and that  there are 
arrears. I would like to know as to 
what he is doing about  it. He may 
simply dismiss our argument  saying 
that it is pure and simple an attack 
from the Opposition with a view to 
say something against the  Ministry. 
But I want to know as to what ex­
planation he has got to give for his 
not being able to collect Rs. 267*60 
crores of arrears, which is still there 
and which every year is increasing I 
want to know as to what he has got 
to say about it That he will kindly 
let us know.

Now about this question I would 
suggest that this evil can be eradi­

cated if he will kindly take the help 
of the lower employees—employees in 
the lower sections,  that means the 
clerks. I suggest that he take their 
co-operation. It  will be useful  not 
only to the Ministry or to the De­
partment but it will be useful also 
to the nation because these are the 
persons who can suggest proper mea­
sures by which you can check it If 
you take them into confidence, it will 
be easy for you to at least collect 
the amounts and eradicate the evil 
that is rampant in this particular De­
partment  You take their co-opera­
tion but you must see that they are 
satisfied so far as their demands are 
concerned

It is a fact that the high officials 
.go and stay in the bungalows of the 
big persons who are to be assessed. 
They are given,  I would  say, all 
amenities that are necessary for a big 
officer. Naturally suspicion anses that 
it is not possible for this officer who 
goes and lives with these big persons 
to do justice to the cases which are 

before him.

Shri Morarji Desai: Can he mention 
one case of an officer who has gone 
and lived with somebody like that’

Shri Prabhat Kar: I will give you 
the name

Shri Morarji Desai: I shall be grate­
ful

Shri Prabhat Kar: I shall give you 
the name I will give you not only 
the name, but also the date and the 
(place where he lived

Shri Morarji Desai: I shall be very 
grateful.

Shri Prabhat Kar: Then I come to 
this question of life insurance

Mr. Chairman: The hon. Member’s 
time is up

Shri Prabhat Kar: I  am the only 
speaker from my Party. Nobody else 
would speak.
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Me. He has already taken

30 minutes.

Shri Prabhat Kar: I wiH finish in 
two minutes’ time.

Mr. Chairman: .Even if no other hon. 
Member from hu Party speaks,  30 
minutes only could be allowed.

Shri Prabhat Kar:  So far as the
Life Insurance Corporation is concern, 
ed. the employees are agitating for the 
bonus principle.  I am quite confi­
dent that if the hon. Finance Minister 
personally takes this matter up, this 
can be settled.

Then, I would like that he gives the 
names of the 70 officers who  have 
doubled their remuneration. It  has 
been said in the morning that  is not - 
so.  But I still hold that they have.

Field workers’ service  conditions: 
Field workers are the persons  who 
bring work to the Life Insurance Cor­
poration.  These are the persons who 
are the most important men in the 
Lite Insurance  Corporation.  Their 
demand should also be considered.

I come then to the question of the 
Central Pay Commission.  I  know 
that the hon. Finance Minister will 
say, “I have said already that  the 
report will come in June." But  I 
would request him to consider that 
the condition  of the  employees in 
view of the rising trend of the prices 
of the daily necessities of life....

Shri Morarll Dessi: Prices are going 
down.

Shri Prabhat Kar: Prices are not 
going down. You know, in Delhi what 
is going on today. What is the price 
of rice?  What is the price of atta? 
What is the price of all these vege­
tables?  So far as you are concerned, 
you may not have gone to the market 
and you  do not know exactly how 
they stand. So far as we are concern­
ed. I am quite sure that all  sections 
of the House will agree with me.

Shri Morarji Desai: I buy from tbe 
same market from which he buys.

Shii Prabhat Kar: Probably he him. 
self does not go. I do not know if he 
goes. In this connection I can say that 
every section of the House will  b® 

with me.

Mr. Chairman:  Prices  are  going 
down throughout the country.

Shri Prabhat Kar. That is what is. 

being said.

Mr. Chairman: In the papers your 
will find.

Shri Prabhat Kar: It is said on the 
floor of the House but it is not so.

Shri Vasudevan Nair (Thiruvella): 
We will request  the hon.  Finance- 
Minister to check up with Mrs. Fin­
ance Minister

Shri Morarji Desat: We do not live- 
separately as they do.

Shri Prabhat Kar: Anyway, I would 
request him to consider  this aspect 
for the grant of second interim relief. 
He has already said in his Party meet­
ing about increase in civil expendi­
ture. I would kindly request him to 
take note of this heavy increase in 
the civil expenditure every year. Last 
year it was about Rs.  100 crores: it 
has gone up by Rs. 35 crores. He wilf 
kindly take into consideration this.

Lastly, I have an  appeal to the 
Finance Minister. Let him not simply 
dismiss all iry points by saying that 
this is the argument of the Commu­
nist party. He can abuse the Commu­
nist party in any manner he like3. 
That is a different question.

8hri Morarji Desai:  I have never
abused them; they are abusing me.

Shri Prabhat Kar: Let him not to­
day just give a reply in a manner 
which will not  satisfy the common' 
people. These are the problems which 
I have placed by quoting facts. Let 
him try to meet these points. It is not 
a question of its coming from us and 
so it should not be accepted. Let him 
consider and ii there is any, let hint 
amend it.

14 IMi  fer Qrmtis  IT9K>„
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Shri MararP Deeai: I agree.

Bhrl Na*i B«Uy:  For once you
agree; thanks, 

ghrl Htftt Chutti Mathar:  Mr.
Chairman, the hon. Member from the 
Communist party, who opened  the 
debate, observed that the country is 
going into bankruptcy and he raised 
doubts aa to how we are going to 
repay our debts which we have raiseJ 
from other countries. It hurts my na­
tional prestige that such observations 
should be  made when  there is no 
justification for making such observa­
tions from any quarter  whatsoever 
Could the hon. Member just point out 
to us any single instance where we 
have not discharged our obligations7 
What justification is there for makLi£ 
such an observation?  The hon. Fin­
ance Minister,  while dealing  with 
this matter previously, said that he 
was going to honour each and every 
transaction and he is going to make 
repayments,  we have been  making 
repayments, we have made provision 
(or making repayments already How 
can anybody say that this country is 
going bankrupl?  As a matter of fai+, 
it has been proved by all criteria, by 
all economic standards that the eco­
nomy of this country is very sound. 
Let us know what are those criteria 
Whâ is the position of the currency 
of this county?  Has the position <*f 
the currency of this country suffered 
anywhere7 It is as high as it could 
ever be. The economy of this country 
is very sound There is the least douht 
about it.  Even re-investment is get­
ting into stride—industrialisation anJ 
production  Whatever amounts  »e 
have taken on loan have been utilis­
ed only for developmental purposes 
All the people with whom we have 
had these trersactions have examiteJ 
each and evers scheme and have J>e*n 
satisfied with the soundness of that 
scheme. We are satisfied with  the 
soundness of the schemes.  Industrial 
production and things are going up. 
Our harvest this year is extremely 
good There should be no doubt in the 
mind of anybody I do not wish such 
doubts are mated in this country an 
that the Third Five Year Plan......

Shri KhaAilkar (Ahmednagar): M»-y 
I point out, Six, so lax as industiial 
Production  i«,  concerned,  the hon 
Member is incorrect. He should refer 
to the Economic Survey.

Shri Harish  Chandra  Mathnr:  I
ĥve referred to the Economic Sur­
vey. I have no doubt about industrial 
Production.  It will take me a long 
titae.  The stagnation was  a  tem­
porary stagnation, which has  taken 
the stride again.  That is what I am 
saying. If my hon. friend reads the 
latest report about investment in in­
dustry, he will find that there is a 
great revival.

Shri Khadllkar: Only in the stock 
exchange.

Shri Harish Chandra Mathnr:  The
stagnation was due to certain inherent 
reasons, certain temporary phares. We 
hvve always said that these temporary 
Phases are now passing away. It was 
Pointed out by the hon. Minister just 
n<jw that in almost all the industrial 
sectors, particularly, in the engineer­
ing industrial sector, production has 
K<>ne up  It is only in certain sectors, 
al>out which a  pamphlet  has  now 
been circulated by the  Mimstrv of 
Commerce and Industry.  They have 
clearly stated and the whole position 
is absolutely clear  With the release 
of economic forces, with the comple­
tion of the steel plants,  there is go­
ing to be a great spurt in economic 
development and it should be borne 
ii\ mind.

Shri Prabhat Kar: One  point.  I 
Ityve not at all ever said about the 
economic soundness of the country. I 
have never doubted that.  I have not 
raised that point  I have said only 
s«j far as the loans are concerned

Shri Harish Chandra Mathnr: I am
8]ad if my hon friend comes round 
t*> that  If he accepts that the eco­
nomy is sound,  I do not  think  a 
sound economy  and bankruptcy go 
tftge*her.  That may  be a  strange 
argument which may be advanced. It 
hurts my national prestige. Otherwise

54A1 LSD—7.
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I do not speak about  these  small 
points.  We know this it a very im­
portant matter.  This creates a very 
wrong climate in this country when 
there is no justification for it

He also talked about civil expendi­
ture, about which I have all the time 
been  mphasising.  If my hon. friend 
had looked at the Demands of the 
Ministry of Finance, he would find 
that it is a very refreshing contrast 
with the Demands of all other Minis­
tries. The Finance Minister has taken 
particular care to cut down civil ex­
penditure.  If he just turns to page 
4, he will find that the number of 
Joint Secretaries has been cut down 
from 8 to 6; the number of Deputy 
Secretaries has. been cut from IB to 
10; the number of Under Secretaries 
has been cut from 39 to 29; the num­
ber of Section officers has been cut 
down from 59 to 37.  Here are the 
Demands which we are discussing.  I 
think it would have been fair on the 
part of my hon. friend to give credit 
to the Finance  Minister for  taking 
this step, particularly in the Ministry 
which he is directly controlling.  It 
always becomes difficult to  retrench 
and curtail the staff in his own Minis­
try.  But, I think, one Finance Minis­
try has started quite correctly from 
his own Ministry and the criticisms 
which we have been levelling has had 
an impact on him.  I must congra­
tulate the hon. Finance Minister for 
bringing about this retrenchment and 
curtailing, particularly  in  his  own 
Ministry.

But I wish certainly to emphasise 
that this does not satisfy us, because, 
the Finance Minister’s responsibility 
does not cease with his own Ministry. 
He has got to go further and see that 
a similar  economy is effected in all 
the other Ministries.  This economy 
which has been effected in his Minis­
try is a clear indication and vindicates 
the position which  we have always 
been arguing. It clearly indicates that 
there is definite scope for such a re­
daction in all the Ministries.  Ibis

is almost reduction by 16 to 20 per 
cent  If reduction to  this tune is 
effected in all the other Ministries, 
it will mean a tremendous lot  This 
is exactly what we have been arguing 
day in and day out, from year to 
year.  X do hope that the Finance 
Min:ster will take effective steps to 
control and see that expenditure in 
other Ministries is also brought to the 
proper level.

Here, I wish to  emphasise  more 
particularly that now, we are almost 
at the end of the  discussion of the 
Demands.  This is the fag end and 
this is the last Demands that we are 
discussing.  I at least feel very guilty 
standing in this House, that we have 
not been able to give the thought and 
consideration which we should have 
given to the Demands of the various 
Ministries.  There has been a sort of 
a general roving discussion about cer­
tain policies.  We have never been 
able to examine where economy could 
be effected.  There is no such machi­
nery, as a matter of fact which en­
ables Parliament to judge where eco­
nomy could be  effected.  We  have 
just been voting all the Demands be­
cause we could not, as a  matter  of 
fact, really  apply our  mind.  Last 
year, while speaking on a similar oc­
casion, I mentioned  that even  the 
Finance Minister has  not  got  that 
financial control over the expenditure 
of the Government as he should have. 
I qouted chapter and verse from a 
speech of the Auditor and Comptrol­
ler General.  I repeat that the hon. 
Finance Minister has net got that fin­
ancial control  which  is  absolutely 
necessary, particularly in a develop­
ing economy.  I do not want his in­
terference.  I very much welcome the 
decentralisation which he has  done. 
These two things are not irreconcil­
able.  This decentralisation is to be 
appreciated in view of  the develop­
mental programme that we are going 
to execute and implement.  But, the 
financial control should be there. Ibe 
Finance Minister has not  got  that 
control.  The  Public  Accounts
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OwmmittM at this Parliament is only 
ng post-mortem. It i> only after 2, 

3, or 4, yean that things come up. 
They serve no purpose except that 
they create a sort of difficult feeling 
in the services who have got to ap­
pear before the Public Accounts Com. 
mlttee.  We are  doing  only post­
mortem.  Proper attention, 1 submit, 
is not being paid to the observations 
of the Comptroller and Auditor Gene­
ral . Those observations also come be­
fore us after a long time. The Minis­
tries are paying no proper attention 
to the observations of the Comptroller 
and Auditor General, or to the ob­
servations of the  Public  Accounts 
Committee.  I do not know of  one 
single ease. As you know, ease after 
case have been brought to light where 
a scandalous sort of thing has hap­
pened. But we do not know of one 
single case where action  has  been 
taken;  in  fact,  I  have tabled
questions to And out whether action 
has  been  taken  by  the  Ministry 
on  the  basis  of  these  reports 
which have  been  sent  to  them,
and whether any disciplinary action
has  been  taken  against  any
officer. I *> not know of any  such 
ease. This Parliament does not exer­
cise any control. ’Hiat is my  griev­
ance. We have passed  the  various 
Demands, and I do not know  whe- 
there any Member with his  hand 
upon his heart can say that he is 
satisfied with the Demands that have 
been presented before  us. I  there­
fore, think that it is very necessary 
that if  economy  is  to  be  there, 
if control is  to be  properly  exer­
cised by this Parliament,  then  this 
Parliament  should  evolve  certain 
methbds whereby such proper control 
could be exercised. I would suggest 
that a strong committee of this Par­
liament should now  be  appointed 
Even now, it can be appointed to go 
into the Demands of each and every 
Ministry; these Demands which have 
been passed should be considered as 
having been passed only tentatively. 
I wish we had  a  standing finance 
committee,  but  in  the  absence 
of  the  committee,  I  wish

that  at  least  one  committee  or 
two or three committees should  be 
appointed by this House, and X wish 
these committees should go into the 
Demands of each Group ttf Ministri­
es; we have grouped the various Min­
istries into three Groups  now;  let 
these committees go into the Demands 
of each Group and submit a report 
to this House, when we meet next, 
so that we can really know where 
economy could be effected, whether 
all this is necessary and so on. These 
committees can sit round the table 
with the Minister and the officers of 
his Ministry and find  out  whether 
the entire Demands are justified or 
not; and then the House can fruit­
fully discuss that matter.  Otherwise, 
we would be passing these Demands 
without any satisfaction to ourselves. 
It is because of the method that there 
is nb control. As I said, neither the 
Finance Minister has the control, nor 
the Public Accounts Committee  is 
effective, nor is this House effective. 
Now that our expenditure is mount­
ing up, I think proper attention should 
be paid to this matter.

Having said this regarding  finan­
cial control, I would like to say  a 
wt>rd about planning. I have been in 
this Parliament, for some years  in 
the other House, and for about two 
years in this House, but I have not 
yet been able to understand  the re­
lationship of the Planning Commis­
sion with Parliament;  I  have  not 
been able to understand the relation­
ship of  the  Planning  Commission 
with the Minister of Planning.

Shri B. R, Bhagat: Here is my hon. 
friend Shri S. N. Mishra, who is the 
link.

Shri Harfab Chandra Mathur: I do
not know what the Planning Minister 
himself represents.  What  does  he 
represent?  What-is his own position 
in the Planning Commission?  I do 
not quite know. I would like to under­
stand what the position at the Plan­
ning Minister himself is in the Plan­
ning  Commission.  Where  does  he 
stand? Is he only one of the simple 
members or is he in charge of the
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Planning Commission? I do not know 
what relationship he has with  the 
Planning Commission.

Shri Menu# Desai: The Planning 
Minister cannot be in charge of the 
Planning Commission. All the mem­
bers are in charge of the Planning 
Commission. No single member is in 
charge of the Planning Commission.

Shri  Harish  Chandra  Mathur: 
Who represents the Planning  Com­
mission? How is the Planning Com­
mission working? What is the posi­
tion of the Minister of Planning?  I 
do- not quite understand.

Shri Morarji Desai: I may just tell 
the hon. Member that the Prime Min­
ister is the Chairman of the Planning 
Commission, then there is a deputy 
chairman or vice-chairman; then, there 
are  other  members;  the  Finance 
Minister is an ex officio members; the 
Planning  Minister is an ex officio 
member.  Then, there are three other 
members. Shri Krishna Menon is also 
a member.  All  of  them work to­
gether, deliberate together, and then 
the work is done.

Shri Khadllkar: We know the con­
stitution of the Planning Commission. 
The question is'in what capacity the 
Planning Minister repesents the Plan­
ning Commission here.  We  would 
like to get it precisely defined.  We 
are not concerned here with the con­
stitution of the Planning Commission.

Shri Morarji Desai: All the questions 
which are put regarding planning will 
be replied to by him here; and when 
questions are put regarding the Fin­
ance Ministry, I shall reply to them.

Shri Khadllkar: It is  joint res­
ponsibility, so far as the present de­
bate is Concerned.

Shri Harish Chandra Mathur:  Let 
us hear from the Planning Minister 
what his own position in the Planning 
Camm ssion is.  What the hon. Fin­
ance Minister has stated is common 
knowledge; everyone knows the con­
stitution of the Planning Commission, 

and 1 am grateful to him for having

stated what is so obvious,

Shri Morarji  Desai: If  the  hon. 
Member wants him to reply, he will 
also reply here. There is no question 
of any position here.

Shri Harish Chandra  Mathur:  I
am talking about planning.  We very 
much appreciate the lead given by the 
Prime Minister and the Government 
that our Third Five Year Plan is go­
ing to be  of  the  order of  about 
Bs. 10,000 crores.

Again, I congratulate the hon. Fin­
ance Minister for having made a pro­
vision in this year’s budget not only 
to keep up the proper tempo but to 
stimulate further development and to 
go ahead in a big way. But if we are 
to go that way, I think we shall have 
to take care of certain things.

The first thing about which I have 
talked already  is financial  control. 
Now,  I wish to emphasise the need 
for economy.  I think  the  Finance 
Minister should instill a sense o* res- 
pons bility among the officers.  That 
sense of responsibility is lacking now. 
He should make the officers feel that 
they must spend only when it is neces­
sary.  Secondly, we must get the best 
return out of whatever is spent. I do 
not think any effort has been made or 
any consideration has been given to 
this matter; the administrative machi­
nery as it exists today needs a lot of 
retuning and  reorientation, reorien­
tation particularly in  regard to the 
criteria and  the  guiding  principle 
which they have to adopt.

To start with planning, I think the 
Planning Commission itself should be 
revitalised.  That is very essential. If 
we are to execute a big Plan, if we 
are to face problems of a bigger mag­
nitude, then it is extremely necessary 
that the best talent in the country is 
attracted to the Planning Commission. 
It is not that I am asking for a quan­
titative expansion of the  Planning 
Commission, but I definitely want that 
there should be a qualitative rise in 
the standards, so far as the Planning 
Commission is concerned.
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Also, re-planning will have to  be 
done so far as the Cabinet is concern­
ed  I do not understand h«w we can 
fuwtmn as we are doing at present 
It would be very much advisable if 
the Ministry of Agriculture and  the 
M>nistry of Community Development 
and Co-operation are fused into one 
The entire work of the Ministry of 
Agriculture is almost the responsibi­

lity now of the Ministry of Communi­
ty Development  and  Co-operation 
They have got all the rural institu­
tions under them, such as the panch- 
ayats, the co-operatives  and so on. 
How is the Ministry of Agriculture 
going to  function  separately?  The 
Ministry of Community Development 
and Co-operation have got the agen­
cies, they have got the people’s re­
presentatives with them  If the whole 
thing is going to function effectively,
I think it is very necessary that the 
Ministry  of  Agriculture  and  U.e 
Ministry of Community Development 

are fused together.

It is my opinion that unfortunately 
it is through sheer incompetence that 
we have failed on  the food front 
Only if an intensive and all-out effort 
is made can the food production be 
increased by about SO per cent  in 
two or three years’ time  That will 
solve all our problems  The reason 
for my talking about the food pro­
blem here is thiB  The entire Plan 
depends upon the success of our food 
policy and the  food production  If 
we can take good care of food pro­
duction, most of our difficulties would 
be over  Even the Ministry of Com­
merce and Industry cannot go on With­
out a realty good food production in 
this country, because until and unless 
rural economy is stimulated, where 
will the consumers come from?

Mr. Chairman: The hon  Member 
should try to conclude now.

Atari Fp̂   Chandra  Mathnr:  I 
thinir 1 have taken only 16 minutes.

Mr. Chairman: The hon  Member 
has taken about 20 minutes already.

Shri Harish Chandra  Mathnr:  Do
you not think that 1 can  take  30 
minutes?

Mr. Chairman: I did not say  that 
every Member shall be allowed 80 
m nutes  Shn  Prabhat  Kar  said 
that he was speaking on behalf of his 
party, and that no either Membei from 
his party was going to speak There­
fore, I allowed him 30 minutes.

The hon Member can take two or 

three minutes more

Shn  Harish  Chandra  Mathnr:
Again, speaking of  the  Cabinet  I 
wish the bifurcated Ministries of the 
old Ministry of Educat on should be 
brought together  It has created so 
many difficulties now  We who sit in 
the consultative committee from day 
to day feel how the  work  of  t.» 
Ministry is being hampered  I do not 
understand what principles were in­
volved and whether it  was only a 
question of personal adjustment  If 
we are really going to make a healthy 
progress, I think  this  re-unification 
must be done

Then I wish to raise a very impor­
tant point, namely that the services 
should be transferred from the Home 
Ministry to the Finance Ministry As 
a matter of fact, it is always under 
the Treasury  You examine the con­
stitution of all places  I do not know 
of any democratic country where the 
services are controlled by the Home 
Ministry  It is a legacy  whuh we 
have inherited <rom the  foreigners 
who wanted the Home Mimstiy to 
control the services in a  particular 
fashion, otherwise, the services must 
definitely be under the Finance Minis­
try  It will save a lot of botheration 
Now everything has to pass through 
the Home  Ministry  and  then  the 
Finance Ministry and all the inevit­
able delays are there It is hemper- 
mg the work in all the  Ministries.
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[Shri Harish Chandra Mathur]

Tliis practice obtain* not only in the 
UJL, but everywhere. Tbe Comptrol­
ler and Auditor-General has in a very 
oblique manner of course, on more 
than one occasion, referred  to  this 
matter. If  the  references  and  the 
cross references are to be stopped, if 
all the flies are to be cleared in half 
the time and if a considerable econo­
my is to be effected, and if we  are 
going to have a proper arrangement, 
I definitely feel  that  the  services, 
their conditions of service, their pay 
etc., should be  under  the  Finance 
Ministry.

It is the Finance Minister who has 
appointed the Pay Commission,  but 
the services are  controlled  by  the 
Home Ministry.  The  Commission's 
report will have to be cleared at all 
the various places. If we take into 
consideration efficiency and economy, 
It is extremely urgent that the ser­
vices should be transferred  to  the 
control of the Treasury.

I would like the hton. Finance Min­
ister to take note of the fact  that 
there are certain things which  are 
happening to which we cannot  re­
concile ourselves.  I know of a certain 
branch which is called the statistical 
branch. Quite a lot of money is being 
spent on this branch, but this branch 
is not prepared to accept any contrbl 
from the Comptroller end  Auditor- 
General. It is really fantastic  that 
amounts  out  of  the  Consolidated 
Fund are being spent___

Shri Morarji Desai: May I say that 
there is some misunderstanding  in 
this? It is not the statistical branch 
which is with the Prime Minister and 
the Cabinet Secretariat, which is not 
being audited. It  |s  the  Statistical 
Institute which is 'quite a  separate 
body. It is a nbn-offlcial body, it is 
not «n official body, to which grants 
are given by Government That is a 
different thing altogether.

Shri Hart* Chandra Mathar: What
is this Statistical Institute, and what

is its relationship with  Government, 

may we know?  And  what  is  tba 
amount which is being paid to  this 
Institute? Even if we are giving dona­
tions and funds from the Consolidated 
Fund of India, we exercise a certain 
financial control over them. I under­
stand that the character of it  was 
changed. It was with the Prime Min­
ister.  do not know whether it is now 
under the Home Ministry or whether 
it is on the contract system, or what 
has happened. I do not  understand 
whether the contract system is there, 
or what is there.

Shri  B.  B.  Bhagat:  From this 
year it is under the contract system.

Shri Harlsh Chandra Mathur: That
is exactly what I want to know. Why 
has this contract system come along? 
Has this contract svstem  not  come 
only because they want to go out of 
the purview of this Parliament,  of 
the purview of the Comptroller and 
Auditor-General? I cannot understand 
how the Finance Minister can permit 
such things to nappen.

There are various  other  things 
which I have pointed out and I hope 
he has taken steps in his  Ministry 
which will strengthen his hands.

The other day I pointed out that in 
the Railway Board the number  of 
officers has gone up from 73 in 1954 
to 205 in 1957. I can  understand it 
where the plans are being implement­
ed-or something is being done,  but 
not the number of officers going up 
from 73 to 205 in that place.  The 
other day when asked a question of 
my hon. friend the Railway  Minister 
about job analysis being carried but, 
he said he was not carrying it out. As 
a matter of fact, some time back  a 
job analysis was  carried  out  Hie 
result was conveyed.  What was the 
result?  That the workload was very 
low, that there was surplus staff.  I 
do not ask for  retrenchment at the 
surplus staff.  They can  be  utilised



H9J8  Demand*  CHA1T&A 36, 1881 (SAXA) for Grant* 11904

saawwhere else. But now they add 
bon to the inefficiency.  All  these 
f>W were brought out When I asked 
questions on Oris, he said that they had 
given up job  analysis.  Why?  Be­
cause the ministerial staff do not like 
it  Are they acting under the duress 
of the subordinates  whom they are 
employing?  They must be given the 
best terms and they must be looked 
after properly.  But this Government 
cannot be working under the duress 
of their own employees.  If this  is 
the way we are working, I do not 
know how we can have an efficient 
administration.

I do hope that proper attention will 
be paid to all these matters and we 
will streamline  our  administration. 
This is very necessary if we are going 
to make a success of the Third Five
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r«<)î VT 6*rf«T 1HRIT jj I

Shri Khadilkar: Mr. Deputy-Speaker,
we ire discussing the Departments of 
Finance and Planning.  So, jointly, 
together they are the economic high 
command in this country.  The well­
being of the people, the stability and 
progress of our economy and possibly, 
our security depend largely,  mostly, 
on the policies enunciated  by  these 
two departments jointly and severally 
and bow they  result  in  operation. 
This, is their appointed task. As  an 
American observer, Mr. Hsriman, has

recently observed,  ire  are  passing 
through very crucial stage—what they 
call in an under-developed  country, 
the problem of  break-through.  H« 
has advised us in a friendly manner 
that unless we keep up the tonpo, the 
momentum and the altitude—I would 
like to draw the attention of the hon. 
Finance Minister  to  these  three 
words—it  is  likely  there
will  be  a  crash. I  am  not 
one o* those who would like to be 
panicky unnecessarily, but when we 
examine, not in a manner of a petty 
fogging lawyer but in a manner where 
the total picture of economy is before 
us, we have got to look to every as­
pect of K in formulation of a policy 
and its implementation. Recently., it 
was observed by tone of the leaders 
of the world that you cannot deal with 
big problems with an outlook of a 
assistant in a grocer’s shop. This ob­
servation was made  in  connection 
with the world situation.  I  would 
like to remind the Planning Commis­
sion and the Finance Ministry  that 
if they do not have that outlook, that 
imagination, that boldness  to  deal 
with the situation nothing much can 
be done. It is not a question tof holding 
our own giving a false sense of assur­
ance to the people when it is  not 
justified by the circumstances, but It 
is a question how we make progress, 
whether we ere really making pro­
gress, whether the sacrifices that ere 
demanded from the people are pro­
perly utilised or nbt These are the 
main issues before us.

When we look to the'last Budget 
what  do we find? If we take just 
a survey picture of the Budget  we 
find that we have resorted to deficit 
financing which is going now to make 
inroads into the life of the ordinary 
citizen at every point  We find that 
in the case of companies a gift has 
been made of Rs. 10 crores and the 
small investor, the shareholder is not 
getting any benefit or he  has been 
deprived of whatever benefit he was 
likely to get.  So far as other im­
posts are concerned, take the impost 
on khandsari.
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Start flbtiifl Bwd: I would like to 

the Rs. 10 crores gift.

Hill BhaMkar: I will explain. 1 
am taking a little survey view. 1 am 
firming to definite  things  a  little 
ahead.  Do not get uneasy about it.

8krl Mocar# Demi:  I am not un­
easy, I want to be educated.

HM ShadUkar: Regarding kband* 
sari, fhia ia an industry almost of a 
cottage type, and a decadent industry, 
the sugar industry in the United Pro­
vince ia to be given protection.  I am 
not making any observation without 
authority. The  Tariff  Commission 
has observed, when this whole indus­
try waa being examined, that  this 
industry in U.P. was in a bad state 
of affairs, and in  order to give some 
indirect protection you are  taxing 
the small producer.

Shri Bishwanath Boy  (Salempur): 
You mean khandaari?

Shri Khadllkar:  Those  who have 
got employed in the khandsari indust- 
try. The same goes regarding trans­
port. You cure taxing diesel  oil  as 
well as tyres. What is the result? The 
villager, tfo far as transport is con­
cerned, will oe crippled, and what­
ever is produced in the rural areas 
he will find it difficult and costly to 
bring them to urban centres or to the 
commercial centres.  This is the net 
result.

So, if we take all these series of 
actions  taken  by  Government 
—their measures— what  do  we 
find?  I  feel that  the  Plan­
ning  Commission is  equally  res­
ponsible for certain policies of taxa­
tion.  If we are really serious about 
the Plan, taxation cannot be divorced 
from the total planning. It would be 
wrong.  Therefore, we find that there 
is this taxation on one side, the im­
pact of inflation on the other and an 
utter failure to hold the price-line In 
any other country which has taken 
planning very seriously, if these fac- 
toss  were  detected,  a  high-power

commission would have been appoint­
ed to go into the matter with a charge 
of sabotaging the Plan.  But in this 
country we are so complacent.  My 
hon. friend just now, in the heat of 
the moment, while paying more atten­
tion to minor things and trying to 
side-track the main issues, defended 
the whole picture.  I am not saying 
that our economy has reached  the 
stage of bankruptcy.  But there are 
definitely signs of weakness, signs of 
instability at the rock bottom.

What  is  the  picture?  There  is 
another factor also to which I would 
like to  draw the attention  of the 
Minister before I come to particulars. 
As you all know, the world market is 
splitting up and there is a threat to 
the capitalist  world.  It is not an 
empty threat.  You realise that after 
the Sputnik, in the 21st Congress, 
Mr. Khruschev said not only that they 
are going to overtake the west but 
that they are going to launch a new 
economic war  in every field.  So, 
already there is a feeling that you 
will have to face and meet that new 
warfare regarding exports, regarding 
Imports and  all the impact of the 
economic warfare that will be un­
leashed in a couple of years' time 
between the socialist and the capitalist 
world.  Unfortunately,  neither  the 
Planning Commission nor the Finance 
Ministry has given a thought to it.  I 
thought that the egg-heads in the 
Planning Commission and the Finance 
Ministry would at least draw some 
conclusions or some directives regard­
ing the seriousness of this affair.

•

Therefore, we have got to look to 
one first and essential aspect  I have 
no quarrel with the mixed economy. 
We have accepted it. But what is the 
type of that mixture?  The time has 
come when the Planning Commission 
must derMe an<* the Finance Ministry 
and  the  Government  must  decide 
whether in this mixture we are going 
to have at  least a small  sector of 
economy which is being planned on the 
socialist lines, or do we intend to plan 
on the basis of capitalism?  Let it be 
cleared once and for all.



Start Hariah Oliinto Mafhor: The
small-scale industry In the Ministry 
of Commerce end Industry.

Shd Kfcadilkar:  I will come to 
that  I expect the hon. Member to 
follow my terminology.  Even In the 
smail-scale sector, where certain basic 
socialist principles are accepted, there 
1b not clear cut break from capitalism. 
I do realise that at the present stage 
of development a certain role to pri­
vate  capital  and  private  capitalist 
sector has got to be given. 1 have no 
quarrel with it  But has the Plan­
ning Commission or the Government 
given thought to it?  During the past 
eight years of planning, where is that 
socialist sector, and I want to show 
what little we have built in the public 
sector and what has been the perform­
ance

I shall just come to the particulars 
now  Whatx is the  performance  in 
these matters? 1 am giving you a list 
of some industries and shall show how 
we have fared  These are the indus­
tries in which we have mvested about 
Rs 32 crores  I shall just take a little 
time in dealing with that  The items 
are, the State Trading Corporation, the 
National Small Industries Corporation, 
Hindustan Antibiotics, Indian Explo­
sives, Hindustan  Insecticides, Hindu­
stan Machine Tools, National Instru­
ments, Hindustan Salt, Sindn Factory, 
Nahan Foundry, Hindustan Cables and 
the Export Risk Insurance Corpora­
tion  If we take  the  total capital 
invested, it comes to Rs 3,231 lakhs 
What is the performance7  I shall 
mention  the  estimated  profits  for 
1959-00  In the State Trading Corpo­
ration we will get about Rs 12 lakhs 
In all the others, it is ml  Then, m 
the National Instruments, the expecta­
tion is Rs 29 lakhs  In the Hindustan 
Salt, it is nil  In the Smdri factory, 
it is Rs 85 lakhs  In the rest of the 
undertakings I mentioned, the profits 
estimated are ml  The same is the 
story regarding the Eastern Shipping 
Corporation and the Western Shipping 
Corporation  In the Telephone Indus­
tries we are making profits  In the 
Hindustan Shipyard, it is nil.
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So, if we look to the public sector, 
I do not know what will happen. 
Conditions are created in such a way 
that whatever little opportunity for 
the public sector is there, it u running 
at a loss  When this picture is placed 
before any good industrialist friend of 
our Finance Minister, he will say, the 
public sector is bankrupt and so why 
expand  it7  Thu  is  the  argument 
likely to be put forward to discredit 
the expanding public sector.

17 hi*.

The inflationary pressures are grow­
ing  Just now there was a little con­
troversy  In its interim report, the 
Pay Commission has submitted an 
over-all rise of about 15 per cent in the 
jxvces cd essRoha) ccmmubhea aoi 
recommended Rs 5 as interim relief, 
though they have  admitted, Rs  10 
would have been immediately justi­
fied  So far as deficit financing is 
concerned, I am not  quoting  some 
Marxian economist, I would quote an 
economist acceptable to the Forum of 
Free Enterprise  My hon friend will 
be glad

Shri Harish Chandra Mathnr: They 
do not want to go ahead

Shri  Tangamanl  (Madurai)  Mr 
Masam is not here

Shri Khadilkar:  Prof Shenoy has
very significantly observed

“Inflationary budgeting, coupled 
with the policy of import restric­
tions, has undermined social pro­
gress  When moneys flow into 
circulation to which no physical 
output corresponds  (te  when 
inflation takes place) the money 
incomes of some people in the 
economy are bound to involve 
unmerited windfall gains  Logic 
and  experience  have  identified 
these beneficiaries of inflation to 
be traders, businessmen and indus­
trialists, the middle  and  upper 
classes of society, their benefit 
being at the expense of the fixed 
money  income  groups,  the 
workers, and the poorer section*
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of the community  To this fcnti- 
aoeutlistie shift of income must be 
added a  shift represented
by the vast gap which exists bet­
ween the landed costs and market 
prices of import goods, the out­
come of import restrictions and an 
artificial exchange rate  Allowing 
for the income changes of social 
legislation m the socialistic direc­
tion, the net amouAt of these 
income shifts must be of the order 
of Rs 350—Rs 450 crores per year, 
or the bulk (3 or 4 per cent) of 
the annual increase in national 
Income ”

So, how the ordinary people are being 
indirectly robbed by inflation and 'low 
Rs 350 crores or 3 to 4 per cent of 
the national income is monopolised by 
a small section of industrialists and 
traders has been pointed out by a 
bourgeois or classical economist, not 
by a Marxian economist, that is by 
Prof  Shenoy  So, unless remedial 
measures are taken to hold the price- 
line and have a comprehensive system 
of controls, I do not think you can be 
justified in taking a complacent view 
of the situation thinking, it is all 
right we can rule merrily m onr place 
This attitude would be totally wrong

Now I come to another important 
factor  regarding  expenditure  My 
friend, Shri Feroze Gandhi, is devoting 
some thought to it  I will not take 
much time so far as that point is con­
cerned, but I will give only one or 
two  figures  regarding  non-planned 
non-developmental  expenditure  In 
non-planned  expenditure,  there  is 
developmental  expenditure;  I  have 
excluded that  The result is, in 1948-
49, we used to spend on this adminis­
trative business Rs 1,624 lakhs  and 
in 1959-60 Rs 5,456 lakhs  It is more 
than trebled in ten years  This is the 
position  Of course, m some measure, 
when we are undertaking new deve­
lopmental schemes, this is partly justi­
fied; I do agree  But, at the same time, 
there  is  the  expenditure  control 
exercised by the Ministry  Organisa­
tion and Methods Division is there  I 
am told that they are organising them­

selves and following the Parkinson 
method to expand beyond that  They 
have achieved no results so far I am 
also told that the Economy Division 
of the Finance Ministry went into the 
problem  With what result?  They 
have  suggested  economy,  total 
economy, annually of about Rs 7 lakhs 
This is all  Then there is the ques­
tion of financial control at every point. 
In a developing economy this assumes 
great significance, not only here but 
in other countries also  I learn that 
in the Soviet Union when the regime 
changed  and  they found  that the 
Ministries have expanded beyond con­
trol they created a new Ministry, a 
crack Ministry of State whose officials 
can

An Hon. Member: Ministry of State 
Control9

Shri Khadllkar:  Yes, Ministry of
State Control  The officials can enter 
any office  They make surprise visits 
and find out what is the position— 
whether the people are really justified 
in their jobs, whether they are doing 
some productive work or not whether 
the targets set before the factories or 
enterprises are fulfilled or not  Th n 
they make a report on which direct 
and prompt action is taken  Here in 
our country, the Estimates Committee 
has formerly made reports on this I 
need not refer to them

Now the new method devised Is to 
implant an officer, of the Finance 
Ministry, whatever you call him, in 
every Ministry and every enterprise 
A fnend of mine was telling me that 
that officer, when he is sitting m the 
presence of Secretary, he will never 
speak  first,  because  after  all,  his 
future depends on the Secretary who 
is there  So, he will make some obser­
vation which will guard the interests 
of the Ministry, and we are jolly glad 
that we have done something, that 
some  revolutionary  step has  been 
taken, with no result  This is the 
position.

Now we come to the other thing 
Let us examine a few more things  I
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will not take more tine. Let u» take 
the question of taxation. Here I want 
to bring to his notice two or three 
things.  We think our taxation is 
almost perfectly all right and there is 
not much evasion and we brush aside 
other views; though Kaldor might 
have said something, he does not know 
the Indian conditions.  The other day 
when I went to the Direct Taxation 
Enquiry Committee I made some sug­
gestions. At that time, other members 
were also there. We made the obser­
vation that in the rural area and in 
th$ cities, after the second world war 
in particular, the tendency to evade 
tax  has  taken a  very  deep  root. 
Secondly, the relationship between Hie 
tax-payer and the Government today 
is perhaps worse.  The machinery is 
also complicated. So, unless measures 
are taken to plug all the loopholes, to 
bring tax-dodgers to book, simplify 
the machinery and establish direct 
relationship with the tax payer, the 
progress will be slow.  For instance, 
every tax payer can have a card of 
his wealth, a sort of identity card, so 
that from year to year he will be 
assessed according to that card. Since 
we have imposed the wealth-tax also, 
if there is any lacUna it can easily be 
detected.  Why not we do it?  I do 
not know why it is not being done. 
The Ministry is sitting tight over it. 
They say whatever is possible is being 
done.  This type of complacency has 
become a great disease with the Gov­
ernment.  When there is something 
wrong, they just do not feel it.

The  other  day  when  Acharya 
Kripalani observed  that there is a 
crisis of faith, the Finance Minister 
gave a repartee.  I felt sorry when 
I heard that.  I entirely agree with 
Acharya Kripalani when I study the 
policies of the Government, a Govern­
ment wedded to socialism.  Let one 
of them honestly, as a true Gandhian, 
lay his hands on his heart and say: I 
have faith in socialism, I have certain 
convictions.  None of them, excepting 
a few here and there, have any con­
viction and lack of conviction, parti­
cularly in the leadership that heads

the present Government, creates a 
situation of frustration and demorali­
sation all over the country.  They do 
not realise it in that sense.  It is not 
a question of argument with Acharyaji. 
It is not done in that sense—in the 
true Gandhian sense.  It is a crisis of 
faith and I appeal to the hon. Finance 
Minister to search his own heart before 
replying anybody on this point

As Han Member:  Moral rearma­
ment.

Shri Mnracsi Desal: I have.............
(Interruption).

Shri T. B. Tlttal Kao: We could not 
hear  the  hon.  Finance  Minister. 
(Interruption).

An Hon. Member:  Whether  your 
heart is with you or not. (Interrup­
tion).

Mr. Deputy-Speaker; Order, order. 
There is no harm if everyone searches 
his own heart.

Sbrl lEhadllkar: Yes, I have done it

An Hon. Member: What if anybody 
has no heart?

Shri Khadilkar:  So  far  as  the 
resources part is concerned we must 
apply our minds very seriously. It is 
off and on observed by those who r re 
not very well acquainted with the 
economic developments, that is, the 
theoretical part,  and  the  practical 
results in under-developed economies 
that we are a backward country and 
therefore naturally we must resort to 
inflation or foreign aid and some local 
effort.  Our foreign aid and inflation 
if taken away, we will do very little 
progress.  I will give some figures a 
little later, but it is not a question in 
our country so much eft immediate 
resources.  There are those who have 
examined  this  problem,  like  Dr. 
Oshima.  He has observed that In 
under-developed countries, particularly 
like India, the possibility is that we
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can have a potential economic surplus 
of tO per cent to 19 per cent and 
annual rate of investment from 10 to 
S per cent Is possible.  He is not a 
Communist I am quoting *11 authori­
ties, these are authors who are coming 
from the classical school acceptable 
to the western world, it I may say so. 
The problem of industrialisation is not 
essentially a financial problem but one 
of socio-economic organisation. There­
fore, the question of resources im­
pinges  immediately  on  the  socio­
economic organisation and unless you 
are prepared to take those steps which 
are absolutely necessary within the 
framework of our Constitution, our 
objectives and our policies you are 
not likely to succeed in mopping vp 
the resources.

Recently, concerning the resources 
and foreign dependence a well-known 
economist—and a leading economist of 
the Labour Party—had observed as 
follows.  I thought that the Planning 
Ministry would take serious note of it. 
Professor Balogh in the 29th Novem­
ber, 1958 issue of the New Statesman 
(London) has passed a vote of censure 
on  your  planning—a  sympathetic 
observer like him has done it. Under 
“The  Challenge from the  East” he 
writes and makes a very significant 
observation.

“The reliance by India on highly 
complex  imported  mechanical 
equipment has been one of the 
main causes of her exchange crisis 
which imposed a cut in the Second 
Five Year Plan and threatens the 
Third.”

Professor Balogh, the most sympathe­
tic observer and a well-known econo­
mist—he is the leading economist of 
the British Labour Party—has made 
this observation while examining the 
challenge thrown by China. When you 
have this observation before you, you 
have got to follow labour intensive 
policies and judge your performance 
from that angle.  If you look at it 
from the employment angle, if you 
look at it from the production angle, 
if you look at it from the total national

income and part of it—a growing part 
of it—going lor further investment 
from all these angles has your policy 
resulted in- success or failure? I would 
like to have a re-assessment of policy 
from this angle from the hon. Finance 
Minister if he is pleased to make it 
for his benefit and to the benefit of 
the nation. I would earnestly request 
him to make such an assessment

Now, I take the question of taxa­
tion, which I just referred to.  There 
are  some  problems.  For  instance, 
during the last five or seven years, 
since the beginning of trie First Plan, 
about 40 per cent of the urban income 
has been mopped up by taxation nnd 
hardly 15 per cent or less from the 
rural area.  In the rural areas, there 
are  new  commercial  crops.  Land 
revenue has not been touched for 1he 
last SO years.  If the ruling party is 
afraid to lose the vote in the coming 
election and so keeps the backward­
ness of the peasant and would not 
even persuade him to share in the 
national sacrifice and make him more 
active, this can continue.  Otherwise, 
I would like to request the Finance 
Minister to examine the position.  As 
the States are not fulfilling their tar­
gets, why not have some surcharge 
over land revenue, where the cash 
crops are grown? Otherwise have the 
produce taxed on the basis of income 
and do away with the land revenue.

An Hon. Member: Who will collect?

Shri Khadilkar: This is absolutely 
essential.  You must examine it from 
the point of view of economic deve­
lopment and the raising of resources. 
I will point out to terms of trade as 
to why this is not possible.

I will now point out how the terms 
of trade so far as the peasantry to 
concerned are unfavourable.  I am 
quoting from Agricultural Situation in 
India by Shri N. S. Randhawa.  In 
his study on the parity indices of 
prices  received  and  paid  by  the 
farmer, he comes to the conclusion:

“Out of 18 years, only during
five  years  (1939-40,  1941-42,
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1948-49,  1953-54,  1958-57)  the
teems of trade  happened  to be 
favourable to the farmer.**

As regards relationship between the 
farm prices and prices of  manufac­
tured goods, Shri Randhawa observes:

“It  may be noted with the 
exception of four years (1939-40, 
1945-46, 1948-49 and 1950-51) the 
terms  of  trade  between  farm 
prices and prices of manufactured 
goods have been adversely against 
the agricultural sector to an extent 
ranging from 2.6 to 36.3 per cent”

I missed one point.

SfirT D. C7 Sfiarma  (Gurdaspur): 
Why is he quoting all this?  It is all 
theoretical.

Shri Khadilkar: To strengthen my 
point of view, it is necessary to quote 
some authority.  Our Finance Minister 
believes in authority.

Shri Morarji Desai:
said so.

I have never

Shri Khadtlkar: What I  submit is, 
the terms of trade between agricul­
tural production and industrial pro­
duction being unfavourable, there is 
great difficulty in raising resources.

In conclusion, I would like to pug- 
gest to the Finance Minister and the 
Planning Commission together.  The 
Economic High Command which is in 
charge of our destinies, instead rf 
creating conditions where development 
will be looked upon as something their 
own for their benefit by the ordinary 
people and they will feel  that they 
are sharing the burdens because their 
future is bright, is creating conditions 
where the people feel in desperation 
that planning is almost a curse. You 
are responsible for it.  If you remove 
these conditions and create an atmos­
phere where everybody in this country 
will feel that planning is for my bene­
fit, agriculture and industry will walk 
as die Chinese call it the policy of 
walking on two legs—the whole plan­

ning will walk—on two legs.  If that 
is done with a balance, I am certain 
that the present crisis which is likely 
to create instability and, as I Witt 
earlier, likely to crash and bring the 
worst calamities, would be averted.

With these words,  I will again 
appeal to the Finance Minister to apply 
his mind. He is known to be austere 
and austerity-minded. The time has 
come when he should introduce auste­
rity  in  the  administration.  If  he 
introduces that,  that spirit will be 
carried throughout the country, and 
he will get the best results.  With 
these words, I conclude.
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Need to grant bonus to U.C. 
mpbveei

Shri S M. Banerjee: I beg to move

"That the  demand under  the 
head Ministry of Finance be re­
duced by Rs. 10Q.”

Failure to have uniform rates of sales- 
tax tn the country

Shri S M. Banerjee: I beg to move

"That the  demand under  the 
head Ministry of Finance be re­
duced by Rs 100”

Failure to expedite the submission of 
Pay Commission's Report

Shri 8 M. Banerjee. 1 beg to move

“That the demand  under  the 
head Ministry of Finance be re­
duced by Rs 100”

Delay tn submission of Report of the 
Second Pay Commission

Shri Prabhat Kar: 1 beg to move

“That the demand  under  the 
head Ministry of Finance be re­
duced by Rs 100”

Need for full merger of the dearness 
allowance in the basic pay of fhe 

Government employees

Shri Prabhat Kar: I beg to move

‘That the demand  under  the 
head Ministry of Finance be re­
duced by Rs 100”

Failure to evolve effective methods for 
popularising Small Savings Scheme

Sbri Prabhat Kar: I beg to move

“That the demand  under  the 
head Ministry of Finance be re­
duced by Rs 100”

Need  to place  details of  foreign 
countries' help in private sector 

before Parliament

Sbri Prabhat Kar: I beg to move

"That the demand  under  the 
head Ministry of Finance be re­
duced by Rs 100"

54 (AI) LSD—8

Failure to -check rising trend in prices 

Shri Prabhat Kar: I beg to move

“That the  demand under  the 
head  Ministry  of  Finance  be 
reduced by Rs 100 ”

Failure to effectively control credit 
with a view to check rising trend tn 
prices

Sbrl Prabhat Kar: I beg to move

“That the  demand under  the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Failure to take effective steps against 
banks for granting advances against 
foodgrains

Shri Prabhat Kar: I beg to move

"That the  demand  under  the 
head Ministry  of  Finance  be 
reduced by Rs 100 ”

Failure to check bank advances to
Stock Exchange Speculators

Shri Prabhat Kar: 1 beg to move

“That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Need for prompt disposal of individual 
representations  of  Income-tax 
employees

Shri T B.  Vtttal Kao:  I beg  to
move

“That the demand under the 
head  Ministry at  Finance  be 
reduced by Rs 100”

Need to construct residential quarters 
for Income-tax staff of all stations 

Shri T B.  Vtttal Rao:  I beg  to
move

That  the demand  under the 
head Ministry  of Finance  be 
reduced by Rs 100”

Delay tn the confirmation of staff m 
Income-tax Department 

Sbri T B.  Vtttal Rao:  I beg  to

move

“That  the demand  under the 
head Ministry  of Finance  be 
reduced by Rs. 100."
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Attlo /or transfer of non-Gaxetted 
staff in the Income-tax Department 
from one place to another 

%
Shri T. B. TOM lu: I beg  to

move:

"That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100."

*

Need to give facilities to the office­
bearers of the recognised Associa­
tions/Unions  of  Income-tax 
employees functioning in all States, 
for their day-to-day activities

Shri T. B. Vittel Kao:  I beg  to
move:

“That the demand under the 
head  Ministry  of  Finaye  be 
reduced by Rs. 100.”

Location of the headquarters of Com­
missioner of Income-tax,  Kerala 
within the State of Kerala

Shri T. B. Vittel Bju>: I beg  to
move:

“That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.”

Sitting arrangements for  class IV 
employees and notice servers of the 
Income-tax Department

Shri T. B. Vittel 8u: I beg  to
move:

“That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs 100.”

Inadequacy of the staff to meet the 
increasing volume of work due to 
introduction of new taxes

Shri T. B. Vittel Kao: 1 beg  to
move:

Hhat the demand under the 
heftd  Ministry  of  Finance  be 
reduced by Rs. 100.”

Irregular supply of (faeries to  the 
class IV staff of the Income-tax 

Department

Shri T. B. Vittel Xae:  I beg  to
move:

“That the demand under the 
head  Ministry  of  Finance  be 
reduced by R& 100.”

Lack of planning in Budget 

Shri Prabhat Kar: 1 beg to move:

“That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.”

Huge surpluses in various Ministries 
'under different heads

Shri Prabhat Kar: I beg to move:

‘That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.”

Failure to implement the recommen­
dations of the All-India Rural Credit 
Survey

Shri Prabhat Kar: I beg to move:

"That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.”

Appalling condition of agricultural 
credit

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs. 10t>.”

Functioning of the Agricultural Credit 
Department of the Reserve Bank of 
India

Shri Prabhat Kar: I beg to move: 

“That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.”

Failure to supply adequate credit to 
the agriculturists 

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.”
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Working of the Z/tfe Insurance Cor­
poration

Shri faHit Kart I beg to move

"That the demand under the 
heed  Ministry of Finance  be
reduced by Be 100 "

Need for decentralisation tn the Life 
Insurance Corporation

$ui Prabhat Kar: I beg to move

"That the demand under the 
head  Ministry of Finance  be
reduced by Rs 100 ”

Failure  to settle disputes with field
workers tn the Life  Insurance Cor­
poration

Shri Prabhat Kar: I beg to move

“That the demand under the 
head Ministry of Commerce end 
Industry be reduced by Rs 100”

Failure to settle bonus dispute  with 
the employees of the Life Insurance 
Corporation

Shri Prabhat Kar: I beg to move

“That  the demand  under the
head  Ministry  of  Finance  be
reduced by Rs 100 ”

Investment  policy of  the Life 
Insurance Corporation

Shri Prabhat Kar: I beg to move

“That  the demand  under the
head  Ministry of  Finance  be
reduced by Rs 100 ”

Failure of Janta Policy of the Life 
Insurance Corporation

Shri Prabhat Kar: I beg to move

“Hut  the demand under the
head  Ministry of  Finance  be
reduced by Rs 100 ”

Policy of the Reserve Bank regarding 
exchange control

Shri Prabhat Kar: I beg to move*

“That the demand under  the
head  Ministry of  Finance  be
reduced by Rs 100 H

Working of the Reserve Bank regard* 
mg Rural Credit and Cb-opera&oes

Shri Prabhat Kar: I beg to move

"That the demand under the 
head  Ministry of  Finance  be 
reduced by Rs 100”

Need for tightening up of Exchange 
Control Regulations

Shri Prabhat Kar: I beg to move

“That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Need for more effective control by the 
Reserve Bank over advances made 
by Commercial Banks

Shri Prabhat Kar: I beg to move

"That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Need for amalgamation of small banks

Shri Prabhat Kar. I beg to move

"That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Licensing policy of the Reserve Bank 
of India

Shri Prabhat Kar: I beg to move:

"That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Nationalisation of Banks

Shri Prabhat Kar: I beg to move

“That  the demand under tbe 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Working of the General Insuiance 
Companies

Shri Prabhat Kar: I beg to move:

‘That the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs 100”
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Need for proper  control over  the 
General Insurance Companies

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.”

Need for checking malpractices in the 
General Insurance Business

Shri Prabhat Kar: I beg to move:

“That  the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.”

Nationalisation of  General Insurance 
Companies

Shri Prabhat Kar: I beg to move:

“That the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.”

Working of  the Industrial  Finance 
Corporation

Shri Prabhat Kar: I beg to move:

“That  the demand  under the 
head  Ministry at  Finance  be 
reduced by Rs. 100."

Working of  the Industrial  Finance 
Corporation

Shri Prabhat Kar: I beg to move:

“That the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100”

Working of the Industrial Credit and 
Investment Corporation of Inaia

Shri Prabhat Kar: I beg to move:

"That  the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.”

Working of the Re-finance Corpora* 
tion

Shri Prabhat Kar. 1 beg to tnove*.

“That the demand under the 
head  Ministry ot~ Finance  be 
reduced by Rs. 100."

Frequent Supplementary Demands by 
various Ministries

Shri Prabhat Kan I beg to move:

“That the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.n

Inadequate accommodation for office 
premises under the Ministry  m 
Cities and mofussils

Shri T. B. Vtttal Rao:  I  beg  to
move:

“That the demand under the 
head  Ministry  of  Financfe  be 
reduced by Rs. 100."

Improper sanitation tn the Income-tax 
Offices

Shri T B. Vtttal Rao:  I  beg to
move:

“That the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.”

Need to promote departmental candi­
dates  who have  qualified in the 
Departmental Examinations in pre­
ference to direct recruits

Shri T. B. Vittal Rao:  I  beg  to
move:

"That  the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100.”

Fixation of pay and confirmation of 
War-Service  employees  in  the
Income-Tax Department

Shri T. B. Vittal Rao:  I  beg  to
move:

“That  the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs. 100."
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fixation of pay of ex-state employees 
and their seniority

ghrl T. B. Vittel Bao:  I beg  to
move:

<4That  the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Fixation of seniority of the employees 
working under the Commissioner of 
Income-tax, Punjab, Himachal Pra­
desh and Jammu and Kashmir

Shri T B. Vittel Bao: I beg  to
move

“That  the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs 100"

Inadequate supply of stationery and 
furniture  for  maintenance  of 
Assessment Records 

Shri T  B. Vittel Bao: I beg to
move

“That  the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs 100 ”

Rules  prescribed for Departmental 
Examinations  tn the Income-Tax 
Department

Shri T  B. Vittel Bao: I beg to
move:

"That  the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Recruitment and promotion  m the 
Income-tax Department

Shri T B. Vittel Bao: I beg  to
move

“That the demand under tbe 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Shifting of the Commissioners of 
Income-tax, Punjab, Jammu and 
Kashmir from Simla to Amritsar

Shri T B. Vittel Bao: I beg  to
move*

“That  the demand under the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Need to nationalise scheduled Banks

Shri S. M. Banerjee: I beg to move:

“That  the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Need to revise dearness allowance paid 
to Reserve Bank employees

Shri S. M Banerjee: I beg to move:

“That the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs 100 ”

Categorisation of Field Officers under 
Life Insurance Corporation

Shri S M Banerjee: I beg to move:

“That  thp demand  undei the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Realisation of income-tax arrears

Shri S M Banerjee: I beg to move:

“That  the demand  Under the 
head  Ministry  of  Finance  be
1 educed by Rs 100”

Delay in the submission of Pay Com­
mission Report

Shri S M Banerjee: I beg to move*

“That the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Payment of bonus to Life Insurance 
Corporation employees

Shri S M Banerjee: I beg to move: 

“That  the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs 100 ”

Inter-State Sales Tax 

Shri S. M. Banerjee: I beg to move* 

“That  the demand  under the 
head  Ministry  of  Finance  be 
reduced by Rs 100”

Application of Sales Tax on an 
uniform basis

Shri S. M. Banerjee: I beg to move* 

“That the demand under the 
head  Ministry  of  Finance  b» 
reduced by R« 100”
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Increasing evasion of taxes

Stui S. U. Baaccjee: I beg to move:

'That the demand  under the 
head  Ministry of  Finance  be
reduced by Rs. 100.”

Failure to check gold smuggling

Shri Prabhat Kar: X beg to move:

“That the  demand under  the 
head  Customs be  reduced  by
Rs. 100.”

Failure to check  evasion of  custom 
duty on borders

Shri PnUut Kar: I beg to move:

“That the  demand under  the 
head  Customs be  reduced  by
Rs. 100?''

Inefficient working of the machinery 
for collection  of duty in  Bijapur 
District

Shri Sagandhi: I beg to move:

“That the demand under the 
head  Union  Excise  Duties  be
reduced by Rs. 100.”

Working of the Central Board of 
Revenue

* Shri Prabhat Kar: I beg to nove:

“That the demand under  the 
head Taxes on Income including 
Corporation Tax etc. be reduced 
by Rs. 100."

Need for reorientation of tax policy 
keeping in view the poverty of the 
common man

Start Prabhat Kar: I beg to move:

‘That the demand  under the 
head Taxes on Income including 
Corporation Tax etc. be reduced 
by Rs. 100.”

Need for change in the procedure of 
tax collection

Start Pmbtaat Kar: I beg to move:

"Hut the  demand under the 
head Taxes on Income including 
Corporation Tax etc. be  reduced 
by Re. 100.”

Lapses in the functioning of tax col­
lecting machinery

Start Prabhat Kar: I beg to move:

“Tbat the demand  under the 
head Taxes on Income including 
Corporation Tax etc. be reduced 
by Rs. 100.”

Failure to realise income-tax due as 
assessed by the Income-tax Investi­
gation Commission

Start Prabhat Kar: I beg to move:

“That the  demand under the 
head Taxes on Income including 
Corporation Tax etc. be reduced 
by Rs. 100.”

Mminting arrears tn income-tax 
collection

Start Prabhat Kar: I beg to move:

“That the demand  under the 
head Taxes on Income including 
Corporation Tax etc. be reduced 
by Rs. 100.”

Failure to take any step regarding 
evasion and under-payment of 

taxes

Shri Prabhat Kar: I beg to move:

“That the demand  under the 
head Taxes on Income including 
Corporation Tax etc. be reduced 
by Rs. 100.”

Failure to check irregularities in the 
Department

Start Pmbtaat Kar: I beg to move:

“That the demand  under the 
head Taxes on Income including 
Corporation Tax etc. be reduced 
by Rs. 100.”

Delay in disposal of cases of assess­
ments and appeals

Start Prabhat Kar: I beg to move:

"That the demand  under the 
head Taxes on Income including



Demand*  CBAXTBA 36, 1881 (SAKA) for Grant* 11956

Corporation Tax etc be reduced 
by B» 100"

Need to associate local advisory bodies 
the  task* of finding out  tax 

evaders

Art Prabhat Kar: I beg to move

‘That the demand  under the 
bead Taxes on Income including 
Corporation Tax etc be reduced 
by Rs 100”

Need to provide deterrent punishment 
for tax evaders

Shri Prabhat Kar: I beg to move

“That the demand  under the 
head Taxes on Income including 
Corporation Tax etc be reduced 

'iW'

Failure to suppress opium dens in 
Calcutta

Shri PraUut Kar: I beg to move

“That the demand  under the 
head  Opium  be  reduced  by 
Rs 100”

Need to aboltsh political pensions to 
royal families

Slui Prabhat Kar: I beg to move

That the demand  under the 
head  Territorial  and  Political 
Pensions be reduced by Rs 100"

Need to increase quantum 0} pension 
incommensurate with cost of 

living

Shri Prabhat Kar: I beg to move*

“That the demand under  the 
head Territorial and Political Pen­
sions be reduced by Rs 100”

failure to give relief to low-paid 
pensioners

Shri Prabhat Kar- I beg to move

‘“Hiat the demand  under the 
head Territorial and Political Pen­
sions be reduced by Rs. 100 ”

jyeed for collection of comprehensive 
iota for the formulation of the next 
flan

gitiri Prabhat Kar: I beg to move*

"That the  demand  under the 
jjeed  Planning  Commission  be 
tvduced by Rs 100 "

Failure to check wastage of money tn 
various plan projects

£hrl Prabhat Kar: I beg to move

“That the  demand under  the 
uead  Planning  Commission  be 

reduced by Rs 100"

Pa1lure to fulfil plan targets in various 
States

{Shri Prabhat Kar: I beg to move

“That the  demand under the 
pead  Planning  Commission  be 
educed by Rs 100 ̂

fl̂ed for co-ordinated work by various 
departments  far  fulfilling  plan 
gorgets

£bri Prabhat Kar: I beg to move*

“That the  demand under the 
pead  Planning  Commission  be 
 ̂educed by Rs 100”

Implementation of plan targets

0hii Prabhat Kar: I beg to .nov»

“That the demand  under the 
pead  Planning  Commission  be 
êduced by Rs 100”

If̂ed to supervise the working of the 
Plan projects tn the States

0hii Prabhat Kar: I beg to move

“That the demand  under the 
pead  Planning  Commission  be 
j«luced by Rs 100"

fir Deputy- Speaker:  These  cut
options are now before the House
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»TTT «T I ŝftf̂T̂ *?f # *n? £ I
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*ft t| | *ftr ĵrrt crro Utit  t 
*r»rc I[*t ̂r 5%»t, ?ft 5»i r<i ̂nr ̂*t 
}̂1TT ’ fH HT̂T Taft «CT5T eft 
iNlft jff ̂fr*T ̂t nf I r+«H ̂nft 
rTOfi fcST  >nHH %  #3 t ̂

?t *fijt3 %  PST 
t̂ XPnft 11PR  *pft V̂ii ?ft 5»T
vr fR wt ̂t*iT7  «fk *n5 wir $ ft* 

% ftwnr  f *rk ft̂ft %  t 
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qr armxt vt w wr ̂t, at *Tf ̂  

wr n̂fft? ff alt *ft*rr fav̂rr, ̂r 

m  T̂*ftn #% ft̂r, f̂rarf r̂

apT f*W'W ft*TT, Vftfili fW ĤTf ?TOf 

»Ift ftra# WTSTT  ̂ VP' ft# f̂t,

at »ft qf wit ̂t*Rft ft* I, w ̂t 

fc*T 3rw w arf ̂ 5*gt fW ,?Tff̂ 1

m cw f*n̂ ?ifr wswt <m̂t 

?Tft 4t mfvr ?lft «ft,  f̂RT
§«prast fdn'&q, 3ftft3r%5jftgrB

iff̂«RF$<tV7an I ?TRf*r#5TT5p̂t 
% sprw  t̂-̂tar-sRt̂r wq?t ̂fr 

jpt—nĝftr *rm*St«iTsa  ?ftt 1

v* ̂  ^  at â >̂ ftcft

I I O T  ftcfT I, ̂3a

ift lift am-am f̂R?ft «fr srw, eft ̂  

itst enrenr | % ̂iaat ̂ft ft# ?t fa 

sgsra *Pra f, ■Jcpft far* agr m ft 

q><ft aft £ 1

*tft aaw a ât «nar % f% ̂fr 

%  a 3ft argfrs ftat  â% wt 
atat ̂ft âRT ât anar 11 f̂iata

oft W  ̂<;i ftaT ̂ zxft 5RT  T̂fTt

a a am ̂naT $  «rrfr ̂r ̂ft «nar̂ 

qr̂r  art mar t, ̂ wt aiat a f?ar 

«iaT |, af fra arf tt faâr&ât 

aaw a ât ?naT | 1 am ft am a 

jrf >ft *far aifat g-  aifc m aft 

Hi «naT | a »aa Ttit aara % faq; ar 

Mt «ftr vm % fatr at vfw ftar | 

«TP5farft aftftft̂latl, r̂aar̂ 
«irfiirraf *rs8{T âtftar 1 r̂raf 

«̂*ra | 1  ̂aaatft ̂ Pp aa sm̂rt 

% ata aa spbk ft gfaam ataa t> 
3t wtr jet ̂  % art a wgratnata 

a, «fW at wjfaai ata #, at t3aa 
<̂1 aara ft Ttf ara ât ( 1 fr, 

■3a% qra <naai< t. *r *̂t ̂  f, «tfrr 

a’aT âa | aPfa aft ̂fiaf % ata t- 

atfip̂ Tancat*i aaa fejaft vr 
aa f̂ 1 â arF̂ 4 arftft | fr aâ  

%ttr *mT <rfav «na arar aTfka \> 

ât a war wrt̂ ftw 'snar $
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f*r ? $ *pw«ft f ft arj fa 59 «w ft 
mm | *rt̂ ft nwrawwr | 1

ipT It <ĵ aft tpp VR̂ hr H4W 

5»tFr  js  «ct fa* fa*r

ifft *̂T fa «T5ft  *TR9T  «PTH

% «wt ffcnr $ 1  t 9*

^titrt arn? fa tnrr r<.̂fli fasT ot?it

t, 5ft *»ft ?ft»T farMlft t fa fa# *t
Smw * amj *ftr *  ft *rfr $ 

ifa  ftp* $s fa*IT T̂RT

aftr anr frfw *ff fa>nr arrar $ rfr 

ĵr arrciT | fa *ere *pr a*n*r | «flr 

ft|*rifcffcrr*Tff$i 

j fa  WHWI  ̂ fa ^ HTW 

fa9 !R35 % ̂5T fa*IT W WRIT ̂ 1  ^

?r«b *n >sfr am? fa ftJ'THd ft «ftr 
j*rft  nrrsxjf v?r ant? fa ̂ tnf 

fkvrm frff wht ̂ rf̂, v inti wrf 
«*W ft mtit $ ’  *TW tft *T£ 

fadfnrraftsnraTfc 1 d̂t̂ rwrtt 

•Artt # ̂ht ft uraw *iff ̂ iftr inR 
fa# 5nc? It vif  *rar | eft 

Pwwpit «ftt # mrefhs *t srt*j ft
3TRrT I I  # «*IW<ft f fa «im fff 5JT?

*r jwr ?ft fair ft ft»rr fa fa# at 
«jfar # fajfar  *r  ̂  faa: 

*hnw vt $aj fam ̂ rt *47̂ 1  # 
*r? *rff arrm ^ft g fa w  sts 

mrt ̂ wr̂ tffajfar vkh It «t?# 
*n«rtlt (hi# r̂r *inm fc ’
*rr % lift *jf # «pir 5rffar | fa nffc

«f̂r fa^  ̂ĵft̂ t̂ qr̂ prTanm 

% w *ifft *JT *rc* sfft % fa* tfr 
wr? 3 to *?t «mT *r fan arrcrr 11 
«x| It yc «nr fan# arf«RT97vrfr 

afNsWf # «nft f, ̂  «pt ’kjt ?Pn% # 

-*ft  aRPor  ( 1 Jhcr ww  |  fa 

w  f»r  waiw  ffqr  #  w  fmt

«wr  finr  arr  fvrr  %•  »<tf 

vmrcfr * %far wr w ^ mm 

t t,e •»% v6v sjv *rf t *n fa<r <R(

, # y«rr t ; ̂  ̂  anw ̂ nyft 1 %m ** 

tt wr «rrt 4t, eft

»rH?ft f fa |*r m    ̂  «rw *»ft 

ift  f 1

a»$ «ft  arrar ̂ fa aft *pj | 
qTftiiiireq i»r % ft*n '̂f̂, *nft 
yhfta«iFT ?ft arpft T̂f̂ rtrwft 

w ? ?w arffRT ’anfi* 1 «f«w«r< 
fa# %#qw%t r̂|f«ff*rft, rr 

r̂vtmsRtf rflr ,«n̂t t fa ̂ ft 1 
TV5 <PIT W ̂ tfMwTCII <n5ft ft ?ft
far w  Pttpt ̂  far vr ft w 

r̂aaif  «FT  ft,  «infarCt£ # t̂ft̂  

n̂f̂ aft fa pr ̂ r # «rar  raft ft 

«fk t̂  ft srfvFrtt ft̂fcT  fa$ an̂ 

n̂ff? 1 *mr  fam »ptt wt  3 

?T55RTT ftw wHt ̂ I

17.34 hi*.

[Mr  Speaker tn the Chair]

'H75 ?I*R TlNltt T#  ̂
f3R # 1$  «T?T * ft, aft fSjSJTT

ft w  % ftrarro ft «flr s^spt ̂ ht 

pppr fart«r vist ft qfr  «P̂«rrfT*it %

?[W *r ?̂r fawr *̂t arpnftr # *r̂ ?ft 

 ̂ siff fasr to# 

ft 1 *fev t ?ft 9»raRft 5 fa i$r  Hffar

«FPT ̂ fl*T ft  | I *t

»rf 4t tfk ̂ r »j«r ?t ?«r 5n̂ * ftwuRT 

fft’Jjf fa 5ft̂ »Îft*lt«r4t 5W SFft̂T- 

f̂eff wt Tfwsr *iff fam »wt 11 **fr 

5P̂ #ftWW5f  5ft «»W rfhc Tiwff %

# inf 1 1 fir «m̂r itft «n*ftaRT-«f̂ Ir 

*ftr KPPftr »tft 9fnwr %  fin# ( 

fa*qT**%*v*i*#«iN9Rr Wf 

«frrrnwt̂iff wrWf fafafr«nc|t
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^  fcrm  vi vfa $ fa fs famn

* * aft *nfarft|f*<wft?*rSffcro<t 
tw* mft# *flr $* jnw «rrfc *ft $f 
*ftt i$r $ *t sf*R fr, *w $n * 

i$r * $ sit $*tarr # ssrsr 

?̂r t| *ftr ft* ar*n̂ it Vrfwer 
xf 1

form wrt ̂rct # 
*?ta w it *t% twit | fa fcr $ ftrarr 

*f ?t ajsfr <sr*fr r̂r, Nt,

ŵftrerr«nt *w<n$%

f̂tftrcr it *ft *r T̂ r|i  *rffc 

itq?TO$fa ̂ft% $mt 
*tor ftrerr m vr * *m  ?n*n> $ 
mS IW%fiwfCJR!Kititfircr tit 
m T?t | 1 «trj 0* m?r Jrtt mm 3 
*i$m?fttfa 3pr *r$r n%*r$r n% smr? 
■̂nr fa  ipr *TcT qMr * dtmft 

"srf̂r tfh %nrsft ir fwRt ̂ rffT tfr 

fmft jjforffcft  »ft ngt ̂  fa

-**5«Tr VT ScHT «®£* ̂ftTT, gift |JT TOT

tit ?rt ^tt 1 ̂ r t o  3

v,«̂ n,  q̂T it  WT *ftsRT

fa( <nfa?ft «rt ;r% f̂rrepr 

%  fâr% ̂ mfa* aft 4m fagr
;m?u & 3rcm farar°r ̂  ̂  t̂srufRft 

f fa m*  wm; fy *tf iff

mm ft, ??r ̂ $m mfirc
tpsm irtoT ŝwRitftrar 
*?t  «flr ji? *gt fa *fcft t

W*n  t̂ ?r«jt 4m f*r#m, eft 
«rr?r  «r*gr ?tm 1  *̂t *̂rr fa 

*HNt inam *?rr ft ?rft 4m faftm, 
a»| m* $ wft m«ft <Tcf   ̂1

*?=TT ̂5ft £l 
WT* SRT J1$ ifrft % 1T£ for WOTT 

*ist fair  ̂fa jpfoita fajrr am- 1 

*t *ft itf sjfar froim mrr 
 ̂ 'ww»ft vwr it «hrm m

f̂WRT «R̂ fri# fiWRIT t fa  ̂  ̂

 ̂fvf itt* faaSit fat %  f 

5̂ ifrr ?«r   ̂   ?wnr

tmz, an*  ̂ grr̂, 1% ift # mnRft 
f  vDx  «F̂t  ̂ ■jft   ̂ «ft «n?r 

f*r̂,  srpA art* m*tw  l̂*ft 

f̂fa*T  9n?r ft m*r wfV tmmr ’•ft 

 ̂  it apR?T  ?!̂t | «wr fa ftwr 

asfar  ^ sm F*pft |,  ^ ariw 

sjf*R |, >WTt vtx ̂  Ttf ̂vihT 

t̂  ̂m  ̂ ’ r̂r itf vŵft *m  

| it# «jPm 3m ̂ rr vrm 

*m  |  eft   ̂r  tore 

#rtwrt  vxA  vm̂v f«n̂ 

jâ #  «t*i%Ht*finrr%fw? ww% 

r̂ ft f 1

«F?t #  WRT 4 Tijpn 1̂ 

m  % vnfax  w  ̂   f, 

«T?5Tt'TT'Hr?̂ ̂ itT t̂fafa^  ̂

ir̂ m̂ Tr t wt^rr|wtH t̂ 

 ̂ | &fa* *w *tf# writ |, ?w$m 

fwr snm |,  sffr ferr anm vte

ft ̂ t|̂ tTW7*T t̂fa  HT#

lr ?taT*rf?$ 1 n? «Nr
gt w t | ? aw 3m ?tm | eft «jS 

faR- snrw anft f, ?mr it m(ter sm

*PT p! faHT 3TRTT ̂ in ̂  % sft¥

arRfr | ht  m?ft t 

iflftm *r? gtm % fa *r*#̂tor 

 ̂ f«ra?(t | ’tt srctft 

err?  *ît itm  4m arrai mm 11 
ŝ rmt# t̂ftipr ?rw f̂Rft ̂ fa 

meftsnt̂ftsr̂t, ĉ̂ rqmftm 

mr* m TFnti ft ftm am*, fâft ?ft 

?iWT it fam mif, fâft »ft «pr % 

fam m̂, trrit %■  % fmy

fitm m̂,  %■ fair feu m̂,

M  fwm mq: m »wi5ft ̂ ftw 

fam m̂, fit «ft% aprrtr 3 m <w
-- — -- - Wt -S .#» .A.  - ■

w iff fm vnw mtv <tm *ra<m
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q-r̂r] 

f«i>  *nr £Nr ?rt*  *r̂q*fW
n% I

wft h jjw ̂rt WTO fen £,  %

ffrr $ *rq-»r tRTC  f i

Shri LUadhar Kotoki  (Nowgong) 
Mr Speaker, Sir, I am very grateful 
to you for giving me this opportunity 
to participate m this debate  My es­
teemed friend, Shri Mathur, raised a 
doubt as to the relationship of  the 
Planning Commission to this House 
To me it seems that the relationship 
is very intimate because the  Chair­
man of the Commission is the Prime 
Minister wlio presents trie Plan be­
fore  this  House  and  the  Plan 
has to be adopted by this House 
Secondly, whatever be the Plan that 
has to be sanctioned and financed by 
the Finance Minister and he has got 
a great deal of conti ol over the Com­
mission's activities

Now, we have already begun think­
ing over the Third Plan and therefore, 
it is necessary that we look back so 
that we can take our next step in the 
right manner  It was true that the 
First Plan was taken up in a hurry 
and its main objective was to set nght 
certain imbalances then prevailing in 
our economy  The Second Plan was 
more thorough and it laid down clear 
objectives before the country as to on 
what  lines our  country should  be 
developed m a planned manner  I 
need not go into the details of those 
things, suffice it to say that it aims 
to  establish a welfare  State in the 
country on democratic lines as laid 
down by the Constitution and it also 
aims to establish a socialist pattern 
of society in the country  In doing 
so, the  Second Plan  made certain 
clear provisions, namely, that in deve­
loping our  country care should  be 
taken to see that there is no inequality 
and whatever disparities there might 
have been should be lemoved so that 
a real socialist order can be brought 
about through these Plans  Although

the Plan must be a continuous one 
and also flexible  it is quite relevant 
to see whether the trends have been 
on the right lines  In the First Plan 
it was aimed that agriculture which is 
the main base of our country should 
be given the topmost priority because 
the objective of the Second Plan to 
industrialise the country must have a 
sound agricultural base  Now, m the 
fourth year of the Second Plan, which 
is the ninth year of our Plan period, 
we And that we did not actually suc­
ceed in achieving the objective of the 
First Plan  That is quite clear  The 
one glaring fact is that if we succeeded 
in the First Plan, we ought not to have 
been going on importing the foremost 
item of agriculture—viz  food  We 
have so far imported foodgrams to the 
tune of Rs  1,500 crores and on the 
rural sector we have ?pent up till now 
about Rs  1,500 crores more  Aftc„ 
spending so  much of  money, even 
today we are  dependent  upon  the 
foreign countries to feed our countr\- 
men  While we go on importing food- 
grains, how can we say that we have 
succeeded m establishing the agricul­
ture base of our Plan

Secondly, as  to  the  removal  of 
inequalities and disparities  how far 
have we succeeded in that7

Sir, from the reports of the various 
ministries and  also of the  Planning 
Commission—also fiom the reports of 
the  various evaluation  committees, 
study  teams and  so on—it is very 
difficult to find out this basic infor­
mation as to how far we have suc­
ceeded in correcting these inequalities 
and disparities  Therefore, I am at a 
loss to give the exact nature of the 
problem, but I have no doubt in my 
mind that we have not succeeded m 
offsetting these imbalances  and  in­
equalities to any appreciable extent

This will be clear from one factor 
The national income of our country 
is very low, no doubt  It is Rs 10,800 
crores, the per capita income  being 
only Rs 281 as at the end of the First 
Plan  But, then, 50 per cent of the
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national income 11 contributed by 80 
per cent of our population who belong 
to the rural areas  This Is one indica­
tion to show that the national income 
is not evenly distributed

Then, there are many other indica­
tions to show that the bulk of our 
population and the vast majority of 
our areas have not developed to the 
same extent as we have developed in 
some other sectors  Our economy may 
be broadly divided into two sectors, 
namely, industrial  and agricultural 
In  the  industrial  sector wq  have 
achieved  quite  a  good  progress 
Yesterday and  also  today we have 
listened to the debate on the Demands 
relating to the Ministry of Commerce 
and  Industry, and  from  the  hon 
Minister for Industries we have heard 
that we have actually attained very 
con mcnuaole  progress in the indus­
trial sector

But  can we say so as fax as  the 
agricuituidi  sector is  concerned*  I 
have already pointed out our success 
so far as foodgrain is concerned  The 
other  day we discussed  about  the 
Community  Development  Ministry 
which comprises of  all the develop­
mental activities for the rural areas 
Tbe very fundamental point of village 
organisation so far as the success of 
commumty development and, for that 
matter, the development of the rural 
area is concerned has not yet been 
reached  We have not yet properly 
established the village panchayat We 
have not yet been able to form the 
multi-purpose  village  co-operatives 
These are the two very indispensable 
adjuncts for the success of community 
development  activities  This is also 
laid down m the Second Plan itself

Therefore,  I  believe  that  these 
trends are very important  for con­
sideration by the Planning  Commis­
sion and the  Government,  so  that 
these  shortcomings  and  drawbacks 
could be corrected when we plan for 
the third  phase  Apart  from what 
should be or would be the size of the 
Third Plan, I believe that these trends 
should be properly looked! Into and be

assured  that we do  not widen  the 
difference between the various sectors 
of our community and also the various 
regions

Coming to the regions, I hope I will 
not be misunderstood if I illustrate 
the point by referring to certain areas, 
because we have heard m this House 
and outside  that there is a  general 
complaint from all over the country, 
more  particularly, from  the  rural 
areas  and more so  from  the more 
remote and backward areas that the 
Government have not been able to do 
as much as was necessary  I will not 
name the areas or the sources from 
which these grievances come  But I 
believe there is a  good reason  for 
many areas to feel so, and I for one 
belong to that class of people having 
grievances

An Hon Member I am also one of 
them

Shri Liladhar Kotoki.  I represent 
an area which is backward  It is un­
fortunate not only because it is back* 
ward industrially but also because it 
is a region  which has  been  most 
adversely hit as a result of partition 
Even before partition, it was an area 
where no development schemes were 
undertaken  Thr House will realise 
the truth of this point which I have 
raised,  from one  fact, and  that ia 
before Independence, this was a regioi* 
where there was not even a single 
basic institution indispensable for an 
autonomous State  For instance, there 
was no university, there was no agri­
cultural  school,  not to  speak of a 
college, there was no medical college, 
and there was  nothing of  the sort 
there

Shri D. C. Shanna: Is he describing 
my constituency or his constituency7

Mr. Speaker: I am glad he speaks 
for both, and I  need  not call upon 
Shri D. C Shanna to speak at all'

Shri LUadhar Kotoki: I speak of all 
those areas m the country which are 
m a  similar fate  I  said so at the 
very beginning  I am illustrating all
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[Shri Liladhar Kotold] 

this by mentioning my region of which 
X have got certain  information  and 
knowledge.  I  represent  Sbri D. C. 
Sharma also in that

As a result of partition, as you know, 
Sir; the meagre  transport  facilities 
have been totally cut oil although a 
link has been established now. Absence 
of such facilities stood in the way of 
any industrial schemes  being taken 
up by the private sector or even by 
the Government.  This region is full 
of mineral,  forest  and  agricultural 
resources, but yet it is surprising that 
there is not a single industry there.

What is the reason?  The reason is 
that the tew schemes ftiat 'have "been 
taken up so far have been left to the 
private sector. Licences  are  given 
but none would come there because 
the profit is very small and the private 
sector would not take up any indus­
try unless they could make sufficient 
margin for their enterprise, by way 
of profit, etc.  The only industry that 
has come up so far is a co-operative 
sugar mill, and that had to be helped 
by the Government by participating 
in it hy way of  taking  shares  and 
othc.' ways.  It may be said that we 
are \01ng to have an oil refinery, that 
also has come after a great deal of 
hesitation.  Although  the  industrial 
policy resolution says that new indus­
tries  should  be set  up where raw 
materials are available, and yet, when 
we get the raw material of crude oil, 
the refinery in  full  could  not  be 
established where the raw material is 
found, because the industry is of such 
a peculiar nature.  That is why I said 
in the  beginning I come  from  an 
unfortunate area.

I would  like to place before  the 
House a few more instances before I 
conclude  my observations.  Electri­
city is a very important factor for 
industrial  development  It  is  not 
possible to industrialise unless we get 
cheap power, particularly in an area 
where due to transport difficulties, the

cost is bound to be higher, in Assam, 
the  hydro-electric  potential  k 
11,036,000 KW, out of the 40 million 
KW. in the country as a whole. It is 
surprising that out of this potential, 
we have so far a per capita installed 
capacity of 0a97 KW at the end of the 
fist Flan.  It is supposed to be 8 KW 
at  the  end  of  the  Second Plan, 
whereas the target for the country as 
a whole is 50 KW.  Out of 38183 KW 
that we have so  far generated  and 
propose to generate, the majority goes 
to railway collieries, oil fields, etc., 
and not to any industrial project.

Let us take the case of jute. There 
also, although we produce about 11 
lakh bales in the State, there is not 
a  single jute null  as yet  So, how 
can we say that the development of 
the country has been taken up so as 
to remove the  imbalances and  dis­
parities and  to establish a  socialist 
society in  all  the  regions  of  the 
country’

So,  my submission is that while we 
take up the  Third Plan, we  should 
take good care to see that these defects 
in the Second Plan are removed, so 
that all the  areas are developed  as 
quickly as possible and we may have 
a fairly balanced development in the 
country in the near future

17.57 bn.

BUSINESS ADVISORY COMMITTEE

Thirty-Seventh Report

Shri  Shree  Narayan  Das  (Dar- 
bhanga): Sir, I beg  to  present  the 
Thirty-seventh Report of the Business 
Advisory Committee.

Mr. Speaker: The House now stands 
adjourned till 11 a.m . on  18th April, 
1959

17.58 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock  on Saturday, 
April 18,1959/Choitra 28, 1881 (Salea).
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ORAL ANSWERS TO QUES­
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SjQ.  Subject
No.

1854. Indian Institute of Tech­
nology, Kharagpur

1855. Foreign Classics 

18J6. Planetarium .

1857. Ferromanganese  plant,

( I859- 
i860.

' 1863.

1865.

1867.

1869.

1870.

1872.

1873.

1R76.

J*77<

1878.

1880.

Tata trucks .

Committee on _ 
and Jhopriu in Dn 
Refusal to accept " Pad- 
ma Bhushan  •

Iron ore in Onssa 

Twenty-third  Indian 
Montessori  Training 
Course 

Scheduled Caste Hostels 

Senior Services Com­
mittee Report 

Extension of jurisdiction 
of Supreme Court and 
Election Commission to 
Tammu and Kashmir 
State

Taking up of jobs by 
retired U.P.S.C Mem­
bers in Private Firms 

Permit System for entry 
into Jammu and Kash­
mir State 

Madras  Government 
Higher  Grade Certi­
ficate m Civil Engineer­
ing

Credit Information Bu­
reau 

Defence Stores

lOWRITTEN ANSWERS 
QUESTIONS

S.Q.
No.

1858.  Steel quota for Bihar

1861.  List of Scheduled Castes
and Scheduled Tribes

1862. Estate duty .

1864. Sale of Steel products . 

1866. State Insurance Schemes 

1868. Janata Insurance Schemc 

1871. Housing Census .

1874. Vanaspatt Aid  refined 
oil for Defence Forces 

187s.  Departmental Canteen .
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117*9—59 QUESTIONS—contd.
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' *0.

II7I9—21
1879. Harvesting of Rabi Crop

on U. P.-Bihar Border
11721—23 1881. Central Indian Medici­
11723-24 nal Plants Organisation

T882 Oil Companies
11724—28 1883. Commonwealth  Deve­
11728—30 lopment Bank

1777. Army Canteen, New Delhi
11730—32

to-S.Q.
11732—34 No

H734—37 3«4 Monuments in Punjab

3H5-Loss of Indian citizen­
ship

II737—39 3116 State undertakings
11740-41 3117. Chinese Nationals  in 

India
U74I—45 3118 Production of copper

3ii9 Sterling balances

3120. Diploma Institutions

3121 Libraries for women and

1174*5—47 children in Bombay

3122 Quota of iron sheets for 
Jamm<i and Kashmir

11747—50 3123 Central Social Welfare
Board’s Grants to Insti­
tutions m Jammu and

11750-55 Kashmir

3124. Qutab nunar

3125. Post-matnc scholarships

n .755-56 3126 Multi-purpose schools in 
Bombay

11756-57 3127 Anti-smuggling measures

”757—59
3128 Tobacco  cultivation in 

Bombay

[760—11809
3129. Scholarships

3130 Buildings  tor  Delhi
Schools

3131- Ammunition

3132. Resin  and Turpentine
ii'/6o Factory, Nahan •

3133. Multi-purpose  schools

11760-61 m Rajasthan

11761 3134- Hostels

11761-62 3135 Labour and Social Ser­
vice Camps in Uttar

11762 Pradesh
11763 3136 Land policy m Can­

11763-64 tonments

11764
3137. Stenographers

3138. Clash near Sisganj Gur-
11764-65 dwara, Delhi

H97*

Columns

11765

11765-66

11766

11766-67

11767

11767-68

H7«8
11768

11768
11768-69

11769

11769-70

11770 

11170-71

11771

11771 

11771-72

11772 

11772

H77»-73

”773

11773-74
U774-75

11775

11775-76

11776

11776-77

”777
11777-78

11779'
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WRITTEN ANSWERS TO 
QUESTIONS—eontd.

V.S.Q. Subject
No.

3x39. Life Insurance Corpora­ 1
tion Investments 11780

3140. Merger of dearness al­
lowance with basic pay 1x780

3x41. Bank earnings 1x781

3142- Hindi University in the
South 11781

3x43. Linguistic minorities 11782

3x44- Import of steel from
U.S.S.R.  . 11782

3145- Protective homes opened 
under Suppression of 
Immoral Traffic in Wo­
men and Girls Act, 1956 11783

3x46- Army Vehicles  Depot,
Avadi 11783

3X47-Production  of civilian 
items in Ordnance Fac­
tories 11783-84

3x48. Small savings 11784-85

3x49. Grants to affiliated col­
leges in West Bengal . 11785-87

3150 Income tax on concealed
incomes 1x787

3151. Steel re-rolling mills 11787
3152. Technical Education 11787-88

3151 Giants to Punjab Uni­
versity 11788-89

3x54. Legal terminology  in
Hindi 11789

3x5s. Recruitments  through
U.P.S.C.  . 11789

3156. Translation of Acts into
Hindi 11789-90

3t57-Scholarships for Post-
Matric study in Hindi 11790

3X58.Secondary Education 11790-91
3159.Annamalai University 11791-92
3160. Resignations of I.C.S.

Officers 11792

3161. Banaras Hindu University 11792-93

3162 Financial Assistance for 
Three Years  Degree
Course 1X793

3X«»3.Confirmation of Govern­
ment employees 1X793-94

3164. Nickel XX794-95

3165. Himalayan Mountaineer­
1x795-96ing Institute

3166..  Gauswar  Temple  at
11796Algum Village, Pun

3167 Delhi Public  Relations
11796-97, Committee

WRITTEN ANSWERS TO 

QUESTIONS—contd.

Columws U.S.Q.  Subfeet  Counon
No.

3168.  Technical appointments. II797

3169.  Buildings in Deoli C«n-
tonment x1797-98

3170.  Re-employment of  re­
tired Judges 11798

3171.  Training imparted  by
I.A.F.  Officers  to 
U.A.R. Air Force Staff  XX798

3172.  Lead deposits in Mysore 11798-99

3173.  Iron, manganese  and
chrome ore  mines  11799

3174.

3175.

3176.

3177-

3178.

3179.
3180.

Mineral survey in Orissa 11799-zigoo

Industries in Orissa 

Import licences for Steel 
Wire

Special
Tribal

Committee  on 
Multipurpose 
Blocks 
Restrictions on Travels 
Abroad 
Inaccuracies in Britannica 

Public School  Scholar­
ships for  Scheduled 
Castes and Scheduled 
Tribes 

Polytechnics in Andhra 
Pradesh 
Hostel for Gulburgu 

Secretariat  building in 
Simla
Marking  system  of 
voting 
Income tax evasion 

Field Training Camp in 
Geology  .

Lands in Gwalior 

Lands under the Mints- 
try of Defence 

Scavenging by  Castc- 
Hindua 
Private Schools in Delhi

11800

1I800-01

11801

118OI-02

1x802

3181.

3182

3183.

3184

3185.
3186

3X87-
3188.

3189-

3190.

PAPERS  LAID  ON  THE 
TABLE 
The following papers were laid
011 the Table

(x) A copy of the Report of 
the Road Transport Re­
organisation Committee.

(2) A copy of Notification 
No. G.S.R. 412, dated 
the nth April, 1939. 
under Section 38 of 
the Central Excises and 
Salt Act, 1944, making 
certain further amend-

11802

11802-03 

1x803

11803-04 

11804
11804

11804—06 
11806

H807

11807-08

H808-09

11809-10
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PARKS X*A±D OK TH*
TAmJB—antd.

Counam

meet to the Central 
Excite Rules, 1944.

(3) A copy of tbe Laccadive,
Minicoy and Amindm 
Islands Suppression of 
Immoral  Traffic  in 
Women and Girls Rules,
1939, published in Noti­
fication No. G.S.R. 300, 
dated the 14th March*
I9J9 under sub-section 
(4) of Section 23 of the 
Suppression of Immoral 
Traffic in Women and 
Girls Act, 1956.

REPORT OP  ESTIMATBS 
COMMITTEE  PRESENT­
ED...........................................ngio

Forty-eighth report was pre­
sented.

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS’
BILLS  AND  RESOLU­
TIONS PRESENTED  11810

Forty-Second  Report  was 
presented.

STATEMENT BY MINISTER  uSu

The Minister of Education 
(Dr. K. L. Shrimah) made 
a statement correcting the 
statement laid on the Table 
on the 2nd March> 1959

11976

STATEMENT BY  MINIS- 
TBR—tontd*

COLUMNS

in reply to Starred Question 
No. 775 by Shri WaBor and 
othera regarding  Banaras 
Hindu University.

DBMANDS FOR GRANTS 11812—11970 

(0 Further discussion on 
Demands for Grants in 
respect of the Ministry of 
Commerce and Industry 
concluded.  The  De­
mands were voted in 
full.

(it) Discussion on Demands 
for Grants in respect of 
the Ministry of Finance 
commenced.  The dis­
cussion was not conclud­
ed.

REPORT  OF  BUSINESS 
ADVISORY COMMITTEE 
PRESENTED 119700

Thirty-seventh Report was 
presented.

AGENDA FOR SATURDAY,
APRIL 18, I9S9/CHAITRA 
28, 1881 (SAKA)—

Further discussion on De­
mands for Grants in res­
pect of the Ministry of 
Finance and consideration 
of the Private  Members’
Bills-

54 (Ai) LSD—9




